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VOL. IV

No. 1

Second day of the Second Session of Parliament ot India.

PARLIAMENT OF INDIA

Tuesday, 1st August, 1950

The House met at a Quarter to
Eleven of the Clock

[Mgz. SpEarer (The Honourable Shri
G. V. Mavalunkar) in the Chuir]

MEMBERS SWORN

The Honourable Shri Sri Prakasa
(Minister of Comimerce).

The Honourable Shri  Chintaman
Dwarkanath Deshmukh (Minister
of IFinance).

Shri 3. Nijalingappa (Bombay).

Shrimati Kalawati Dixit (Madhya

Pradesh).

Shri P. Y. Deshpande  (Madhya
Pradesh).

Dr. M. Channa  Reddy (Hyder-
:!bad).

Shri G. Ramachar (Hyderabad).

Shri Kashinathrao Vaidya (Hyder-
abad.

Shri Pannalal
abad).

Shri  Jumulapur
(Hyderabad).

Shri  Shridhar
(Hyderabad). )

Shri Konda Venkat Ranga Reddy
(Hyderabad).

Shri Annarso Ganamukhi (Hyder-
abad).

Bansilal  (Hydes-
Keshava Rao

Vaman Naik

Kumari Padmaja Naidu (Hyder-
abad).

Shri H. C. Heda (Hyderabad).

Shri J. H. Subbiah (Hyderabad).

Shri Arigay Ramaswamy (Hyder-
abad).

Shri Puli
abad).

Shri Manik Lal Gupta
abad).

Shri  Abul  Hasan  Syed Al
(Hyderabad).

Shri Bakar Ali Mirza
abad).

(Hyder-

Ramaswamy

(Hyder-

(Hyder-

ORAL ANSWERS TO QUESTIONS
PREFABRICATED SWEDISH HUTS

#1. Shri Kamath: Will the Minister
of Rehabilitation be pleased to state:

(2) the number of Swedish pre-
fabricated huts erccted on Queens-
way and in other parts of New Delhi,
and occupied by refugee stall-hold-
ers;

(b) the number damaged by rain so
far; .

(¢) whether the huts had a water-
proof guarantee of the Swedish
manufacturing firm from whom they
were purchased; and

(d) what action has been taken by

Goverrment in regard to this matter
and against whom?

The Minister of State for Rehabi-
litation (Shri A. P. Jain): (a) 800
huts (converted into 600 stalls) have
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been erected by the New Delhi Muni-
cipal Committee on Queensway,
Jrwin Road and Panchkuian Road.
These stalls have been. alotted by
the New Delhi Municipal Committee
to the stall holders squatting in the
verandahs of Connaught Place.

(b) During the first shower in the
current Monsoon many stalls were
reported to have leaked. The roofs
of two stalls were reported to have
been blown off by the storm.

(c) Yes.

(d) The Director General of Indus-
try and Supply has taken up the
matter with the suppliers.

8hri Kamath: Was the naterial
of these huts tested for its water-
proof quality after its arrival in India?

8hri A, P, Jajn: No, it was not so
tested.

8hri Kamath: Why was it not
tested ?

8hri A. P. Jain: Eecause the gua-
rantee was thought to be enough.

Shri Kamath: Is jt a fact thas
this Swedish firm has deposited
sum of a lakh or over against its
water-proof guarantee?

Shri A. P. Jain: About Rs. 2}
lakhs.

8hri Kamath: Has it been forfeit-
ed? .

8hri A. P. Jain: It is still with
us, nnd the whole question is under
consideration.

Shri Kamath: Is it not proposed
to give any part of this sum to the
refugee stall-holders as compensa.
tion for the damage caused?

8hri A. P. Jan: The whole ques-
tion is under consideration, and ono
of the matters which hag to be deci-
ded is whether any compensation has
to be paid to refugee stall-holders.

Shri Xamath: Will this question
be referred to the enquiry cornmittee
appointed the other day?
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8bri A. P. Jain: No, that is not &
matter for the enquiry committee.

Shri Kamath: What is the scope
of the enquiry?

Shri A. P. Jain: The scope of the
enquiry has already been published
in the papers. It consists of two
parts: whether any error was com-
mitted in ordering for these huts,
and, if so, who is responsible.

Shri Kamath: Will it be a public
enquiry?

Shri A. P. Jain: The procedure
for the enquiry has been left entire-
ly in the hands of Shri V. T. Krishna-
machari, and it is for him to deal
with the enquiry in any manner he
likes.

Shri Kamath: Will the report of
this enquiry be made available to
Members of Parliament?

Shri A. P. Jain: Yes, when it is

available.

Shri Hanumanthaiya: Will the
hon. Minister state who is the per-
son or the officer who recommended
the contract to the Government?

shri A. P. Jain: The decision to
import Swedish huts was taken at
a meeting held on the 11th May,
1949, under the chairmanship of the
hon. Minister for Rehabilitation. The
meeting was attended by the Chief
Commissioner, the Deputy Commis-
sioner, Delhi, the Chairman, Delhi
Improvement Trust, the Adviser to
the Ministry of Rehabilitation, Dr.
Koenigsberger, and the Superinten-
ding Engineer, Rehabilitation Circle,
C. P. W. D.

Shri Hanumanthaiya: My ques-
tion was, who is the person or the
officer who.........

Mr. Speaker: Order, order. I might
invite the hon. Member’s attention
to the fact that this subject of plac-
ing the order was a matter which
was discussed for half an hour dur.
ing the last session. He need not
go into it again.
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Shri A, O. Guha: Was there any
arantee that these huts would be
re-proof?

Shri A, P. Jain: No such guaran-
tee.

Shri A, C. Guha: Are these huts
resistant to fire?

Shri A. P, Jain: Well, they are
not fire-proof?

Shri Tyagi: Has full payment for
these huts been made to the firm?

Shri A. P. Jain: Except for a sum
of Rs. 2} lakhs or near about.

Dr. V. Subramaniam: Because of
the poor quality of material supplied,
may I know what is the life of these
huts ?

Shri A. P, Jain: The firm guaran-
teed that these huts will last at least
three years.

Dr. Deshmukh: May I know whe-
ther the hon. Minister has not yet
‘determined what sort of an enquiry
it should be? Is it going to be left
only to the person concerned? Is it
a fact that the hon. Minister has
yet to determine the nature of the
enquiry ?

Mr. Speaker: 1 think he has not
understood the reply.

Shri Tyagi: How much was the
total cost and how much  money
has already been paid to the firm?

Shri A. P. Jain: The total cost
was Rs. 11,84,000, out of which ihe
whole sum except about Rx. 2:5 lakhs
has been paid.

Shri Tyagi: Over und above the
sccurity money?

_ Shri A, P. Jain: That Rs. 2'5 lakhs
is the security money.

“Shri Naziruddin Ahmad: The hon.
Minister said that it is reported that
sonie huts are leaking. What is the

personal view or finding of the hon.
Minister?

8hri A, P. Jain: T( is correct that
some of these do leak.

1 AUGUST 1950 Oral answers 6.

Shri Deshbandhu Gupta: Is it a
fact that corrugated iron super-roofing
has lately been provided on the
stalls? If so, what is the cost?

Shri A. P. Jain: The cost of pro-
viding super-roofs inclusive of the-
necessary timber, was Rs. 65,53%.

DISPLACED STALL-HOLDERS EVIOTED
FROM CONNAUGHT Prace, NEw
DeLHI.

*2. Shri Kamath: Will the Minister
of Rehabilitation be pleased to
state:

(a) the number of
holders who were evicted from
Connaught Place and forced to
occupy Swedish prefabricated timber
huts put up on Queensway and in
other parts of New Delhi;

(b) whether the goods and other-
merchandise  of the stall-holders
were damaged by rain inside the
leaking stails;

(¢) the extent and value of such
damage;

(d) whether any compensation has
been paid or is proposed to be paid
to the refugees for the losses so
sustained by them;

(e) the costs of repair and recons-
truetion of the damnaged stalls; and

(H the rent charged for each stall?

The Minister of State for Rehabi-
litation (Shri A. P. Jain): (a) to (f).
Information is being  collected and
will be plaiced on the Table of the
House in due course,

Shri R. L. Malviya: May I know
whether  all  these  stall-holders in
Conuaught Plice have been accom-
modated in the new stalls?

Shr; A. P. Jain: Not all of them.
8hri R. L. Malviya: Then where
have they gone?

Shri A. P. Jain: They must have-
dispersed to different places in the
town of Delhi and elsewhere.

Shri Kamath: Is it a fact that
some of the shopkeepers who were:

refugee stall-
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no§ refugees and who ogeupied Com-
nsught Place cornmers in_pre-parti-
tion days, were forced to leave their
shops under the baton of the police?

e AP Jam: ] hsve no such in-
foisation but I would enquire into
the matter.

Shri Xamath: Who supervised the
<ereclion of these huts?

Shri A. P. Jain: The installation
of these huts was supervised by the
Executive Engineer on behalf of tha
New Delhi Municipality.

Shri Kamath: Has any target date
.been fixed for the submission of the
prefabricnted report, | mean, the
report on the enquiry into the pre-
fab. muddle. hy Shri V. T. Krishna-
machari?

Shri A, P. Jain: In fact, T may in-
form the House that Shri V. T.
Krishnamachari has already started
the enquiry and he is expected to
submit the report very soon.  Of
course, no target date has been fixed.

IMPLEMENTATION OF INDO-PAKISTAN
AGREEMENT OF THE 8TH APRIL, 1950

*8. Shri Kamath: Will the Prime
Minister he pleased to state:

(8) the action so far taken by the
Governments of Indin and Pakistan
towands the * implementation of the
Indo-Pakistan Agreement of the 8th
April, 1950;

(b) whether it is a fact that the
exodus of Hindus from East Bengal
has not ceased; and

(o) if so, what are the reasons
therefor?

The Prime Minister (Shyi Jawahar.
18l Wehru): As there are a number of
-questions relating to the Indo-Pakis-
tan Agreement of April 8th, 1950,
perhaps it may be convenient for the
House if I give a somewhat fuller
-and more consolidated reply to this
question than the Honoursble Mem-
-ber requires.
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The &chon taken vem-
ments of In f%'nst&n

therance of ﬂle In&o-?a.kistan ngm

ment was as follows:—

Bach Government appointed a
Central Minister whogse main task
was to see to the implementation of

the Agreement. The two Central
Ministers have already visited
together many districts in ¥ast

Bengal, Assam and West Bengal.

One representative of the minori-
ties has been included in the West
Bengal and East Pengal Cabinets
respectively. There is already a
representative of the minority in the
Cabinet of Assam.

Minority Commissions have been
set up in West Bengal, Assam and
East Bengal. Commissions of Enquiry
have also been set up to enquire into
and report on the causes and extent
of the disturbances in February-March.
and to make recommendations with
a view to preventing recrudescence
of similar troubles in future.

The Governments concerned have
issued instructions to ensure easy
travel for migrants between East
Pengal on the one hand and Wesk
Bengal, Assam and Tripura on the
other, in accordance with the provi-
sions in Section B of the Agreement.
Liaison Officers have been appointed
by each Government in specified bor-
der custom posts within the territory
of the other. Legislation is being un-
dertaken in West Bengal to facilitate
restoration of property to returning
migrants and also to set up trust com-
mittees for the purpose of looking
after the properties of those migrants
who decide not to return by the 31st
December 1950.

Search Service Pureaus for the
recovery of abducted women have
been set up in both West Bengal and
East Bengal respectively.

The immediate effect of the Agree-
ment was a great easing of the
tension which existed between
India and Pakistan, and more
especially, between West TPengal
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and Assam, and FEast Bengal.
It gave immediate religf to millions
of members of the minority commu-
nities in both countries. It also gave
an opportunity to large numbers of
people in both countries to migrate
in safety and with their moveable
property. In Western Pakistan and
in India generally, iy brought about a
great improvement in the atmosphere.

A number of goodwill missions, un-
officially organised, have gone from
one country to another and have been
cprdially welcomed. I should like
particularly to express my apprecia-
tion of the Newspaper Editors’ Con-
ferences, both of India and Pakistan,
for the good work they have doue.
They have evolved a code of behavi-
our which, I am glad to say, is largely
adhered to by most newspapers now.
I regret that all newspapers do not
act up to that code.

As is well-known, large migrations
took place before the Agreement.
These migrations were in particular-
ly distressing circumstances and were
accompanied by lack of security.
Usually the migrants could bring
nothing with them. As a result of
the Agreement and the removal cf
restrictions on travel and provisions
for security as well as the opportuni-
ties given for bringing moveable pro-
perties, a stimuius to migration was
given. While this migration of con-
siderable number of Hindus from
East, Pakistan to West Bengal, Assam
and Tripura, and of Muslims from
West Bengal and Assam to East Pak-
istan continued, a stream of traffic
in the contrary direction started and
gained in volume. There hag thus
been, for many weeks past, a consi-
derable two-way traffic. In the
balance, however, there have been a
larger number of coming away from
East Bengal than those returning to
it. In recent weeks there has been
a slow diminution in the numbers
going in either direction. On some
days during the lasb week or so,
there have been more Hindus return-
ing to East Bengal than those com-
ing away from East Bengal. On the
whole, more Muslims are coming
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back to West Bengal than those who-
are going away to East Bengal.

It is difficult to give precise figures
of migrations. We have got accue
rate figures of movements by train in-
to and out of West Bengal, as a re.
cord of such movements is kept a$
the border stations of Ranaghat and
Bongaon within India. No accurate
estimate is, however, possible of per-
sons who have crcssed the frontiers.
on foot. Thg State Governments
concerned have made estimates of
such migrants, both Hindus and
Muslims, who have travelled on foot.

We have recently been supplied
with the figures maintained by Pak-
istan of the daily movement by rail-
way of Hindus and Muslims between
East Bengal and West Bengal. These
cover the post-Agreement period
only. There is a considerable differ-
ence between the Pakistan figures and
our figures for this period. Steps- are
now being taken to set up a joint
checking agency for compiling figures
of movement by train at the border
stations.

I am laying on the Table of she
House figures of migrations between
East Bengal and West Pengal, Assam.
and Tripura. [See Appendiz 1, an-
nexure No. 19]. 1t should be remem-
bered that these figures necessarily
include not only the normal traffie
between the two countries but also
many people going backwards and
forwards. Thus the figures do not
give the total number of persons in-
volved, but those whe travelled. Tt
is clear that many of the Hindus,
who 1eturned from West Bengal to
Fast Bengal, subsequently came
back again to West Bengal. An at-
tempt was made to calculate how
meny of such persons returned
in this way from East Bengal.
Estirnates based on two . days’
figures were  that about 20 per
cent. of the Hindus returning
from West Bengal to East Bengal
came back again. From this it would'
appear that 80 per cent. remained,
for the present at least, in East
Bengal.
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A distressingly large number of
cases have been reported to us, chiefly
by refugees, of thefts, dacoities and
‘molestation of women. It is exceed-
ingly difficult to verify these reports.
We have been sending them on to ths
Pakistan Government. We have also
received recently a similar list of
Pakistan of alleged incidents in West
Bengal. These are being investi-
-gated.

An agreement has now been reach.
ed between India and DPakistan that
‘homes for women who are recovered
will be set up in both West Bengal
and East Bengal under the manage-
ment of social workers, the majority
of whom will be members of the
minority community.

Recent disturbances and migra-
tions have largely upset the social
dife of the minority community in
East Bengal. Economic distress bas
anade life more precarious. 1 think
it is true to say that there is no sense
-of security in the minds of the mino-
rity community in East Bengal. The
problem is partly psychological.
There has undoubtedly been an im-
provement in some ways, but much
remains to be done.

I am meeting the Central Minis-
ters and the Chairmen of the Mino-
rity Commissions of West Bengal and
‘East Pengal next week to discuss
these various problems with them.

Mr. 8peaker: As'I understand that,
it has been decided to allot one day
for the discussion of the Bengal
question, I wanted to make a state-
ment at the end of Question Hour,
but as this question has been answered
in detail by the hon. the Prime
Minister, I think T should place this
matter for the consideration of hon.
Members, at this stage. A number
of questions have been tabled by
hon. Members calling for information
on various aspects of the Bengal
question and it is but proper that the
discussion should take place after the
hon. Members are in possession of
the relevant information that they
wish to have. The questions are

spread over today, the 4th and the 9th
instant, that is to say, almost up to
the end of the Session. I, therefore,
propose that instead of the questions
coming up for answer in the usual
Question Hour, answers containing
information required by all of them
should be put up collectively—not in
the form of a separate answer to each
question, but in the form of a compre-
hensive statement containing the in-
formation that the various questions
call for. Many of the questions over-
lap each other and it will be inore
convenient for hon, Members to have
the information together. This will
also save time from the Question
Hour. T would therefore propose, if
the House is agreeable, that Govern-
ment should place a statement on
the Table of the House tomorrow.
Can it be done tomorrow?

Shri Jawaharlal Nehru: A con-
solidated answer to all these ques-
tions, Sir? ’

Mr. Speaker: Yes. All these ques-
tions—not only those for today but
all those up to the 9th instant.

Shri Jawaharlal Nehru: Certainly,
I shall place some kind of a paper.
It may be that some particular piece
of information is not in my posses-
sion, but generally speaking we shall
do that by tomorrow.

Mr. Speaker: So it may be placed
on the Table of the House tomorrow
and it should give all information
asked for by all questions, irrespec-
tive of the days for which they have
been put down. The statement will
be circulated to hon. Members and
we may then have the discussion on
the 4th inst. Is the House agreeabls ?

Hon, Members: Yes.

Shri Jawaharlal Nehru: As it is
proposed to distribute this to hon.
Members, perhaps it may be con-
venieut to have it printed. If so, it
may not be ready by tomorrow morn-
ing. It may be ready only by day
after tomorrow morning.

Mr. Speaker: We might have it on
the day after tomorrow then. 1t
makes no difference. All that I am
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anxious about is that hon. Members
should have this paper, at least
twenty-four hours before the discus-
.sion starts.

Shri Kamath: Does your announce-
ment that the discussion on this
Indo-Pakistan Agreement will be held
on the 4th instant mean that the
debate on Korea will be limited to
less than two days?

Mr. Speaker: I think the arrange-
ment is that we discuss the Pre-
sident’s Address and the amend-
ments, minus the Korean question
and the Indo-Pakistan Agreement to-
day, and tomorrow and the day after
we may discuss the international
situation—it will last for two days—
and after that, we shall have discus-

sion on this Bengal question on the

4th.

Shri Deshbandhu Gupta: May I
know if the replies to the questions
which are entered in today’s list
will be supplied to the members or
not? They must be ready with hon.
the Prime Minister.

Shri Jawaharlal Nehru: I am pre-
pared to give them to hon. Members.

Mr. Speaker: Even if they are not

put, they will go in as Unstarred
‘Questions.

I NDIA’S REFPRESENTATION ABOUT SEN-
TENCES PASSED ON CERTAIN PERSONS
IN MAHE

*4, Shri Kesava Rao: Will the
Prime Minister be pleased to state
whether any reply has been received
from the French Government to In-
dia’s representation regarding the
unduly harsh sentences passed on
certain persons in Mahe, who tried
to lead a resistance movement
against French domination?

The Deputy Minister ot External
Aftairs (Dr. Keskar): Our Ambassador
in Paris has handed over personally
a strong protest to the French Foreign
Office regarding the harsh sentences
passed in Mahe and has expressed
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the Government of India’s grave con-
cern in the matter. No reply to our
protest has so far been received
though we have been told that the
matter is receiving the attention cf
the French Foreign Office.

Shri Kesava Rao: May I know the
number of persons who were
sentenced by the Mahe Government?

Dr. Keskar: Abour 68 persons were
proceeded against, of whom 52 or so
were sentenced in absentia and the
rest sentenced and put in prison.

Shri Damodara Menon: Is it a fact
that the properties of these convicted
persons have been confiscated?

Dr. Keskar: That is a fact.

& M @ : B @ oW
T ATAS # @ g€ g, T o ot 7
e i § aR afs gIs F ar 3
QY F@r IS AR fear amar
¢ Su A feag 2r€ v wade
ar gfear A el 1

[Seth Q@Qovind Das: Are these
persons, who were sentenced in this
casge, still in prison and if so, has
Government of India received any
complaints regarding the treatment
accorded to them in prison?]

Dr. Keskar: Those persons who
have been sentenced are in prison
at this moment and we have no in-
formation as to how they are being
treated. In fact, no specific com-
plaint about their treatment has
come to us.

Sardar B, 8. Man: Have reports
reached Government that widespread
oppression is being practised in other
French Settlements in India against
persons who stand for merging with
India?

Dr. Keskar: Yes, there are wide-
spread complaints that people who
are pro-India are being persecuted in
many ways.

8hri Kesava Rao: May I know
whether these persons have asked
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for any asesistance from the Govern-
ment of India?

Dr. Keakar: It is as a result of
that, that we bave put up a very
strong protest to the French Gov-
ernment about this matter.

Shri Tyagi: Is there any hope of
these people being released before a
plebiscite is held in these areas?

Dr. Keskar: We bave pointed out
to the French Government that un-
less these people are released and
an atmosphere necessary for a
referendum is created, the results of
the referendum will not be acceptable
to us.

Shri Tyagi: By which time will the
referendum be held?

Dr. Keskar: It all depends upon
any agreement arrived at between
us and the French Government in
regard to the referendum.

Prof. Ranga: Are any efforts being
made to represent to the French
Government not to terrorise the
people who favour merger with India
and that we will not be a party to
the results of the referendum unless
satisfactory proof is forthcoming that
terrorism is not practised.

Dr. Keskar: Certainly. We have
been bringing continuously to the
attention of the French Government,
1 would not.say acts of terrorism
but acts of persecution practised
agninst various people who are pro-
Tudin and unless we are satisfied that
these have ceased we will not accept
any referendum.

Shri Tirumala Rao: Is there suffi-
cient renson to believe that there is
a change of heart on the part of the
French Government in regard to this
matter?

Mr. Speaker: It is a question of
opinion.

W MY T AT §OEI &

W A ¥ W aeeTre @ W g%
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[Seth Govind Das: Have the Gov-
ernment received a- reply to their
communications addressed so far to
the French Government on the
subject ?]

Dr. Keskar: We have received no
reply.

Sardar B. S. Man: The hon.
Minister said that protestes have been
made to the French Government, but
in spite of continued reminders the
French Government have not replied
in regard to the protection of the
lives of these people. I want to
know what steps are being taken by
the Government of India to ensure
their safety.

Dr. Keskar: The Government of
India can take only those steps which
are in accord with international
usage. It is not possible for the
Government of India to interfere in
the intermal affairs of a territory
which is not under it, but is under
a foreign Government.

NEWLY BUILT SHOPS ON IRWIN Roap
AND QUEENSWAY FOR DISFLACED
PERsONS

*5. Shri Kesava Rao: (a) Will the
Minister of Rehabilitation be pleased
to state whether it is a fact that tho
newly built shops on the Irwin Road
and Queensway, New Delhi have
been damaged due to the recent rains?

(b) What is the number of such
shops damaged?

(¢) Do Government propose to
replace the roofs by corrugated
sheets?

(d) What is the estimated loss due
to the damage caused to these huts?

The Minister of State for Rehabili-
tation (Shri A, P. Jain): (a) and (b).
During the first shower in the cur-
rent Monsoon many stalls were
reported to have leaked. The roofs
of two stalls were reported to have
been blown off by the storm.
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(¢) No. Roofs are not proposed to
be ~replaced. It was, however,
decided to provide super-roofs, of
C.I. Sheets in addition to the hard
board roo’s. This work has been
completed.

(d) The figures are not known.

Shri Kesava Rao: May I know
what is the original cost of a hut and
what is the money spent on repairs?

Shri A. P. Jain: The cost we paid
to the Swedish Government for a
hut was Rs. 470 F.0.B. Sweden. In
addition to that, freight charges and
certain expenses on storage and
insurance etc. were incurred at about

Rs. 260 each hut.

Shri Kamath: What was the cost
of superstructure for these pre-fabs?

Shri A. P. Jain: The total expen-
diture would be about Rs. 1,53,082
on- all these 600 stalls.

M waz: 9T IFEIR & /IS W+
TFEA gAT § Sw I wgfed
XFI T FaTs & 7

[Shri Bhatt: Have the Govern-
ment got a list prepared of the losses
suffered by the shopkeepers?]

=R QoMo d: T TFATA A
ag FH i faeh safifeded &
fraa qr st i | A% fash wyfafa-
97 §9 qrEIH FTATE $T W & |

[Shri A. P. Jain: The shops in
question were rented out to these
shopkeepers by the New Delhi Muni-
cipality. Action on the subject is
being taken by the said Municipality. ]

st weE: ¥ A w WwEAT 7
fF ST & amar N THEW gaAT §
39 FT wgfce af feesht  wgfafadedt
d aAarr gE A & A T, T

fied M fgma @ aR A&
s ?

g’

[Shri Bhatt: I wanted to know
whether the preparation of lists
regarding the losses suffered by these
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persons has been undertaken by the
New Delhi Municipality or not or
have any instructions been issued by
the Government in the matter?]

fEofe FM: THIT F AR
# € gqer T ) _

[Shri A. P. Jain: I have no infor«
mation on the subject.]

Shrimati Velayudhan: May I know
whether similar stalls are used for
similar purposes in the country from
where they were imported? -

Shri Kamath: By what amount
has the rent of these stalls been in-
creased owing to the building of the
pucca houses over and above these
kutcha houses?

Shri A, P. Jain: We have got a
certain amount of the money of the
Swedish firm as ‘gnarantez’ and as
the houses have not proved to be
rainproof we hope that we shall be
able to deduct this expenditure from
the guarantee ioney.

Sardar B. S. Man: How does ths
cost of these stalls compare with
stalls made of pucca materials?

Shri A, P. Jain: Much less.

Shri T. N. Singh: Why were tin
sheets not used, instead of corrujated
sheets. The  former would be
cheaper.

Mr. Speaker: We are entering into
an argument. Next question.

SALE OF STEAM CBR MOTOR LAUNCHES
FROM Disposais

*@. Shri Sidhva: Will the Minister
of Industry and Supply be pleased
to state:

(a) whether any steam or motor
launches were sold from the
Disposals at any time;

(b) if so, what their book prices
were, at what prices and on what
date they were sold; and

(¢ ~het v such In - s e
avai ' Te f-r .ole?

The Minister of Industry and
Supply (Shri Mahtab): (a) Yes, Sir.
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“(b) The total number of steam and
~ fotor launches sold is 214. Of
these 112 were from U.K. surpluses
of 8 book value of Rs. 18,42,340.
They were sold on different dates
-from 1946 to April 1950 and the
~total sale value realised was
‘Bs, 10,04,944. The total number cf
Jaunches sold from American sur-
pluses is 102. The book value of
these is not separately available.
They were sold during the period May
1946 to August 1947 and the sale
price realised was Rs. 12,79,613.

(c) Only two launches are still
.available for disposal.

Bhri Sidhva: May I know. whether
-any steam launches were sold during

‘this year, or the latter part of last
year?

8hri Mahtab: I have already given
the period when they were sold. If
the hon. member wants I shall lay
on the Tab'e a statement showing the

dates on which the launches were
sold.

8hri 8idhva: May I know whether
sny launches were sold this year and
also why the sales were held over?

Shri Mahtab: T have already said
that they were sold up to April 1950,
but it will not be possible for rae
just now to find out on which date
they were sold. If the hon. Member
wishes to have the information I can
find out and lay it on the Table.

Dr. Deshmukh: May I know if any
of the launches sold have been 1e-
purchased by Government?

Shri Mabtab: Most of them have
been sold to ‘priority indentors’, that
is, to Government departments, Pro-
vincial Governments and Corpora-
tions. So this is only a book transfer.

8hri Sidhva: Ts it not a fact that
some of them were sold to private
persons and that they have re-sold
them to others?

Shri Mahtab: ' have no informa-
tion, but if the han. Member lLrings
ang such case to my notice T will
make enquiries.

Shri Raj Babadur: Were the sales
to private dealers effected on the
basis of tenders or by means of open
auction?

Shri Mahtab: There are three
systems. The first is the sale to
‘priority indentors’. Then tenders

are called. If no tender is available
then auction is held.

8hri 8idhva: For the last sale may
I know whether tenders were invited?

8hri Mahtab: I cannot say off-
hand; I require notice for that.

WAR REPARATIONS

*7. Shri Sidhva: (a) Will the
Minister of Commerce be pleased to
state whether there ig any special
staff employed in foreign countries
for the realisation of India’s War
reparations ?

(b) How much amount is
still recovered?

The Minister of Commerce (Shri
Sri Prakasa): (a) Reparations are at
present being received from Germany
only. The work of allocation of
German reparations to the claimant
countries is done by a body called
the Inter Allied Reparations Agency
at Brussels. India is represented on
that body by the Charge d’Affaires
for India in Belgium who is the
Delegate; and the Commercial Secre-
tary of the Embassy in Belgium who
is the alternate Delegate. These
positions are held by them in addi-
tion to their normal duties. Bids for
plants are offered by Government on
the basis of the reports sent by the
Inspection staff in Germany which
consists of one Deputy Development
Officer, two Inspectors, two Clerks
and three Drivers.

to be

(b) A greater portion of the avail-
able reparations from Germany has
already been distributed to the
claimant countries and the amount
remaining to be allotted to India is
unlikelv  to exceed half a crore of
rupees It is not certain what poticy
is likely to be followed in reganl i
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feparations from Japan from which
country no reparations have so far
been received.

Shri Sidhva: In view of the fact
,that only half a crore of rupees is
the amount to be recovered will the
staff that is maintained in Belgium,
particularly at Antwerp, be abolished?

‘. Shri Sri Prakasa: There is no ides
of abolishing the staff yet.

Shri Sidhva: Have the Govern-
ment any idea and have they ascer-
tained from our Embassy in Belgium
or Germany as to whether the staff
is.necessary now, in view of the very
small amount of reparations that
has to be recovered?

Shri Sri Prakasa: Even half a
crore is not a very small sum for a
poor man like me!

Shri Sidhva: What is the expeun-
diture on the staff, may I know?

Shri Sri Prakasa: I could not tell
you exactly what we spend upon the
- salaries of the staff.

Shri Tyagi: More than a poor man
can afford to pay!

Shri B. Das: May I know whether
the original estimate of the Govern-
ment of India of the reparations
machinery from Germany was nob
expectad to be more than £2 millions
worth and if so why it has now been
reduced to half a crore of rupees and
how much of that half a crore worth

of plant has been imported into
India?

Shri 8ri Prakasa: I could not follow
the hon. Member, but from what I
did T will just say this. The total
amount of reparations submitted on
behalf of pre-partition India in
Germany was Rs. 486-82 crores or
Rs. 490 crores roundly and that from
Japan is Rs. 2,800 crores.

Shri Tyagi: Have we received any
+ complete industrial plant among the
reparations articles?

Shri Sri Praiasa: I regret, being
new t5 this job, I am unable to say
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whether we have received any com-
plete plant, but we have got a large
number of plants that are in Calcutta
at the present moment.

Shri Gautam: Are we in a position
to instal even one complete factory
out of the materials that we have got
from Germany?

Mr. Speaker: It is the same
question.

Shri Sri Prakasa: It is a matter
for an expert to answer, but I can
make enquiries if the hon. Member
wants.

Shri Syamnandan Sahaya: Are
Government aware that the pland
and raachinery received out of the
reparations are lying in Calcutta and
deteriorating seriously because they
are not being installed ?

Shri Sri Prakasa: I must confess
with regret that the hon. Member’s
information is correct.

Shri Kamath: At this time when
another war is casting its shadow
over the earth, does India intend ‘o
forego any portion of the German or
Japanese War Reparations due to
her, as a gesture to those people,
considering the fact that the Congress
which is now. in power was not a
party to World War II?

Mr. Speaker:

answered.

Shri A, 0. Guba: How long are
those goods lying at Calcutta?

Shri Sri Prakasa: I could not give
the exact date but if the hon.
Member wants I can find out.

An Hon. Member: Since the date
they were received.

Shri Tyagi: How do the Govera-
ment intend to dispose of the
reparations articles received?

8hri Sri Prakasa: The system that
we have is to ask various Govern-
ments and private parties to dake
these placte off our hands, and taa$
is what we propose to go on dning,

It need not be
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An Hon. Member: Has some been dispose of them or to keep them for

taken away?

M1, Epeaker: Let us go to the
next question.

AUTOMOEILES WITH  DISPOSALS

DIRECTORATE

%8. Shri Bidhva: Will the Minister
of Industry and Bupply he pleased
to state:

(a) the number of automobiles left
under the Disposals at various
places in India and their book value;
and

(b) the number of automobiles still
available from the Disposals at
various centres in India and their
book valus?

The Minister of Industry and
Supply (Shri Mahtab): (a). The
total number of automobiles reported
for disposal upto 15-7-50 was 74,642.
Of these, 35,917 were from American
surpluses, located in a number of
depots in and around Caleutta and in
Assam and one depot in Delhi i
88,725 from U.K. surpluses located
in various depots all over India.
The book value of automobiles from
U.K. surpluses is Rs. 10 crores
approximately. Book values in the
ease of American stores are oot
available.

(b) The number of automobiles
still awaiting disposal is about 3,679
—3826 American and 3,353 from U.K.
surpluses. Book value of these
automobiles is estimated at Rs. 2°84
crores. The vehicles are located in
Calcutta, Delhi, Chheoki, Avadi,
Dehu, Ondal, Nirsa, Dhanbad,
Panagarh, ete. .

Shri 8idhva: Out of these 3,600
how many automobiles are serviceable
and how many are not?

8hri Mahtab: There is no meauns
of checking these up.

ghri Sidhva: THave Government
adopted any means to find out
whether thev are serviceable, and if
80 what steps have been taken to

our own purposes?

Shri Mahtab: As a matter of fact,
in 1947 a Committee was set up and
a report was produced, but I must"
confess with regret that sufficient
action could not be taken on that
report for want of an agency—we
cannot send our civil officers to check "
thesc automobiles.

Shri 8idhva: Is it not a fact that
they are lying in the open in Kirkee
and in the Bombay area and deterio-
rating and may I know whether
Government still think of disposing
of them or not?

Shri Mahtab: I entirely agree with
the hon. Member that these Disposals
could have been sold by 1948, but
for various reasons they have not
been sold and attempts are being
made to sell them.

Shri Shiva Rao: Is it a fact that
the Defence Ministry has been
ordering large numbers of jeeps and
other kinds of automobiles from
abroad without making any enquiries
whether they are available in Dis-
posals or not?

Shri Mahtab: I am afraid it is not
a fact because the Commitiee on
Disposals includes one representative
of the Defence Ministry. The priority
indent, as I have already said, goes
to various Departments. If they do
not find the materials according to
their choice then alone they go and
make outside purchases.

Shri Shiva Rao: Is it not a fact
that within the last few weeks 545
cases which were lying on the Beach
in Madras for five years have been
opened and discovered to contain
first-class motor trucks?

Shri Mahtab: It may be a fact;
I do not know.

Shri Gautam: Why did the
Government place orders with the
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U.K. firm for 2,000 jeeps when these
jeeps were available i the “Dis-

t/posals and with the dealers. in the
country ?

Shri Mahtab: Under the rulss
that cannot be done because first of
all these priority indents must be
satisfied and then alone they will go
abroad.

Shri Gautam: Am I to under-
stand that these orders were not
placed or the jeeps that were ordered

" from the firm were not acceptable to
the Government of India?

Shri Mahtab: I presume the hon.
Member is referring to the indent of
the Defence Ministry. In that case,
they must have found out that the
materials were unserviceable.

Shri Kamath: Is it not a fact
that these 2,000 jeeps to which my
hon. friend Mr. Gautam has referred
were purchased through the High
Commissioner’s Office or the India
Stores Purchase Department in
London and that subsequently they
had proved unserviceable in India?

Shri Mahtab: I think the Defence
Ministry will be able to answer this
-question.

Shri Kamath: The Stores Purchase
Department is under the Industry
and Supply Ministry.

Shri Tyagi: That is a different
story. )

Shri A. 0. Guha: Was there a
ban imposed on the disposal of these
articles by certain Ministries of the
Government of India? If so, when
was that ban  imposed and when
was the ban removed totally?

Shri Mahtab: When the Kashmir
operations started the - ban was
imposed; the ban was imposed again
when the rehabilitation question cama
in and only very recently the ban has
'been lifted. As a matter of fact the
delay in the disposa] is due to these
bans.

)
Ve

DisPLACED PERSONS SENT TO BHOPAL

*9. Thakur Lal Singh: Will the
Minister of Rehabilitation be pleased
to state:

(a) how many displaced persons have
been sent to Bhopal up to the 30th
June, 1950; - .

(b) how many of them have been
allotted land;

-(¢) how many of them have been
prqvided otherwise; ) R
~ (d) how many of themi are still being
given monetary help and in what
manner; and

(¢) how many are without any
means of livelihood and what kind of
arrangement is being made for them?

The Minister of States for Reha-
bilitation (Shr. A. P. Jain): (a)
16,318 persons.

(b) 2,200 persons or 575 families.

() 2,189 families or 10,945 persons
have been given urban loans for
settlement at Bairagarh and ab
Sehore. 3877 shops have been
constructed for displaced persons in
Bhopal and 100 shops are proposed
to be constructed at Sehore. Out of
75 shops constructed by the Bhopal
Municipality, 50 have been allotted
to displaced persons.

(d) and (e). 1,406 persons, who
are awaiting settlement on land, are
being given food loans. 904 infirm
persons, widows and minor depens
dents are given free doles at Rs. 14/-
per adult and Rs. 10 per minor per
month, and are living in the Widows’
and Destitutes’ Home at Gandhi-
nagar (Bairagarh).

e o9 fag:ag Wt &g F
R A g frg @ w3
weafes AT T g fma ag g ?
o AN A Ao @ R

weafes AR 1 fad @ § a1 R
(Temporary) fe& 74 & ?

Thakur Lal Singh: Is the rehabi.

litation of this large number of people
in Bairagarh of a permanent nature
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and is the allotment of houses to
them on & permanent basis or is it
temporary only.]

A fo Ww: A g qEES
< 9T g g wd €

[Bhri A.P. Jain: Their rehabi-
litation is a permanent one, Sir.]

wiifs agt qreY W TR |

[Thakur Lal Singh: The 75 shops
constructed for them by  the
Municipality together with a number
of other shops built for this purpose
are all lying unoccupied and no
persons have been rehabilitated
therein as they are water logged.]

Mr. Speaker: He should put a
question and not argue.

gex ®= fag: Who is res-
pon:ible f)» these shops, I
am asking. I 9% FFET § FTAT
TR A THA a1 F a3 TE TR
o § ogt gy WU gE 1w
el F OF fEYy &1 TN ATAe
T T § | 9 THH e wr A
o Tl § T ¥ AgT W A g,
e & foqeir fasiere § 7

[Thakur Lal 8ingh: Who is res-
ponsible for these shops, I am
agking. Apart from these 75 shops,
the other shops have been constructed
in o loeality which is water logged.
A portion of these shops is known as
‘Bancrjee Market'. No use is being
made of them and considerable money
has thus been  wasted in  their
construction. May 1 know who is
responsible for this?]

28

Mr. Spe&ket: Order, order. He
should resume his seat now. He is
asking who is responsible.

N Yo fo¥w: AR s awzw
foer Y #1€ waor af fichr & fr
ogt @ 300 T & § F@ arh wa
e ¥ §F @ ¥ waifees
s s ) '

[Shr: A. P. Jain: I have received
no information to the effect that the
whole locality where these 877 shops
have been constructed is water

logged. -But I will inquire into the
matter. ]

sy smfag: o SW A o
@A #1 T8 faar ar W g A1 SN g
AT E I 4 At e Fws
( Chief Commissioner -) arga ®t
%% < forgemT (Representation )
fFaT AT a1 N A IR I H T
ST S A I 9 IR W fear

Thakur Lal Singh: The starving
people there, who are not given any
food. m:ade many representations to
the Chief Comraissioner and  subse-
quently while attempting to make a
representation  to him  personally,
they were lathi-charged...... ]

Mr. Speaker: Order, order.

Sardar B. 8. Man: May I know
whether those people who have been
settled on land in Bhopal are refugees
from Sind or Punjab and whether
those refugees who did not own any
land in Pakistan were given those
lands, or whether the lands were

given to those who owned lands in
Pakistan?

Shri A. P. Jain: In Bhopal some
of the agriculturist families were
Sindhis and others Labana Sikhs and
there were other mixtures.
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wTen wfewy Tw . W wARAES
fafreT ea oerdt fis fas sl
A I® NS T AR W ITH
BT AT A At A gt AR
#T g @R g ?

[Lala Achint Ram: Will the hon.
Minister be pleased to state whether
Government intend to send more
persons to Bhopal in addition to
those sent there so far?]

5t Qo fto AT: FB AN T
ang @ q foT N e T T
SR R G I R I GO
g 9> T § | T AT W9 7 A
73

[Shri A. P. Jain: At every place
there are some persons who have not
been sent there by the Government
but have gone there of their own

accord. Some such persons are in
Bhopal also. ]

wTet s W ;97 TaAdE agt
AT AE F AT qeA W9w FT
LI T E |
[Lala Achint Ram: Do the Gov-
ernment intend to send more persons
on its behalf?]
st@o @0 ¥R : qZ7 a1 39 ¥
3az wgfax @ar fF agi 9z feaed
I &t § o fadw (Reclaim)
% o7 qFd § A wgt A ww
wTgRI g |

(Shri A. P, Jain: It depends upon
the extent of the land that could be
reclaimed and made fit for
rehabilitation. ]

ot A T e A AN =
N guz N ag NE T = QEr
nar g ?

[Shri Dwivedi: Has any school
been opened in Bhopal also on the
lines of the one at Arab-ki-Sarai?]
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Wt o Mo W B aff, it ow
wfi |rer 797 |

[Shri A, P. Jain: No. Sir, no such
school has been opened there so far.]

Sardar B. 8. Man: May I know
whether these lands that have been
given to the refugees were evacuee
land or Government land and whether
they were properly reclaimed?

Shri A. P. Jain: I bhave no
information on that point &t the
moment. But if the hon. Member
wants, I can supply him the
necessary information,

Mr. Speaker:
next question,

Let us go to the

TREATMENT CF INLCIANS IN SOUTH
AFRICA

*10. Shri Raj Bahadur: (a) Will the
Prime Minister be pleased to state
whether India’s formal request to the
U. N. Secretary General to place the
question of treatment of Indians in
South Africa on the agenda of the
next session of the General Assembly
has been accepted?

(b) What measures and policies do
Government propsse to adopt to meet
the situation created for the Indians
in South Africa as a result of the pass-
ing of the Group Areas Bill by tke
South African Parliament?

(c) Have Government any informa-
tion with regard to the attitude of other
Commonwealth  countries in this
matter ?

The Deputy Minister of External
Aftairs (Dr. Keskar): (a) The matter
is included in the provisional agenda
of the next session of the Generat
Asgembly. All items on the provi-
sional agenda are to be considered
by -the Genera] Committee prior to
the inaugural session of the
General Asscrubly before  they can
be recorded for the final agenda. It
is however, open to any Member at
that stage to object to the inclusion
in the agenda of any item.
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w(b) Governm rent “will consider this
after the United Nations General
Assembly Meeting.

(c) The attitude of Pakistan can be
gathered from the published corres-
pondence between the three Govern-
ments, copies of which are laid on
the Table of the House. [Infor-
mation placed in the Library. See
No. P-98/50]. The Government of
India have no. information as to the
attitude of other Members of the
Commonwealth.

Shri Raj Bahadur: Have Govern-
ment taken any steps to know the
attitude of sister Commonwealth
countries on this question and how
far the stability of the Common-
wealth links would be affected by that
attitude?

Dr. Keskar: Government will try
to find out the attitude of other
Commonwealth countries when the
moment comes.

Shri Raj Bahadur: Have Govern-
ment any information with regard to
the steps taken by the local African
population against this law-less law?

Dr. Keskar: I have no information
on the subject.

€3 nifa qa: I3 T faE
1 g7y § FraAlg SN S} o
v fF g9 awrw § o I o
Ffed § 159 & som@rEr af
¥ qifeear & suv o a8t g av
MY @ favg § At a@ N gd
6 ?

Seth Govind Das: So far as
Pakistan is concerned, the hon.
Minister has said that some state-
ments have been published in the
papers. In addition to this, were
any talks held on the subject on the
occasion of the recent visit of the
Prime Miuister of Pakistan?]
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Dr. Keskar: Thers ‘wa tio talk
dbout this matter. The corres-

. pondence between the three Govern-

ments has been published which
expresses very definitely the opinions
of the Pakistan Government. I do
not think there is any need to add
or have any more discussion at this
moment at least.

Prof. Ranga: Was any effort made
by India to try to bring this matter
for discussion before the Security
Council in the recent past?

Dr. Keskar: No. Of course, not.

WRITTEN ANSWERS TO
QUESTIONS

INDIA’S BALANCE OF TRATE

*11, Shri Raj Bahadur: Wil] the
Minister of Commerce be pleased to

‘state:

(a) what has been the balance of
trade, in imports and exports, during

_the four quarters of the year 1949 and

the first two quarters of this year; and

(b) the total value of imports from
and exports to the dollar and the
sterling areas respectively during the
above periods?

The Minister of Commerce (Shri
Sri Prakasa): (a) and (b). I place on
the Table of the House three state-
ments giving the required information,
[See Appendix I, annexure No. 1].

DEs16WATION ‘“TRADE COMMISSIONERS’?

*12. Shri Tyagi: (a) Will the
Minister of OCommerce be pleased
to state whether the officers perform-
ing the functions of Commerce
Secretaries in the various embassies
in foreign countries are designated
‘Trade Commissioners’?

(b) If not, what are the countries
where Trade Commissioners are
appointed and what is the correct
designation of India’s representatives
in foreign countries appointed for the
purposes of commerce?



33 Written answers

The Minister of Commerce (Shri
Sri Prakasa): (a) and (b) Officers
appointed in foreign countries for
the purposes of dealing with the trade
and commerce of India do not bear
uniform designations. In Common-
wealth countries generally they are
designated as Trade Commissioners
or Assistant Trade Commissioners,

while in non-Commonwealth coun-
tries, they are designated as
Commercial Counsellors, Commis-

sioners, Secretaries and Vice Consuls
in accordance with the importance
of the country. In some Common-
wealth countries such as the U.K.
we have in addition to a Trade
Commissioner, a Commercial Adviser
to the High Commissioner. A list
showing the designations of India’s
Trade Representatives abroad is laid
on the Table of the House. [See
Appendix I, annerure No. 2]j.

SinDRI FERTILIZER FACTORY

*13, Shri Shiva Rao: Will the
Minister of Industry and Supply be
pleased to state:

(a) the orignal estimates for the
Sindri Fertiliser Factory;

(b) the present estimates
final cost of the scheme; and

(c) the probable date on which the
factory is likely to go into full pro-
duction?

The Minister of Industry and
Supply (Shri Mahtab): (a) The
original estimate furnished by ths
Fertiliser Mission in 1944 was Rs.
10-5 crores.

(b) On the basis of information now
available, the total ultimate cost of
the Project will be about Rs.
22 crores.

“(c) About August next year.

MOVEMENT oF DispraceDp PERSONS

FROM EAST AND WEST BENGAL

*14. Shri Deshbandhu Gupta: \Vill
the Prime Minister be pleased to
state: )

(a) the number of Hindu displaced
persons who have returned to India

of the
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from East Pakistan since the signing
of the Indo-Pakistan Agreement of
the 8th April, 1950 and the number
of Muslim evacuees who left India
during the period;

(b) the number of Hindu displaced
persons who .have returned to East
Pakistan and the number of Muslim
evacuees who have come back to

India during the period;

(c) how many of them have actually
got back their properties and how
many have been rehabilitated;

(d) how many of them went to
dispose of their properties and have
again returned to their respective

places;

(e) whether the  attention of
Government has been drawn to the
statement recently made by Mr. J. N.
Mandal, Minister for Law, Pakistan,
criticising the appointment of the
minorities Minister in East Bengal;
and

(f) whether Government made any
representation to Pakistan Govern-
ment that such an appointment was
not likely to inspire confidence
amongst members of the minority
communities?

The Prime Minister (Shri Jawa-
harlal Nehru): (a) Hindus about
18,00,000; Muslims about 4,50,000;

(b) Hindus about 5,30,000; Mus-
lims about 3,00,000;

(c) No exact informatiop is availa-
ble about East Bengal. In West
Bengal most of the Muslima who have
returned to urban areas have got
their houses restored to them and a
large percentage of industrial Muslim
employees have also got back their
old jobs. Large areas of land which
would otherwise remain vacant were
allotted to refugees temporarily on
the understanding that they would be
restored to returning migrants at the
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‘end of the crop season. SBome difficulty
has srisen because of the return of a
aumber of Muslim migrants during
the season, but arrangements have
been made by the West Bengal
Government to find alternative
accommodation for them and also to
give them relief until their lands can
be restored to them.

8o far as Assam is concerned,
although no exact information is
available, it is reported that steps
have been taken to restore lands to
the returning migrants as far as
possible and to look after them in cases
where immediate restoration is not
feasible.

(d) It is not possible to -say how
many persons are returning to India
for the second time, bui it is estimated
that such persons form about 15
per cent. of the total of the incoming
migrants during the last two or three
weeks.

(e) Yes.

(f)y N~

JU1E DY1IVERIES BY PAKISTAN

#13. Ch:l Deshbandhu Gupta: Will
the Minister of Commerce be pleased
to state:

(n) the reassns for the failure on the
part of Pukistan Government to effect
deliveries of jute in terms  of  the
Agreement 1nade with the Indian
Government ; and

(b) whether Government can assure
that the deliveries will be made soon
to make up the shortage?

The Minister of Oommerce (Shri

Sri Prakasa): (a) As the hon.
Member will appreciate, it would
not be possible for me to answer

this question except by way of
speculation. To the best of our
knowledge the delay on the part of
the Government of Pakistan in
effecting deliveries of raw jute ac-
cording to tho terms of the Trade
Agreement, seems to be due to (i)
d:fficulties of procurement at prices
oonsidered  reasonable by  the
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Pakistan Jute Board, (ii) transport
arrangements and (iii) the usual
initial  difficulties in  organising
supplies under a system of State
Trading.

(b) A senior officer of this Govern-
ment has just come back from Dacca
and Narayanganj where he had dis-
cussions with the Pakistan Jute
Board and his report indicates that
there is every possibility of the Jute
Board despatching the full quantity
of 40 lakhs maunds of jute under the
Agreement by the 31st of August.

DisPLACED PERSCONS FROM EasT AND
WEST BENGAL

*17, Shri Jhunjhunwala: Wil the
Prime Minister be pleased to state:

(a) the total number of non-Muslims
who have returned from West Bengal
to East Bengal from the time of the
Indo-Pakistan Agreement till the 15th
July, 1950, and the total number of
non-Muslims who have come from East
Benga]l to West Bengal during the
same period; and

(b) the total number of Muslims who
have come from East Bengal to West
Bengal and have gone from West
Bengal to East Bengal fromn the time
of the Indo-Pakistan Agreement till
15th July, 19502

The Prime Minister (Shri Jawahar-
lal Nehruj: (a) and (b). T invite the
hon. Member's attention to the ans-
wer I have given today to Shri H.
V. Kamasth’s question No. 3.

NaTIONAL PLANNING COMMISSION™

*18. Dr. Deshmukh: Will the
Prime Minister be pleased to state:

(a) the date on which the National
Planning Commission started func-
tioning ;

(b) the date on which any definite
estimate of expenditure for the
Planning Commission was drawn up;
and

(¢) the total expenditure incurred so
far?

The Prime Minister (Shri Jawahar-
lal Nehru): °(s) The Planning
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Commission began to function on
March 28, 1950.

(b) An estimate of expenditure on
the Planning Commission for 1950-
51 was furnished on March 6, 1950
and the sanction of the Ministry of
Finance issued on March 18, 1950.

(c) The total expenditur: incurred
so far is Rs. 1,44,520/-.

OFFICERS APPOINTED BY PLANNIN;:
CoMMISSION

*19. Dr. Deshmukh: Will the
Prime Minister be pleased to state:

(a) the number of officers ap-
pointed by the Planning Commis.
sion with grades of salaries and terms
of appointment;

(b) the dates by which the National
Planning Cominission is expected to
place their plang before Parliament;
and

(c) whether it is contemplated that
Parliament will be given an opportu-
nity to discuss the same?

The Prime MiniSter (Shri Jawahar-

lal Nehru): (a) A statement is.

placed on the Table of the House.
[See Appendix I, annexure No. 3].

(b) The plan being prepared by the
Planning Commission fcr the two
years 1951-52 and 1952-53 is expect-
ed to be ready by the end of the
year. It is too soon to say exactly
when the plan for the succeeding
period of three years will be com-
pleted.

(¢) Any important proposals will
be placed before Parliament for con-
sideration. Government have not
yet considered the procedure for
doing this.

STATEMENT ON IMPORT PcrICY

*20. Dr. Deshmukh: (a) Will the
Minister of Commerce be pleased to
state the date on which the last
policy with regard to imports was
announced ?
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(b) Is it a fact that there were ma
mistgkes in the publication whic
outlined the policy?

(c) What is the number of mistakes
that had to be corrected and after
how many days after the publication
of the main policy statement was the
errata issued?

The Minister of Oommerce (Shrk
Sri Prakass): (a) The import policy
for July/December, 1950, licensing
period was announced on the 15ih
June, 1950, in Commerce Ministry’s
Public Notice No. 14/ITC/P.N./50.

(b) and (c). Yes, thare were
about 170 mistakes. A list of cor-
rections No. 14(A)-ITC/P.N.'50 was
issued on the same date as the main
Public Notice No. 14-ITC/P.N.)/50.
One further error was corrected in
the Public Notice No. 48-ITC(P.N.)/
50 dated the 4th July, 1950).

INDIA’S BALANCE OF TRADE

*21. Shri T. N. Singh: (a) Will
the Minister of Commerce be pleased
to state the Balance of Trade posi-
tion for the period April-June 1950,
as between (i) India and the United
States of America and (ii) India and
the United Kingdom?

(b) Will Government further state
the position of invisible imports and
éxports for the same period?

The Minister of Commerce (Shri

- Sri Prakasa): (a) I place on the

Table cf the House a statement
giving the requirel information.
[See Appendix I, annexure No. 4].

(b) The information is not yet
available for this period.

SCIENTISTS ¥ROM INDIAN UNIVER-
SITIES EMPLOYED ON GOVERNMENT
or INDIA RESEARCH SCHEMES

#22, Shri T. N. Singh: (a) Will the
Prime Minister be pleased to state
the number of Scientists working un-
der the Government of India’s vari-
ous research schemes and in the
various National Laboratories who
were previously employed in different
Indian Universities ?
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_(b) How many of these Beientists
have come on deputation and how
any are now permanently employ-
od with the Government of India?

-The Prime Minister (Shri Jawahar-
/I Nehru): (a) and (b). A state-
wment giving savailable information is
placed on the Table of the House.
§Bee Appendiz I, annexure No. 5].
JInformation is being collected from
other organisations and a second
statement will be placed on the
“v'.};nble of the House as soon as possi-

e,

RAIDS OX INDO-PaRISTAN BORDER

*28. Lala Raj Kanwar: Will the
Prime Minister be pleased to state:

&4‘1) the total number of raids by
Pakistanis on the Indo_Pakistan
border (i) prior and (ii) subsequent to
the Nehru-Liaquat Agreement;

(b) the total number of casualties
which resulted therefrom; and

(c) the tota]l value of property
looted during each such raid?

The Deputy Minister o External
Aflairs (Dr. Keskar): (a) to (c). De-
tailed information, ecalled for from
the State Governments concerned, is
still awaited. The information asked
for will be lai1 on the Tabla of the
House ns soon as it is received.

GeNERAL ELECTIONS

*24. 8hri Gautam: (a) Will the
Minister of Law be pleased to state
on what basis will be Delimitation of
‘Constituencies’ Committees, appoin-
ted by the Speaker, proceed with re-
gard to the method of voting and the

asis of delimitation?

(b) What steps have Government
taken to conduct the forthcoming
‘General Elections *‘free and fair™?

The Minister of Law (Dr. Ambed-
kar): (a) The Representation of the
People Act requires the Election
Commission to consult cach of the
Advisory Committees ard submit
proposals for the delimitation of

constituencies in each State. It is

not for the Government to say on
what basis the Committees will pro-
ceed when they are consulted by the
Election Commission. Government
are, however, considering whether
the views of Parliament should not
be ascertained beforechand in order
to guide the Advisory Committees
and the Election Commission in their
task.

(b) The Chief Election Commis-
sioner is consulting the leaders of
political parties on the point men-
tioned by the hon. Member and will
submit his proposals to Government
shortly.

REHABILITATION OF DISPLACED PER.
SONS FROM WEST PaAkisTAN

*23. Shri Gautam: (a) Will the
Minister of Rehabilitation be pleased
to state how many displaced persons
from West Pakistan have been so far
rehabilitated and how many still re-
main to be rehabilitated ?

(b) What new schemes have been
prepared or are being prepared during
the term of the office of the present
Rehabilitation Minister for rehabili-
tating the West Pakistan displaced
persons ?

The Minister of State for Rehabili-
tation (Shri A. P. Jain): (a) The
amount of economic recovery which
constitutes ‘rehabilitat’on’ differs in
each individual case and in the
absence of a full economic survey of
the refugees, it is immnossible to give
a precise answer to the question. A
statement showing the rehabilitation
works and assistance provided by
Government is however laid on the
Table. [See Appendiz I, annezurs
No. 8].

(b) The general policy to be adopt-
ed in the matter of rehabilitation
was recently reviewed by a High
Powered Committee presided over by
my colleague, the hon. Minister of
Transport. The recommendations
made by the Committee have been
generally accepted by Government
and are being given effect to.
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MATHEMATICAL INSTRUMENT OFFICE

*96. Shri Gautam: (a) Will the
Minister of Industry and Supply be
pleased ‘o state if it is a fact that the
Government of India have incurred
loss of the Mathematical Instru-
Office during the last three years and
if so, how much?

(b) What are the causes of these
losses ?

(¢) Is there any proposal to amalga-
mate it with the Ordnance Factory
at Debra Dun producing similar
articles?

The Minister of Industry and Sup-
ply (Shri Mahtab): (a) The answer
is in the affirmative.

From 15-8-47 to
5,66,157.

1948-49...... Rs. 7,17,188.
1949-50......Rs. 6,74,495.

(b) (i) Increased pay and allowances
to staff and workers as a result. of
the Central Pay Commission’s re-
commendations, which aceountad for
over Rs. 4 lokhs per annum.

(1) Post-war lisorganisation due
to sudden cessation of demands from
the Defence Serviees.

81-3-48...... Rs.

(iii) Shrinkage in the extent and
number of indents from Government
indentors consequent on the economy
drive.

(iv) India’s requirements of mathe-
matical instruments sre not for large
quantities of a few types but for

small quantities of a number of types. -

Mass production and sales on a pro-
fit-earning or self-supporting basis
are therefore very difficult in the
existing circumstances.

(v) Essential expenditure on re-
search and development sections.

(c) The desirability of amalgamat-
ing the Mathematical Instrument
Office with the twrd ance | v,
Dehra Dun. wil be wxum .d a0 cob-
sultation with the Ministry of De-
fence. .
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IMPORT OF RAW JUTE FROM
PARISTAN

*27. Shri Jhunjhunwala: (a) Will
the Minister of Commerce be pleased
to state' whether the price fixed for
raw jute to be imported from Pak-
istan under the Indo-Pakistan agree-
ment has. been on the higher side,
having regard to the then prevailing
rate of raw jute in Pakistan?

(b) What is the machinery set up
for import of raw jute from Pakistan ?

(c) Has any complaint been re~
ceived by Government in connection
with the machinery set up?

The Minister of Commerce (Shri
Sri Prakasa): (a) This is a matter of
op'nion, but Government does not
consider the prices settled in the
Indo-Pakistan Agreement to be un-
reasonable.

(b) The machinery provided in the
Agreement is that the Government
of Pakistan, through their Jute
Board, should arrange to supply the
agreed quantity of raw jute to the
Indian Jute Mills Association; the
transactions will take place in Inlian
rupee for which a separate account
is being maintained by the State
Bank of Pakistan with the Reserve
Bank of India.

(e) No.

HiNDU WOMEN CONVERTED TO IsLam
IN EasT BENGAL

*28, Sardar Hukam Singh: Will
the Prime Minigter be pleased ta
state:

(a) the number of Hindu Women
(appropriately) converted to Islam
in East Bengal during the disturb.
ances in the months of February,
March, April and May, 1950; and

() the number, out of those refer-
red to in part (2) above, re-converted
to Hinduism and restored to the
original families?

The Prime Minister (Shri Jawahar-
lal Nehru): (a) and (b). No exach
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information is available. The Search
Bervice Bureau, West Bengal, regis-
tered 78 cases of abduction and 172
cases of missing women on informa-
tion supplied by refugees from East
Bengal. In addition to these, seven
cases of abducted and missing women
were reported to the Fast Bengal
Government by our Deputy High
Commissioner at Dacca. The East
Bengal Government have sent in-
formstion to West Bengal about 12
cases of alleged abduction and 76
cases of alleged missing. In n press
Conference the East Bengal Govern-
ment claimed that 23 abducted wo-
men have been recovered all of whom
except one have been restored to
their relatives and 50 other reports
were not true.

ABDUCTED WOMEN RECOVERED.

*29. Sardar Hukam S8ingh: (a)
Will the Prime Minister be pleased
to state the number of abducted
women recovered during the months
of May, June and July, 1950 from (i)
East Bengal, (i) West Punjab and
(iii) Kashmir?

gb) What is the number of Hindu
end Sikh women recovered and de-
tained in Lahore Trust Camp await-
ing repatriation to India?

The Minister of Transport and Rail-
ways (Shri Gopalaswami): (a)
According to the report of o state-
ment made by the EFast Bengal Re-
lief Commissioner at a press confer-
ence on 3rd July, 1950, 20 ubducted
non-Muslim women have been re-
covered in Enst Bengal upto 8lst
May, 1950 and 8 more subsequently.
We have no other reliable statistical
information cn recoveries in  East
.Bengal. The number of abducted
women recovered in West Punjab in
the months of May, June and July,
1950, ‘s 87 nnd from the Pakistan
side of the Cease Vire Line in
Kashmir is 411,

() The number of Hindn and
Sikh women recovered iy Pakistan
and awaiting repatriation to India ou
26th Juiy, 1920, was {6.
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Dare or GENERAL ELEOTION

*30 Shri Hanumanthaiya:
Shri Channiah:

Will the Minister of Law be pleas-
ed to state what is the date fixed
for General Elections to take place

under the New Constitution of In-
dia?

The Minister of Law (Dr. Ambed-
kar): No dates have been fixed for
the genersl elections. A great deal
of preparatory work, both legislative
and administrative, still remains to
be done, and it is obviously much too
early to fix dates.

EXPENDITURE ON PRIME MINISTER’S
VISIT TO INDONESIA

Shri Hanumanthaiya:
*81 < Shri Ethirajulu Naidu:
. Shri Channiah:

Will the Prime Minister be pleased
to state the expenditure incurred by
(i) the Government of India and (ii)
by the Indian Embassy offices in
Indonesia in connection with and for
the visit of the Prime Minister to
Indonesia?

The Deputy Minister of External
Aftairs (Dr. Keskar): (i) and (ii). The
journey from India to Indonesia was
performed in the Indian Naval Crui-
ser DELHI. The Prime Minister
arranged his programme in such a
way as to fit in with the annual cruise
of the Naval Squadron.

The return journey from Indonesia
was performed in an Indian Air Force
plane.

The Prime Minister and party were
the guests of the Indonesian Govern-
ment throughout their stay in that
country. Some minor expenditure on
tips and entertainment was incurred.
Full accounts are not yet available.

PARISTAN RAID ON SaNGTA VILLAGE

+gg J Shri Hanumanthaiya:
Shri Channiah:
(a) Wil the Prime Minjster be
pleased to state whether camel-
oorne railers from Pakistan receatly
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raided Sangta village in the Surat-
garh-Bikaner Division and shot
Jdead three women?

(b) How many were injured?

{c) What are the properties roh-
bed and what is their value?

(d) What steps have Government
taken in this connection?

The Deputy Minister of External
Affairs  (Dr. Keskar): (a) to (e).
According to information received, two
women were killed and three women
and two children injured in a raid by
11 Pakistan nationals on the night
of the 28th/29th May, 1950 on village
Sangta. They looted about 9 or 10
houses and took away 11 camels
worth Rs. 8,800/- az well as orna-
ments and cash ete. in all worth 2bout
Rs. 22,000/-.

(d) A protest has been lodged with
the Government of Pakistan who
have been requested to apprehend the
culprits, return the lcoted property,
.and compensate the victims. Their
reply is awaited.

RESULTS OF INDO-PARISTAN AGFEE-

MENT OF 8TH APRIL, 1950

*33. Sardar B. S. Man: (a) Will
the Prime Minister be pleased to
state how far the Indo-Pakistan
Agreement of the 8th April, 1950
arrived at between the two Prime
Ministers of India and Pakistan, hes
brought relief to the minorities in In-
dia and Pakistan as regards their safe
travel from Pakistan to India and
vice versa; and

(b) what are the political and
social conditions of the minorities
in Pakistan at present?

The Prime Minister (Shri Jawahar-
1al Nehru): (a) and (b). I invite the
hon. Men:ber's attention to the reply
I have given to-day to Shri H. V.
Kamath's question No. 3.
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DzcisioNs oF JOINT REHABILITATION
Boarp CONFERENCE

*34. Sardar B. S. Man: (a) Will
the Minister of Rehabilitation be
pleased to state if a joint Rehabilita.
tion Board meeting between the
representatives of States and the
Centre was held in the middle of
June, 1950 to discuss how to prevent
the eviction of displaced persous set-
tled temporarily on land, though they
owned no land in Pakistan?

(b) If so, what were the decisions

arrived at and recommendations
made by the conference?

The Minister of State for Rehabili-
tation (Shri A. P. Jain): (a) A meet-
ing of the Joint Rehabilitation Board
consisting of the representatives of
the Central Government, and the
Governmerts of Punjab, and PEPSU,
was held on June 10, 1950, to review
the progress made in the implementa.
tion of the quasi-permanent allotment
scheme. It also considered the diffi-
culties that could arise in accommoda.
ting landless tenants who had sccured

land in the temporary allotment
scheme.

(b) The Board were given detailed
information by the representatives of
the Punjab and PEPSIJ. There was
reported to be an actual shortage of
tenants in the Punjab,. end it was ex-
pected, therefore, that the landless

persons would be able to secure lands
as tenants.

UNDESIRABLE IMMIGRANTS AcT

*35. Sardar B. S. Man: (a) Will
the Prime Minister be pleased to
state how many people have

) been
evicted under the Undesirable [Im-
migrants Act from Assem?

{b) To how many have notices

been served under this Act?

(¢) What is the total number of
such people in Assam?

(d) What is the machinery created
for these eviction purposes?

The Minister of Transport and Rall-
ways (Shri Gopalaswami): (a) 163.
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‘# ) 185.
(c) It is not possible to estimate the
number of such persons now in Assam.

(d) No special machinery has been
created. District and Subdivisional
Officers take action under the Law on
information received by them.

R2sT0RATION OF EVACUEE PROPERTIES
To MusLims,

*36. Babu Ramnarayan Singh:
(8) Will the Minister of Rehabilitation
be pleased to state whether it is &
fact that over 400 evacuee properties
were restored to Muslims during the
period from lst January to 3lst
December, 1049?

(b) 1f so, why and when were
these properties declared evacuee
property and why have the properties
been restored?

The Minister of State for Rehabi-
litation (Shri A, P. Jain): (a) and (b).
In the first instance properties are
entered in the list of evaciea property
on the basis of survey rcports of the
field staff. Later the cwners come
forward and file ¢'aim petitions which
are investigated by the Custodians.
Where the property is not found to be
evacuee property, it is rcleased.

As a result of such investigations
properties referred to in part (a) were
restored to Muslims.

The dates of the release cf proper-
ties are not readily available; and the
amount of labour and time involved
in tabulating 400 cases will be out of
all proportion to the utility of the in-
formation.

IM>oRrTr oF D:E3EL OI1L ENGINES

*87, 8hri Alagesan: Will the Minis.
ter of Commerce be pleased to state:

(a) what was the policy that was
followed till recently in licensing the
import of Diesel Oil Engines; and

{b) whether any change has been
mede in that policy?
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The Minister of Commerce (Shri
Sri Prakasa): (a) During January/
June, 1950 licensing period, irnport of
Diesel Engines against licences were
allowed from Japan, Soft Currency
countries and West Zcne of Germany.
No licences were granted for imports
from U.S.A. Licences for Diesel En-
gines upto and including 10 H. P.
were granted from Soft Currency
countries and Japan. No licences for
Engines over 10 H, P. and less than
20 H. P. were granted from any
source. Licences for imports of En-
gines of 20 H. P. and over were grant-
ed for import from Soft Currency area
on basis of quota of 100 per cent. of
half of best years’ imports or azainst
actual orders from consumers. Licen-
ces upto 10 H. P. from the countries
mentioned above were issued to Es-
tablished Importers on the basis of
quota of 100 per cent. ¢f half-of Lest
years imports. A Public Notice in
this connection was issued on &O0th
March, 1950. This was amended by
the Public Notice issued on Tth June,
1950. ‘

(b) Policy for July/December, 1950,
regarding Diesel Engines has not yet
been announced.

WEEKLY MOVEMEXT OF HINDUS AND
MusLiMS FROM EasT AND WEST
BExGAL

*38. Shri Hossain Imam: Will
the Prime Minister be pleased to lay
on the Table of the House a state-
ment of weekly arrival and departure
of Hindus and Muslims from and to
East Bengal and West Bengal from
the 1st of January, 1950 or from any
such subsequent day as records may
have been kept up to the 23th of July,
1950?

The Prime Min'ster (Shri Jawahar-
1al Nehru). I place a statement on
the Table of the House giving the
weekly movement between West
Bengal and East Bengal for the
period commencing 13th  February,
1950, (See Appendiz I, annexure
No. 20).
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‘EXEMPTION FROM PROVISIONS OF Eva-
CUEE PROPERTY ACT

*39, Shri Hossain Imam: Will
the Minister of Rehabilitation be
pleased to state:

(a) whether the exemption from
the provisions of Evacuee Property
Act granted to those who have mig-
rated from Bihar to Eastern Pakis-
tan is applicable only to recent mig-
rants or also to those who migrated
before the 1st of January, 1950;

(b) whether rules and notifications
giving effect to this policy have been
published in the Gazette of India and
the Bihar Gazette; and

(c) if so, whether a copy of the
game will be laid on the Table of
the House?

The Minister of State for Rehabi-
litation (Shri A. P. Jain): (a) The
concession is applicable to all migrants
from Bihar to East Bengal irtespec-
tive of the date of their migration pro-
vided their migration was due to
communal disturbances, or the fear
thereof.

(b) Yes. The necessary notification
has been published in the Gazette of
India delegating powers to the Gov-
ernment of Bihar to exempt property
belonging to persons, who have mi-
grated from Bihar to Fast Bengal, as
a result of communal disturbances or
the fear thereof. A notification in
the Bihar State Gazette, is, therefore,
not necessary.

(¢) A copy of the notification is
placed on the Table of the Fouse.

NOTIFICATION

[Published in The Gazette of India (Part I)
of 20th May, 1950]

' MINISTRY OF REHARILITATION
New De¢lhi, the 16th May, 1950.

No.695/Cus/50. In exercise of the powers
Conferred by sub-section (1) of section 56 of
the Administration of Evacuee Property
Act 1950 No. XXXT of 1950, the Central
Government is pleased to delegate to tht
Government of Bihar the power to exemep
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wnder section 52 of the. aforesaid Aet proper-

ty belonging to persons who heve . migs
from Bihar to East las & result of
Communal disturbances or the fear shezeof.

(V.D. DANTYAGI)
JOINT SECRETARY TO THE
GOVT. OF INDIA.

DISPLACED PERSONS FROM East
" PARISTAN

*40. Shri S. C. Samanta: Wili the
Minister of Rehabilitation be pleased
to state the number of persons who
migrated from East Pakistan (i) be-
fore 1950 und (ii) in 1950 into the In-
dian Union?

Yhe Minister of Stale for Rehabi-
litation (Shri A. P. Jain): According
to a census held in July, 1949,
12,89,443 persons migrated from the-
Eastern Pakistan to the Indian Union
before 1950. 25,21,681 pecrsons have
migrated in 1950, according to regis<
tered figures.

IMPLEMENTATION OF INDO-PAKISTAN
TRADE AGREEMENTS

*41, Shri S. C. Samanta: Will the
Minister of Commerce be pleased to
state:

(a) bow far the Indo-Pakistan
Trade Agreements recently made have
been implemented by both the
parties; and

(b) how much coal, iron and cloth
were sent to and how wuch jute,
hides and other things have been
received  from Pakistan  since
January, 1950?

The Minister of Cammerce (Shri
Prakass): (a) and (b). The Indo-
Pakistan Trade Agreement of 21st
April, 1950 is the only Trade Agree-
ment rocently concluded by India
with Pakistan. A copy of the Agree-
ment is already in the Library of the
House. A statement is laid on the
Table of the House showing the Indo-
Pakistan Trade in respect of the com-
modities covered by the Agreement for
the period of twelve weeks from the
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.commencement of the Agreement up-
fo the 8th July 1950 (See Appendiz I,
annezure No. 7). Later figures are
not yet available. Trade between
India and Pakistan for the period
January to April 1950 prior to the
above Agreement was more or less at
a standstill. Coal is not one of the
«commodities covered by the Agree-
ment and no exports thereof are sllow-
-ed to Pakistan.

PRODUCTION IN SHOLAPUR MiLLs
*42, Shri Iyyunni: (a) Will the
‘Minister of Industry and Supply be
pleased to state whether the Shola-
pur Mill which is under Government
management has started production?
(b) What is the quantity produced
during each of the months from
March to June 1950?
The Minister of Industry and Sup-
Pply (8hri Mahtab): (1) Yes.
(b) A statement is placed on the
‘Table of the House.

STATEMENT
Month Cloth Yarn,
WMarch 1950 Nil - 13,013 lbs.
April 1950 208,508 yds. 141,618 lbs.
y 1850 991,081 yds. 334,610 Ibs.
June 195 1,853,131 yds. 440,922 lbs.

OPENING OF CONSULATE IN MADA-
GASCAR.

*43. 8hri Buragohain: Will the
Prime Minister be pleased to state:

(1) whether  Government have
decided to open a Consulate in
Mndgguscur; and

(b) the urrangement whereby the
interests of the Indian population
‘there were looked after so far?

The Deputy Minister of External
Aflairs (Dr. Keskar): (a) The ques-
tion of opening of an Indian Consu-
late in Madagascar is under consi-
.deration.

{b) The interests of Indians in
Madagascar are at present being look-
«d after by the British Consul General
there. .
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Horipays TO LaABoUmRERS 1. Mica
MinEs.

*44. Shri Jnani Ram: Will the
Minister of Labour be pleased to
state :

(a) whether Sundays are allowed as
holidays to labourers in mica mines
and factories at Koderma and
Giridih ; and

(b) if so, whether wages are paid
to the labourers for those days?

The Minister of Labour (Shri Jag-
Jivan Ram): (a) Workers employed
in mica mines and factories at Kodar-
ma and Giridih are generally allowed
weekly holidays on the days on which
the local market is held. Mines and
mica factories in and in the vicinity
of Kodarma observe Wednesday,
those in the vicinity of Jhumri
Talaiya, Sunday and certain other
groups of mines, Saturday as weekly
holidays. Mica factories in Giridih
observe Sunday as holiday.

(b) No.

G0o0oDS PRODUCED AT JAMSHEDPUR
IroN FacToORY.

*45. Shri Jnani Ram: Will the
Minister of Industry and Supply be
pleased to state:

(a) amount of goods of different
varieties produced annually  at
Jamshedpur Iron Factories from the
year 1947;

(b) the quota allowed to different
States;

(c) quotas not
different States;

(d) quotas of one State diverted to
another; and

(e) stocks lying at present?

The Minister of Industry and Sup-
ply (8hri Mahtab): (a) and (b).-Two
statements are laid on the Table of

the House [See Appendiz I, annez-
ure No. 8].

(e) Nil.
(d) Does not arise.
(e) Approximately 210,000 tons.

removed by the
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SurpPLY oF YARX TOo HANDLOOM
WEAVERS

*46. Shri Lakshmanan: Will the
Minister of Industry and Supply be
pleased to state:

(a) the quantity of yarn supplied
by the textile mills to the handloom
weavers from 31st March, 1950 till
the end of June 1950;

(b) the quantity supplied during
the corresponding period last year;
and

(c) whether the Textile Commis-
sioner has made any attempt to
assess the progress made in the
manufacture of ~handloom goods
since the 31st March, 1950?

The Minister of Industry and Sup-
ply (Shri Mahtab): (a) and (b).
About 112,038 bales during April to
June, 1950, and about 173,187 bales
during April to June, 1949.

(c) Yes. But as many of the State
authorities do not have the necessary
machinery for collecting reliable infor-
mation, the progress made in the
manufacture of handloom goods since
81st March. 1950, could not be asses-
sed.

FACTORIES FOR NEWSPRINT

*47. Shri Lakshmanan: Will the
Minister of Industry and Supply be
pleased to state:

(a) the number of factories engaged
in the manufacture of newsprint in
India;

(b) whether there bas been an
offer from Russia recently to supply
newsprint; and

(c) how does this offer compare
with those from other countries from
which this article is now imported?

The Minister of Industry and Sup-
ply (Shri Mahtab): (a) None.

(b) No.

(c) Does not arise.
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TrA AUCTIONS IN CALCUTTA

*48. Shri Ohaliha: Will the Minig--
ter of Commerce be pleased to state:

(a) whether Government intend to-
start tea auctions in Calcutta and.
if so, when;

(b) whether it is a fact that.
foreign tea agency houses in Calcutta.
are opposed to such a move for alleged.
lack of warehousing facilities in
Calcutta Port; and

(¢) whether it is a fact that one:
of the British firms (Messrs. Warren
and Co., Ltd., formerly Messrs.
Planters’ Stores Agency & Co., Ltd.)
has been permitted to erect their
plants for the manufacture of tea
chest fittings in one of the warehouses
under the Port Commissioners
(originally rented to Messrs. Plan-
ters’ Stores & Agency Co., Ltd., now
Messrs. Warren & Co., Ltd.) for
storage of tea etc. and if so, why?

The Minister of Commerce (Shri
Sri Prakaga): (a) The tea auctions
in Calcutta are conducted by the
trade, not by Government. The ex-
port auctions which were suspended
after the war broke out, re-opened in
January 1947. While auctions for in-
ternal tea have always been conti-
nuing. There is no proposal of Gov-
ernment directly holding the aue-
tions.

(b) The foreign agencies have
drawn the attention of Government
to the inadequate auctioning facili-
ties at Calcutta and proposals are in
hand to increase such facilities with:
a view to enabling large scale auc-
tiong taking place.

(c) No; the warehouse rented to-
Messrs, James Warren & Co. Ltd
and in which tea chest fittings are
manufactured was not intended for
the storage of tea.

MANUFACTURE OF TEA CHEST
FITTINGS

*49. Shri Ohaliha: (a) Will the
Minister of Industry and Supply be
pleased to state the number of
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Indian-owned firms for manufacture
of tea chest fittings?

(b) What is the number of firms
other than Indian-owned?

(¢) Is it a fact that a new firm
:(Messrs. Bobbins 1.td.) has imported
machineries for manufacture of tea
.chest fittings in the warehouse at
Hide Road, Calcutta?

(d) Was any permission given to
them and if so, by whom, when and

‘why?

(e) Is it a fact that this firm is a
member of the London Tea Chest
Association?

(f) Is it a fact that this Association
(kondon Tea Chest Association) 18
divectly oppused to import of tea
chests by Indian Firms from ply-
wood producing countries?

(g) If 8o, what steps have beep
taken by Government to prevent it
from doing so in future?

The Winister of Industry and Sup-
Pply (Shri Mahtab): (a) Four.

(b) Two.

(¢) Not to my knowledge.

(d) The Firmn have not applied to
the Central Government for permis-
sion.

(e) Govermment have no informa-
tion.

(f) Government have had such re-
ports. :

(2) Import licences for plywood
ten chests are granted on condition
that supphies will be arranged direct
from manufacturers or suppliers in
the countries of origin.

DistriBUTION OF EasT BENGAL
DisPLACED PERSONS IN DIFFERERT
SraTES

*50. Pandit Thakur Das Bhar-
gava: (a) Will the Minister of Re-
‘habilitation be pleased to state in
what numbers the displaced persons,
who have come after the 1st Janu-
ary, 1950, from East Bengal, are
distributed over the different States
«f the Indian Union?
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(b) Has the exodus increased since
a month and. if so,, what are the
reasons for this increase?

The Minister of State for Rehabi-
litation (Shrt A. P. Jain): (s) The
number of displaced persons who
have come to Indian Union from
East-Bengal, after 1st January, 1950
is 25,21,681.

The distribution of these displaced
persons is as below:

West Bengsl 18,66,633
Bihar 41,089
Orissa . 16,496
Assam (including Cachar) 3,82,281
Tripura 2,15,182

ToraL  2521,881

(b) The exodus from Eastern Pak-
istan has not appreciably increased
since a4 month ago.

REHABILITATION MEASURES ¥OR EaAsT
BENGAL D4SPLACED PERSONS.

*51. Pandit Thakur Dag Bhar-
gava: (a) Will the Minister of Re-
habilitation be pleased to  state
whether it is a fact that originally
the arrangements were made by
Government on the basis that at the
most only two lakhs of displaced
persons would be coming from East
Bengal ?

(b) Is it a fact that it was not be-
fore 29th of May 1950, that Gov-
ernment decided that rehabilitation
measures would be necessary for a
counsiderably greater number of dis-
placed persons?

The Minister of State for Rehabi-
litation (8Shri A. P. Jain): (8) Yes.

(b) Relief measures were contem-
plated only in the initial atages of the
exodus; but in March, 1950, it was
decided to give rehabilitation facili-
ties as well.

CrAamMS OF INDIAN MILLERS IN BURMA

*52. Shri Iyyunmi: (a) Will the
Prime Minister be pleased to refer
to the reply to part (b) of starred
question No. 618 asked on the 2md
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March, 1950 and state whether the
Indian Embassy in Burma has been
able to secure a settlement of the
claims of the Indian Millers for the
rice purchased from them by the State
Agricultural Marketing Board, Burma
in 1948-49?

(b) Have any mills been closed
down on account of the non-receipt
of their money?

The Deputy Minister of -External
Affairs (Dr. Keskar): (a) The total
amount claimed was Rs. 40 or 50
lakhs. As a result of vigorous efforts
made by the Indian Embassy in
Burma, about one-third of  this
amount has been paid by the PBur-
mese Government. Further repre-
sentation has been made to the Bur-
mese (rovernment and their reply to
it is awaited.

(b) The Government of India have
no information.

ExprorT PricEs oFr HIDEsS AND SKINS

*53. Dr. V. Subramaniam: (a) Will
the Minister of Commerce be pleased
to state whether representations were
made to Government by the [ndian
Leather Federation and some others
to intervene in the matter of low prices
and to take up with the British Board
of Trade the matter of reduction of
the purchase price by London mer-
chants of tanned hides and skins im-
ported from India?

(b) Is it n fact that the prices are
daily brought down and the London
merchants are offering low prices and
if so, what are the reasons therefor?

(c) What is the price fixed by the
British Board of Trade for hides and
skins imported from India for the cur-
rent year?

(d) Is there any agreement regard-
ing the prices between the Govern-
ments of Indis and U. K.?

The Minister of OCommeree (Shri
8Sri Prakasa): (a) Yes. Representa-
tions have been received from the
Indian Leather Federation. The
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Commercial Adviser to the High Com-
missioner for India in London has.
been requested to take up the matter
with the United Kingdom Board of
Trade.

(b) It is known that U. K. prices
of East Indian tanned leather have
recently shown a downward trend.
The United " Kingdom is practically
our only market and the fall in prices
appears to be due to the interplay:
of the forces of demand and supply.

(e) So far as is known to us, the
British Board of Trade do not appear
to have fixed any specific price.

(d) There is no agreement between
the Government of India and the
Government of United Kingdom re-
garding the prices of tanned hides
and skins.

EMPLOYEES STATE INSURANCE AQT

*54. Pandit M. B. Bhargava: (a)
Will the Minister of Labour be pleas-
ed to state what is the present policy
of the Government of Tndia in regard
to the enforcement of the Employees:
State Insurance Act?

(b) In which States or parts of the
country is the Aect likely to be enfore-
ed, and by which time?

(¢) When is this Act likely to be en-
forced in the Centraily Administered
areas of Ajmer, Delhi, ete?

(d) Have the Government of India
set any target date for the enforce-
ment of this Act throughout the
Union, and if so, by what stages?

The Minister of Labour (Shri Jag-
Jtvan Ram): (a) Government of In-
dia are anxious to enforce the Em-
plovees’ State Insurance Act as early
ag possible.

(b) to (d). The Act will be enfor-
ced in stages in all the States.
Arrangements had been made ta
enforce the Act, in Delhi and Kanp
with effect from the 1st July 195 <
but the date could not be adhered to,
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owing to certain unexpected develop-
ments at the last moment. Efforts
are now being made with a view to
enforce the Act in Delhi and Kanpur
from October 1950 onwards. As pro-
.grammed at present, the Govern-
ment of India expect to enforce the
Act in almost all the BStates by
March 1952.

CLOSURE OF TEXTILE MILLS FOR WANT
or CoTTON

*55. Pandit M. B. Bhargava: Will
the Minister of Industry and Supply
be pleased to state:

(s) the number of textile mills
which were idle totally or partially
for wunt of cotton supply as on 30th
June, 1950;

-

(b) the total number of labourers
who have been thrown out of em-
ployiment as a result of closure of the
said textile mills as on the above date;
and

(c) what steps Government have
taken so far or intend to take to en-
sure the supply of adequate quantity
of cotton for these mills, and to
arrange for the normal resumption of
the working of the Mills?

The Minister of Industry and Sup-
ply (8hri Mahtab): (a) 8 totally and 8
partially. :

(b) 9,745.

(c) The fol]owi{lg steps have been
taken to ensure an adequate supply
of cotton to the cotton textile mifls

(i) Imports to the extent of 11-69
:ikh bales of cotton have been allow-

(i) The country has been divided
into various cotton producing zones.
Every cotton textile mill has been

iven & quota of cotton from the pro.

ucing zones after taking into consi-
deration the mill's proximity to
the rone and the cotton used by
the Mill,
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(iiiy Movement of cotton from one
zone to another is prohibited except
under a movement permit.

(iv) For increasing cotton produc-
tion in the country State Govern-
ments have been requested to remove
all legislative and executive restric-
tions on the growing of cotton and
to extend to cotton lands all possible
irrigation facilities. Remission of land
revenue is allowed for additional
areas brought under cotton cultiva-
tion.

BAN oN PRODUCTION OF SAREES
BY POWERLOOMS

*56 Pandit M. B. Bhargava: Will
the Minister of Industry and Supply
be pleased to state:

(a) the total quantity and value of
Saree cloth produced by hand-loom
and power-loom during the year 1949-.
50, and the total quantity of this cloth
produced by each type of loom on an
average every month;

(b) whether the Government of
India have issued any notification
banning the production of Saree cloth
by power-looms;

(c) if so, the reasons for this step;

(d) whether this ban will apply to
such power-looms as fall within the
meaning of the Factories Act;

(e) if not, on what basis this dis-
tinction is made between the two;
and

(f) what alternative the Govern-
ment have in view to enable the
powerloom industry to continue to
work without any loss?

The Minister of Industry and
Supply (Shri Mabiab): (2) It is not
possible to collect the information
required as there is no agency to
keep regular statistics of hand-looms.

(k) Yes, by only such power-looms

which come within the purview of
Factories Act, 1948.
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(c) The step has been taken to
reserve a field of production for hand-
looms without compitition.

(d) Yes.
(e) Does not arise.

(f) As stated in (c) above, the
power-loom factories can shift their
production to certain other varieties
which have not been reserved for the
hend-loom industry, wviz., mulmaul,
.dasuti, long cloth and saris other
than those reserved for the handloom
industry.

PURCHASE OF URANIUM . BY
GOVERNMENT OF INDIA

*57. Dr. R. S. Singh: Will the
Prime Minister be pleased to state
whether it is a fact that the Govern-
ment of India have decided to purchase
all stocks of uranium available with
dealers or mine-owners?

The Prime  Minister (Shri
Jawaharlal Nehru): Yes. This was
announced in the press on 11th July,
1950. A copy of the Press Note is

laced on the Table of the House

See Appendiz I, annerurc No. 9j.

INDIANS! RIGHT TO OWN LAND IN
CEYLON

*58. Dr. R. S. Singh: Will the
Prime Minister be pleased to state
whether the Indian residents of Ceylon
could own land over there?

The Prime Minister (Shri
Jawaharlal Nehru): Yes, Sir.

IMPLEMENTATION CF INDO-PAKISTAN
AGREEMENT OF 8TH AFRIL, 1950

*59. Shri B. K. Das: \ill the
Prime Minigter be pleased to state:

(a) which are the clauses in the
Indo-Pakistan Agreement of the Sth
April, 1950 about their non-imple-
mentation or want of adequate steps
for proper implementation of which
objections have been raised by the
Government of India against Pakis-
tan;
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(b) what action has been taken by
the Pakistan Government on these
objections; and

(c) whether any clause of the agree-
ment still remaing to be implemented
by the Pakistan Government ?

The Prime  Minister  (8hri
Jawaharlal Nehru): (a) to (c). I had
a brief discussion with the Pakistan
Prime Minister during his recent
visit to New Delhi. We did not go
into details as we decided that the
two Central Ministers and the Chair-
men of the Minority Commissions of
the East and West Bengal should
first meet me and then proceed to
Karachi for discussion with Mr.
Liaquat Ali Khan. I hope to meet
the Ministers and the Chairmen
within the next two or three days and
would prefer not to go into details
at this stage.

COMPLAINTS BY PARISTAX MINORITY
CoMMISSION

*60. Shri B. K. Das: (a) Will the
Prime Minister be pleased to state
whether the Minority Commisgior of
Pakistan has complained of any
breach or neglect of the terms of the
Indo-Pakistan agreement on the part
of the Government of India?

(b) If so, what are these?

(c) What action has been taken
with regard to these complaints?

The Prime Minister (8hri
Jawaharlal Nehru): (a) The Govern-
ment of India have no information.

(b) and (¢). Do not arise.

CRIMES AGAINST HINDUS IN E aAsT
BENGAL

*61. Shri B. K. Das: (a) Will the
Prime Minister be pleased to state
how many cases of assault, loot,
arson, murder, abduction of women,
desecration of temples, conversion
and other crimes have been reported
to have been committed against Hin-
dus in East Bengal after the conzlu-
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sion of the Indo-Pakistan agreement
6t ‘the 8th April, 1950?

(o). What steps have been taken by
:¢he Pakistan Government for the
prevention of such crimes?

She Prime  Minister  (Shri
.Jawaharial Nehru): (a) and (b). Exact
Ggures are not available. A large
pumber of incidents alleged to have
taken place in East Bengal in which
non-Muslims are victims have been
reported by refugees. It is not possi-
ble for us to vouch for the accuracies
of shese reports. We have brought
manv of these cases to the notlce'of
the Pakistan Government _wlth
request that they should investigate
shem and teke suitable action m
‘ghose caseg where reports are found
to be true. We have received in-
formal assurances from the Pakistan
Government that they will do so.

CoTTAGE INDUSTRY IN BHOPAL AND
MADHYA BHARAT

1. Thakur Lal Singh: Will the
Mipister of Industry and Supply be
pleased to state:

¢a) what steps are being taken by
Government to improve Cottage In-
dustry in Bhopal; and

(b) whether Government are think-
ing of opening training centres for
sueh industry in Bhopal and Madhya
Bharat? )

‘gne Minister of Industry and
Supply (Shri Mahtab): (a) A Cottd¥e
Industries Department with « nucleus
establishment of three organisers is
being organised for the first time in
Bhopal. The existing handloom in-
dustries are - being renovated to
achieve maximum output in the fields
of production of cotton textiles re-
served for them. Enhanced market-
ing facilities and loans and subsidies
to the extent of Rs. 15,000 are being
given.

(b) The existing Technical Trainiog
Sehool at Bhopal is being reorganised
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to include training in cottage indus-
tries. The Madhya Bharat Govern-
ment have under consideration a pro-
posal for the establishment of some
training centres. The number of
centres proposed to be started and
the industries in which training wilk
be imparted are indicated below:

Handloom—Ten.
Tanning—One.
Leather-stitching—Three.

Palm Gur manufacture—Six. -

COTTAGE IND USTRY CENTRE FOR
WOMEN IN DELHI.

2. Thakur Lal Singh: Wil the
Minister of Industry and Supply be
pleased to state what are the reasons
for the delay in the opening of the
Cottage Industry Centre for women in
Delhi? ’

The Minister of Industry and

Supply (Shri Mahtab): When steps
were Dbeing taken to open the

Women's Wing of the Central Cot-
tuge Industries Institute, our atten-
tion was drawn to the possibility of
overlapping of activities between the
proposed  Institute and Training
Centres already at work under the
Government.  The matter is being
placed before the Executive Commit-
tee of the Cottage Industries Board,
which will meet on the 5th August,
1950. It is hoped that a decision
will be wrrived at shortly thereafter.

PRIME MINISTER'S CORRESPONDENCE
ON SETTLEMENT OF KOREAN
CoNFLICT

3. Shri Kamath: Will the Prime
Minister be pleased to lay on the
Table of the House the text of ail
the letters exchanged between the
Prime Minister on the one hand and
the President of the U.S.A., the Prime
Minister of U.S.S.R. and the Prime
Minister of U.K. on the other since
the outbreak of war in Korea upto
date, with a view to the settlement
of the conflict?
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. The Deputy Minister of External
Aftairs (Dr. Keskar): Government is
circulating, for information, copies of
certain letters exchanged by the Prime
Minister with the U.S.A. Secretary
of State and Marshal Stalin. It is
not possible to allow the publication
of all letters pertaining to this matter
as they are confidential.

PENsION AND ProviDENT FUND
CLAIMS FORWARDED TO (GOVERN-
MENT OF PAKISTAN

4. Shri Sidhva: (a) Will the Minis-
ter of Rehabilitation be pleased to
refer to the answer given to my un-
starred question No. 195 asked on the
19th April, 1950 and state what is the
position as regards the 1028 claims
for pension and Provident Fund of
former servants of Governments and
Local Bodies in Pakistan which were
forwarded to the Government of

Pakistan?

(b) What steps have Government
taken to expedite the disposal of these
claims?

The Minister of State for Rehabili-
tation (Shri A. P. Jain): (a) The
‘Government of Pakistan have not
intimated their acceptance in a single
case uptil now.

(b) The whole matter was discus-
sed at a meeting held between the
representatives of India and Pakistan
on the 4th May, 1950. Special Staff
is to be appointed by both Govern-
ments for the verification of these and
other claims of a similar nature
totalling in all over 17,000 from either
side.

- Payment cannot however be made
till a suitable machinery for con-
current clearance of the transactions
is agreed upon. This matter is still
under consideration.

CONFERENCE OF ASTIATIO NATIONS

5. JShri Hanumanthaiya:
Skri Channiah:

Will the Prime Minister be pleased

to state whether it is a fact that he

said on Tth June, 1950, ‘““A Confer-
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ence of all Asiatic Nations could con-
veniently be convened to further the
friendship and mutual understanding
among Nations without considering
military re-actions elsewhere’’ in his
address to the joint session of the Two
Houses of the Indonesian Parliament?

The Deputy Minister of External
Aftairs (Dr. Keskar): The Prime
Minister did not make the statemznt
referred to in the question.

REPRESENTATIONS FROM HOSIERY
MANUFACTURERS OF LUDHIANA,
Puongas

6. Sardar B. S. Man: (a) Will the
Minister of Industry and Supply be
pleased to state whether Government
have received representations from
hosiery manufacturers of Ludhiana,
Punjab, regarding their difficulties
and the crisis that is facing the in-
dustry?

(b) If so, what are their grievances
and how do Government propose to

. redress them ?

The Minister of Industry and
Supply (Shri Mahtab): (a) Yes. Sir.
Some representations were received
from the Hosiery Manufacturers of
Ludhiana.

(b) The main points to which they
have drawn Government’s attention
are:

(i) Tmport of woollen varn for
the Hosiery Industry should
be further liberalised in view
of the high prices of woollen
varn;

(i) Import duty on waollen varn
should be either abolished
or substantially reduced; and

(iii) Indian woollen mills should
be asked to make greater
quantities of woollen yarn
available to the hosierv in-
dustry.

Government have already taken
steps to liberalise the import of
woollen yarn, raw wool and wool
tops during the current year and
adequate ceilings have been provided
for this purpose.
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_The question whether there is a
case for investigation by the Tariff
Board for abolition of or reduction
in import duty on woollen yam is
being considered. It has been ascer-
tnined that the Indian Woollen mills
‘are in a position to spare about 2
million 1bs. of woollen varn for she
Cottage Industry, which should afford
relief to the hosiery industry as well.
Three new ills are also expected
to begin production in the near future
which will make increased quanti-
ties of woollen varn available to the
hosjery industry befere  the end of
the vear.

NOX-AVAILABILITY OF RAW MATERIALS
FOR SPORTS GooDS INDUSTRY
IN PUNiaAB

7. Sardar B, 8. Man: (1) Will the
Minister of Qommerce he pleased to
stute whether the attention of Gov-
ernment has been drawn to the difhi-
culties the sports goods industry is
experiencing in Punjab in getting raw
materials from abroad?

(b) 1f so, what steps have been
taken to make necessary raw materials
wwailable to this industry?

The Minister of Oommerce (Shri
Sri Prakasa): (1) Yes. The All India
Sports  Manufacturers  Federation
(Regd.) Meerut Cantonment had
represented in this behalf in March,
1950.

(b) It has been announced in *he
Ministry of Commerce, Public Notice
No. 14-ITC(>.N.)/50, dated the 15th
June, 1950, that licences for import
of essentinl raw materials such as
Glue for Tennis and Badminton
Rackets. Cork for Cricket and Hockey
Balls, Twine for Hockey Sticks and
Rullz and  Lacoline tape will be
granted to manufacturers of Sports
goods to meet their six monthly
requirements. It  has also been
decided to grant licences for feathers
for Shuttle Cocks and  applications
have been invited from manufacturers
a8 announced in Commerce Ministry’s
Bublic ~otice dated the 10th July,
1850.  C'apies of the Commerce
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Ministry’s Public Notices dated the
15th June, 1950, and 10th July, 1950,
are available in the Library of she:
Parliament.

OBSTrAOLES IN PAKISTAN FOR IMPLE-
MENTATION OF INDO-PAKISTAN
AGREEMENT

8. Shri B. K. Das: Will the Prime
Minister be pleased to state:

(a) whether any non-official or
semi-official organisations in Pakistan
have been reported to have put obs-
tacles to the fulfilment or proper im-
plementation of the Indo-Pakistan
agreement?

(b) whether objection has been
taken to their activities and reporb
made to the Pakistan Government;
and

(c) whether any action has been
taken by the Pakistan Government
in that behalf?

The Prime  Minister  (Shri
Jawaharlal Nehru): (a) We have
received reports stating that some
members of the Ansar organisation
in East Bengal are still harassing
migrants on their way to West
Bengal. Some Ansars are also
mentioned as having taken part in
offences against Hindus in Easf
Bengal.

(b) and (c). We have brought io
the notice of the Pakistan Govern-
ment & large number of incidents ‘n
which non-Muslims have been victims,
but in the absence of authentic infor-
mation about the part played by
Ansars, we have not complained
against them specifically.

HiNDUS DiSPLACED PERSONS FROM
EasT BENGAL

9. Shri B, K. Das: (a) Will the
Minister of Rehabilitation be pleased
to state what are the numbers of Hin-
dus displaced persons from East
Bengal belonging to different occu-
pations?
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~ (b) What is the number of unattach-
ed women and children?

(c) What arrangements have been
made for the rehabilitation of the dis-
placed persons?

The Minister of State for Rehabili-
tation (Shri A. P. Jain): (a) 25,21,681
Hindus have migrated to India from
East Bengal from 1st January, 1950
to 22nd July, 1950. Complete in-
formation is not available; but an
occupational break up of displaced
persons living in camps in Bihar and
Ranaghat Transit Centre is placed
on the Table of the House. [See
Appendiz I, annexrure No. 10].

(b) The information has been called
for from the State Governments.

(¢) A statement showing the
rehabilitation schemes. sanctioned,
and in progress, is laid on the Table
of the House. [See Appendix I,
annexure No. 11].

LAND ALLOTTED TO EAST BENGAL
DispLACED PERsONS

10. Shri B. K. Das: \Will the
Minister of Rehabilitation be pleased
to state:

(a) how many families of East Ben-
gal displaced persons have so far been
settled on land;
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(b) the total amount of agricultural.
land allotted to displaced persons; and

(c) the facilities given to them for
the cultivation of the lands allotted?

The Minister of State for Rehabili-
tation (Shri A. P. Jain): (a) The
number of displaced agriculturist

families so far settled on lands is as
follows :

West Bengal . 1,01,284
Assam (excluding Cachar) 28,194
Cachar  (surplus  tea
garden land) . . 3,000
Orissa . . . . 421
Bihar . . . . 300
Tripura . . . . 3,346
Total 1,37,045
(b) In West Bengal and Tripura

the area allotted is 2,82,124 acres
and 23,424 acres respectively. In-
formation in respect of other States
is not available.

(c) A statement showing the scales
on which financial assistance is given
to displaced agriculturists settled on
land, is laid on the Table of the

House. [See Appendiz I, annexure
No. 12].
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Tuesday, 1st August, 1950.

The House met at a Quarter to
- Eleven of the Clock.

[Me. Speaker (The Honourable Shri
G. V. Mavalankar) in the Chair.]

11-45 A.Mm.

BUSINESS OI' THE HOUSE

Shri Sidhva (Madhya Pradesh):
May I submit, Sir, that fourteen
minutes were taken for the adminis-
tration of oath. Under the rules, the
first one hour is allotted for putting
questions for oral answers. Will you
kindly re-consider and...

Mr, Speaker: I think I need uot
refer to the rules. The practice is
clear. It is the first hour. It is
not one hour. )

Shri Tyagi (Uttar Pradesh): On

a question of privilege, Sir,...

Mr. Speaker: I have not yet finish-
ed. After I have finished, I will give
him an opportunity.

Shri Raj Bahadur (Rajasthan): Tn
view of the statement made by the
hon. the Prime Minister which should
have been made after the question
hour, will it be possible to allow an-
other five minutes?

18

DEATH OF SHRI A. B. LATHE

Mr. Speaker: Before we proceed
further, I would inform hon. Mem-
bers of the sad demise of one of the
Members of the Constituent Assemb-
ly, Shri A. B. Lathe. He was a well
known figure in Indian public life. He
started life as a professor of English.
He was an author. He was a mem-
ber of the University Reforms Com-
mittee. Then, he attended the
Round Table Conference as Adviser
to the States Delegation. He was
a Finance Minister at Bombay from
1937 to 1939 and thereafter was con-
nected with the State of Kolhapur, as
its Prime Minister. He was a mem-
ber of the late Constituent Assembly.
He died at his residence on 16th May
1950. Naturally, we are all sorry and
our sympathies go to the family of
the deceased. I trust hon. Members
will rise in their seats in his memory,
for a minute.

RESIGNATIONS OF DR. JOHN
MATTHAI AND SHRI MOTILAL
PANDIT

Mr. Speaker: I have to inform hon.
Members that Dr. John Mutthai and
Shri Motilal Pandit resigned their
seats in Parliament with effect from
1st and 17th June 1950 respectively.

LEAVE OF ABSENCE FROM THE
HOUSH

Mr. Speaker: Before we proceed

further, T would like to inform hon. -

Members that Shri G. R. Ethirajulu

(9)



19  Leave of atsence
from the House

[Mr. Speaker] :
Naidu, Shri Suresh Chandra Majum-
idar and Dr. P. K. Sen have requested
for leave of absence from all meetings
during this session on account of ill-
ness.

Is it the pleasure of the House to
grant them leave?

The leave was granted.

Shri Tyagj (Uttar Pradesh): While
I heartily welcome the entry into
this House of our great and revered
leader Shri Rajagopalachari, I wish
just to have one point clarified. I

ope I shall net be raisunderstood—
I have all respect for Lhim and this
point does not relate to his person-
ality. In the papers it was stated
that the President had ordered that
a particular seat be allotted to Shri
Rajagopalachari. I am not resent-
ing that order; but T want to know
whether the practice of th: President
ordering this Parliament to allot a
seat to one Alember or the other is
not really a breach of the privilege of
this House. 1f {here is any such
tradition taken up that the President
may by order deal with even a small
matter like that, whether it is the
Government...

Mr. Speaker: I may cut short the
matter and say that the Press report
is entirely baseless.

‘Shri Tyagi:
about it? .
_ Mr. Speaker:'It is baseless, that
is, untrue. No such crder has ever
been passed.

What is the truth

Now, we will proceed further

Shri Kamath: (Madhya Pradesh).
Regarding your ruling about question
hour, the rule is that the first hour
of every meeting shall be available
for asking and answering questions.
Does that mean that during that one
?oo:r you can vake up other matters

2
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Mr. Speaker: First hour means
first hour. 1t does not 1mean thut
we can excezd that and take up the
time from the nexi hour.

Shri Kamath: What, Sir, is the
reasonable interpretation?

Mr. Speaker: Opinions may differ.
I hold the view that the first hour is
the first hour and nothing more.

THE PRESIDENT'S ASSENT TO
BILLS

Secretary to Parliament: I lay on
the Table a statement showing the
Bills which were passed by Tarlia-
ment during the Budget Session,
1950, and assented to by the Presi-
dent. [See Appendix I, Annexsure
No. 13].

PAPERS LAID ON THE TARBLE

(i) DocuMENTS oN KOREAN AFFAIRS.

(ii) TREATY OF FRIENDSHIP BETWEEN
THE (GOVERNMENT OF INDIA AND THE
IMPERIAL GOVERNMENT OF IRAN.

(iii) REporT OF THE INDIA DELEGA-

TION TO THE NINTH SESSION OF THE

Unitep NaTtions EcoNoMic AXND
SociaL CouNciL.

(iv) Report oF THE INp1A DELEGA-
TION To THE TENTH SE3SION OF THE
EcoxoMic axp Sociar. COUNCIL.

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): I beg to lay on the Table a
copy of the Docinments ¢n  Korean
Affars [See Appendix I, Annexure
No. 14]. T also lay on the Table a
copy of the Treaty of Friendship
between the Government of India and
the Imperial Government of Iran
[See Appendix I, Annexure No. 15].
Also I lay on the Table a copy of
the Report of the India Delegation to
the ninth session of the United
Nations Economic and Social Council
and also a copy of the report.of the
India Delegation to the Tenth Ses-
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Table

sion of the Tconomic snd Social
Council. [Placed in Library. See
No. II.C.1(d)(91)].

Mr. Speaker: The hon. the Prime
Minister has just 1ow laid on the
Table a copy of the Documents on
Korean Affairs. ‘This will be avail-
able to hon. Mcmbers who want to
have it, in accordance with our prac-
tice, at the Notice Office, and along
with it, a little booklet giving some
information about Korea issued by the
Parliament Secrctariat.

Khwaja Inait Ullah (Bihar): Is it
necessary that the Members should
demand or will it be given to them?

Mr. Speaker: The hon. Member
will call at the Notice Otfice and get

a copy.

CoxstiTuTiON (REMOVAL OF DIFFICUL-
TIES) ORDERS Nos. IV axp V.

The Minister of Law (Dr. Ambed-
kar): I beg to lay on the Table the
following docuraents under clanse (2)
of Article 392 of the Constitution.

(i) The Constitution (Removal of
Difficulties) ‘Order No. 1V. (Made by
President on 24th May, 1950.)
[Placed in Library. See No. P-92/50.]

(i) The Constitution (Jlemoval of
Difficulties) Order No. V. (Made by
the Presideni on 6th June, 1950.)
[Placed in Library. See No. -93,50.]

;‘\Epon'r OF THE INDIAN GOVERNMENT

DELEGATION 10 THE IIRST S:SSION OF

THE AsiaN REGloNAL LaBour COXNFER-

ENCE CF THE INTERNATIONAL LA\BOUR

ORGANISATION, HELD AT NUWARA
Evriva, CevrLox

The Minister of Labour (Shri
;Iag]ivan Ram): I beg to lay on the
Table a copy of the Report cf the
Indian Government Delegation to the
First Bession of the Asian Regional
Labour Conference of the Inteina-
tional Labour Organisation, held at
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Packages Bill

Nuwara Eliya, Ceyion, in January,
1950. [Placed in Library. See No-
IV.R.01(215)].

RePorT oF THE INDIAN (1OVERNMENT

DELEGATION To THE THIRTY-SECOND

SEssioN oF THE INTERNATIONAL LABOUR
CONFERENCE.

The Minister of Labour (Shri Jag-
jivan Ram): I beg to lay on the
Table a copy of the Report of the-
Indian Goverument Delegaticn to the:
thirty-second session of the Interna--
tional Labour’ Conference held in
Geneva in June-July, 1949. [Placed
in Library. See No. IV.R.01(214)].

L]
AcTiON TAKEN BY GOVERNMENT 0%
ASSURANCES ETC. GIVEN DURING O¢To-
BER SESSION 1949 oF THE CONSTITUENT
AsSEMBLY OF INDIA LEGiSLATIVE:

The Minister of State for Parlia-
mentary Affairs (Shri Satya Narayan
Sinha): I beg to lay on the Table
a statement showing the action taken
by the Government ou various assur-
ances, promises and uniertakings
given during the Spocial October Ses-
sion 1949 of the Constitiuent Assembly
of India (Tegislative). [See Appendix
I, Annexure No. 16].

ORDINANCES PROMULGAYTED AFTER THE
FIRST SESSION OF PARLIAMENT.

The Minister of State for Parlia-
mentory Affairs (Shri Satya Narayan
Sinha): [ heg to lay on the Table «
staternent showing the  Ovdinances
promulgated after the tevinination of
the First Session of Parliament
and before the commencemens of the
Second Session of Parliament [See
Appendix I, Annexure No. 17].

MARKING OF HEAVY PACKAGES
BILL

.The Minister of Commerce (Shri
Sri Prakasa): I introduce the Bill to
give effect to the International Con-
vention drawn up in Geneva on the
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ment) PRill

{Bhri 8ri Prakasa]

80th day of May, 1929, for the mark-
ing of weight on heavy packages
transported by sea or inland water-
ways. -

PREVENTIVE DETENTION
(AMENDMENT) BILI,

The Minister of Home Affairs and
the States (Sardar Patel): T beg to
move for leave to introduce a Bill to
%%nd the Preventive Detention Act,

Mr. Speaker: The question is:
“That leave be granted to in-
troduce 2 Bill to amend the
Preventive ; Detention Act,
1950,
The motion was adopted.
Sardar Patel: T introduce the Bill.

VOLUNTARY SURRENDER OF
SALARIES (EXEMPTION FROM
TAXATION) BILL

The Minister of Finance (Shri O.
D. Deshmukh): [ beg to move for
leave to introduce a Bill to provide
for exempting from taxes on income
8 portion of the salaries of certain
persons who have in the public inter-
est volunteeraqd to forego it.

Mr. Speaker: Th. question is:

“That leave be granted to in-
troduce a Bill to provide for ex-
empting from taxes on income a
portion of the salaries of certain
persons who have in the publie
jnzt.(:rest volunteered  to forego

The motion was adopted.

Shri 0. D. Deshmakh: | introdue

the Bill. e

i

FINANCE TLAws (AM EXNDMENT)

RILI,
The Minister of Finan
ce (Shri
0. D. Deahmun): I beg to fno:e
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for leave to introduce a Bill to amend
the Indian Finance Act, 1949 and the
Finance Act, 1930.

Mr. Speaker: The question is:

““That leave be granted to
introduce a Bill to amend the
Indian Finance Act, 1949 and the
Finance Act, 1950.”

The motion was adopted.

Shri C. D. Deshmukh: I intrcduce
the IBill.

CANTONMENT LAWS (EXTEN-
SION AND AMEXNDMENT) BILL

The Minister of Defence (Sardar
Baldev Singh): T beg to move for
leave to introduce a Bill to extend the
Cantonments (House Accommodation)
Act, 1923, and the Cantonments Act,
1924, to Part B States, to provide for
elections to Cantonment Boards on
the basis of adult suffrage and to pro-
vide for a temporary extension of the
term of office of elected members of
Cantonment Boards.

Mr. Speaker: The question is:

““That leave be granted to intro-
duce a Bill to extend the Canton-
ments (House Accommodation)
Act, 1923, and the Cantonments
Act, 1924, to Part B States, to
provide for elections to Canton-
ment Boards on the basis of adult
suffrage and to provide for a tem-
porary extension of the term of
office of elected members of
Cantonment Boards.”

The motion was adopted.

Sardar Baldev Singh: I introduce
the Bill.

TRUSTS AND PORTS
(AMENDMENT) BILL

The Minister of Transport 8nd Rail-
ways (Shri Gopalaswami): I beg to
move for leave to introduce a Bill
further to amend the Bombay Port
Trust Act, 1879, the Calcutta Porb

PORT



25 Adminisiration of Evacuee
Property (Amendment) Bill

Act, 1890, the Madras Port Trust Act,
1905 and the Indian Ports Act, 1908
for certain purposes and to make
certain consequential amendments
in the Calcutta Port (Pilotage) Act,
1948.

Mr. Speaker: The question is:

“That leave be granted to in-
troduce a Bill further to amend
the Bombay Port Trust Act,
1879, the Calcutta Port Act, 1890,
the Madras Port Trust Act, 1905
and the Indian Ports Act, 1908
for certain purposes and to make
certain  consequential amend-
ments in the Calcutta Port
(Pilotage) Act, 1948.”

The motion was adopted.

Shri Gopalaswami: I introduce the
Bill.

DISPLACED PERSONS (INSTITU-

TION OF SUITS AND LEGAL

PROCELDINGS) AMENDMENT
. BILL

The Minister of State for Rehabi-
litation (Shri A. P. Jain): I beg to
move for leave to introduce a Bill to
amend the Displaced Persons (Insti-
tution - of Suits) Act, 1948, and the
Displaced Persons (Legal Proceedings)
Act, 1949. . ’

Mr. Speaker: The question is:

“That leave be granted to
introduce a -Bill to amend the

Displaced Persons (Institution of

Suits) Act, 1948, and the Dis-

placed Persons (Legal Proceed-

ings) Act, 1949.”

The motion was adopted.

Shri A. P. Jain: I introduce the
Bill :

ADMINISTRATION OF EVACUEE
PROPERTY (AMENDMENT) BILL

The Minister of State for Rehabili-
tation (Shri A. P. Jain): I beg to
move for leave to introduce a Bill to
amend the Administration of Evacuee
Property Act, 1950.
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Mr. Speaker: The question is:

“That leave be granted to in-
troduce a Bill to amend the
Administration of Evacuee Pro-
perty Act, 1950." '

The motion was adopted.

Shri A, P. Jain: i .
Bill I introduce the

LABOUR RELATIONS BILL

EXTENSION OF TIME FOR PRESENTATION
OF REPORT OF SELECT COMMITTEE

The Minister of Labour (Shri
Jagjivan Ram): I beg to move that
the time appointed for the presenta-
tion of the Report of the Select
Committee on the Bill to provide for
the regulation of the relationship
between employers and employees,
for the prevention, investigation and
settlement of labour disputes and for
certain matters incidenta] thereto, be
extended up to the last day of the
first week of the next session.

Mr. Speaker:

“That the time appointed for-
the presentation of the Report
of the Select Committee on the
Bill to provide for the regulation
of the relationship between em-
ployers and employees, for the-
prevention, investigation and set-
tlement of labour disputes and
for certain matters incidental
thereto, be extended up to the
last day of the first week of the
next session.”’

The motion was adopted.

The question is:

TRADE UNIONS BILL

EXTENSION OF TIME FOR PRESENTATION
OoF REPORT OF SELECT COMMITTEE

The Minister of Labour (Shri
Jagjivan Ram): I beg to move that.
the time appointed for the presenta-
tion of the Report of the Select:
Committee on the Bill to provide for
the registration and recognition of



27  Road Transport Corpo-
’ racion Bill

[Shri Jagjivan Ram]

4rade unions and in certain respects
to define the law relating to reglstgrerl

and recognised trade unions
12 Noon and to certain unfair prac-

tices by employers and. re-
cognised trade unions, be extended up
fo the last day of the first week of
the next session.

Mr, Speaker: The question is:

““That the time appointed for
the presentation of the Report of
the Select Committee on the
Bill to provide for the registration
and recognition of trade unions
and in certain respects to define
the law relating to registered and
recognised trade unions and to
certain unfair practices by em-
ployers  and recognised  trade
unions, be extended up to the
last day of the first week of the
next session.”

The motion was adopted.

ROAD  TRANSPORT CORPORA-

. TIONS BILL

FXTENSION OF TIME FOR PRESENTATION
or Rerort oF SELEcT COMMITIEE

The Minister of Transport and
Railways (Shri Gopalaswami): [ beg
to move that the time appointed for
the presentation of the Report of the
Select Committee on the Bill to pro-
vide for the ineorporation and regula-
tion of Road Transport Corpmations,
be extended up to the last day of the
first week of the next session,

Mr. Speaker: 'The question is:

“That the time appointed for
the presentation of the Report of
the Scleet Committee on the Bill
to provide for the incorporation
and regulation of Road Transport
Corporations, be extended up to
the last day of the first week of
the next session.”

The motion was adopted.
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PANEL OF CHAIRMEN

Mr. Speaker: I have to inform the
House that under sub-rule (1) of rule
7 of the Rules of Procedure and
Conduet of Business in Parliament,
I nominate Pandit Thakur Das
Bhargava, Shri M. Tirumala Rao,
Shri  Dattatraya Parashuram Kar-
markar and. Shri Prabhu Dayal
Himatsingka on the Panel of Chair-
men,

MOTION ON ADDRESS BY THE
PRESIDEXNT

Shri Tirumala Rao (Madras): 1
beg to move that an Address be
presented to the President in the
following terms:

“That the Members of Parlia-
ment assembled in this Session
are deeply grateful to the Presi-
dent for the Address which he has
been pleased to dehiver to the
House.”’

I am humbly conscious of the
significance of this opportunity con-
ferred on me, of moving this motion
on Address by the President. Tt is
exactly after <ix months  after the
imaugural  Nddress  of  the Indian
Republie that oue revered President
has delivered his second Address to
the House under cirenmstances  of
great tension and  danger in  inter-
national relations.

It ix unusual aceording to the
traditions of DParliament which have
been copied here faithfully, for the
person who moves that such an
Address be presented, to transfer the
honour conferred upon him, without
appropriating it to himself personally,
to the constituency from which he
comes.  Even so, T feel that this is
an honour dene to that part of the
Madras  Presideney  ealled  Andhra
Desa from which I come, and T feel
grateful that it has not been relegated
to the back chambers of the rulers
of our land. We are alwayvs loyal
upholders of the banner of the Cong-
ress and the lead of Mahatma Gandhi.
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Though we are not up to the arts of
peace with an amount of adjustability
and adaptability that ingratiates us
into thie favour of the gods, yct we
are nevertheless ardent patriots who
have always carried out the behests
of the leaders.

The Korean war has been forced up-
on this world by a diplomacy that is
as meticulous in its planning as it is
ruthless in its execution.  Situated
as India is on the continent of Asia,
any decision taken by our country is
fraught with dangerous potentialities
to us. To lead the nation along the
perilous and unchartered sea is a great
and difficult task. FEither to the
individual or to a nation, rank op-
portunism in a time of crisis may not
be a way of escape or solution. I am
confident that I voice the feeling of
the majority of this House and out-
side, that our Prime Minister and his
Ministry have our unstinted support
in the stand they have taken in the
TU.N.O. on the Korean issue,

One has to go back a little into our
recent past to feel our ground on the
present and assess the repercussions
on the future. We are an Asiatic
nation whose hoary past can be traced
to pre-historic times. We are not
born yesterday or the day before, as
some of the materially forward nations
of the West.  The culture of the mind
and the soul deeply embedded in the
piece of humanity that inhabits our
country persists for centuries, nayv
aeony, and have their inescapable
effeet on our conduct and way of life.
The ideals that inspired our country
during the freedom fight, under the
leadership of Mahatma Gandhi have
been the bed rock of our Constitution.
Viewed in this light, we feel that our
Prime Minister is carrying on the
policies of our Government inside and
outside th's country in conformity
with those ideals.  Our attitude in the
U.N.O. is born out of a sense of
justice and a desire for peuace in this
world.

Our ideals are put down in our

Crnstitution as justice—social, econo-
mic and political; liberty of thought,
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expression, belief faith and worship;
equality of status and of opportunity
and to promote among them all
fraternity assuring the dignity of the
individual and the unity of the

Nation.

In his address to the House of
Representatives of the U.S.A. our
Prime Minister has quoted the

fundamental tenets of our Constitu-
tion. Based on these ideals we have
also formulated the tenets of our
foreign policy and I think they bear
repetition on the floor of this House,
because this is the most appropriate
context in which they can be recalled.

Referring to our foreign policy our
. . 2 . 2
Prime Minister again said:

““The objectives of our foreign
policy are the preservation of
world peace and the enlargement
of human freedom. Two tragic
wars have demonstrated the futi-
lity of warfare. Victory without
the will to peace, achieves no
lasting result. and victor and
vanquished alike suffer from past
wounds, deep and grievous and
a common fear of the future.”’

He further made it clear that India
wias not so immpotent as to sit with
folded hands, when naked aggression
was being practised on weaker nations
by militarilv strong ones.  But even
when preparing to  resist aggression,
the ultimate objective—the objective
of peace and
never be lost sight of and heart and
mind must be attuned to the supreme
aim. Obviously ““where freedom is
menaced, justice is threatened and
where aggression has taken place we
cannot and shall not be neutral.”’ That
is the keynote of our foreign policy
and the crucial occasion has come now
when our past professions are going
to be put to the test of international
opinion. Judged from this point of
view the principles and policy of our
Prime Mimster stand vindicated
through our move at Lake Success.

With refreshing independence and
understanding of reality, our Govern-
ment. has not hesitated to recognise

reconciliation—must .

-
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Communist China and has also plead-
ed for her inclusion in the Comity of
Nations. Judged from these stand-
points, judged from the ideology we
have preached all along and the
principles we have proclaimed to the
world there”is no other alternative
before our Government except the
stand that they have taken at the
United Nations, when the Southern
part of Korea was  over-run by the
Communist forces of Northern Korea.
Once it has been accepted that aggres-
‘sion has taken place the second reso-
lution of the United Nations becomes
the inevitable corollary to the first
1esolution. Once it is accepted that
aggression has taken place on South-
ern Korea, then all the freedom-
loving nations of the world have to
come 'to the assistance of the vietim
of this aggression. That is what is
contained in the second resolution of
the United Nations.

Trrespective of the military might
that is at our command and irrespee-
tive of the possession of large trained
armies or modern weapons of destrue-
tion, which we may or may not be
sble to put on the field at the time
of war, the great moral strength that
has been given to us by Mahatma
Gandhi and the Indian National Cong-
ress has always inspired the rulers of
our country and today we stand boldly
and speak out the truth. Thirty-five
crores of people are not a mere inert
mass of humanity which can be slight-
ed or ignored, whether they have got
all the material weapons of destruction
at their command or not. That is
why Russia in the East and the
U.S.A. in the West have been an-
xiously looking forward to know what
will be the attitude of India in this
orisis. There has been canvassing,
insidious, open and overt convassing
on either side. At such a critical time
when there is the greatest temptation
for a country to join either this bloc or
that and then take the fullest material
advantage of such association, it
requires courage and strength of
mind and will to tell them ‘*You are
morally wrong in the attitude yo.

1 ATGURT, 1950

by the President 32

have taken.”” That is the stand
that has been taken by our Prime
Minister, who symbolises in him not
only the perscnal courage but also the
collective approach of the Indian
nation and he has said to the world
‘‘Here you are wrong. You have to
understand realities. You cannot go
on butressing Kuomintang China that
is no more in existence. You have to
realise and recognise the existence of
Communist China, which has come to
occupy the real stage in China.”
This might have pleased our Commu-
nists or the Russian Communists but
it i3 an understanding and correct
lcad given by our Prime Minister.
The British Prime Minister had no
other alternative but to follow suit.
Experienced diplomats as they are,
with an unerring instinct they have
come to the right conclusion that
there is no escape for the nations of
the world except to recognise Commu-
nist China as a fact. a solid inescap-
able fact, in the coming scheme of
things. Situated as England is, tied
to the apron strings of America,
always dominated by the economie
policies of U.S.A., she is afraid of
offending her American masters. There
was recently an interesting cartoon in
Shankar's Weekly in which Pandit
Nehru is depicted as offering a ciga-
rette to Prime Minister Attlee, who
is shown as looking back to U.S.A.
for permission to accept the cigarette
from our Prime Minister or not . . .
(Interruption).

Mr. Speaker: I want to make one
point clear to the House. As T stated
a little earlier. we are going to have
a special day for the discussion of the
international situation. We are also
going to have a special day for the
discussion of the Bengal situation. I
would, therefore, earnestly request
Members not to refer to these two
matters in the discussion on the
Address and thus take up the time
of the House. Therefore, on the
Address, other matters may be dis-
cussed and in view of that, I am.
going to suggest to those who have
given notice of a number of amend-
ments that such of them as relate to
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these two subjects will not be per-
mitted but that they may speak on
other subjects mentioned in the Ad-
dress. The time limit is of course
not more than 15 minutes.

Prof. K. T. Shah (Bihar): Did 1
hear you, Sir, correctly that such
amendments will not be permitted?

Mr. Speaker: Yes, I meant the
amendments, in so far as they related
to these two subjects.

Prof. K. T. Shah: You mean not
today or that they will be taken up
on some subsequent date?

Mr. Speaker: Certainly, by  all
means. By amendments, I mean not
the amendments as have been tabled
but the substance of the-amendments
or the points referred to in the amend-
ments. T find that a large number
of amendments are wholly argumen-
tative and some of them as long as
speeches.  Obviously, under the rules
of procedure, amendments of that
nature cannot be permitted but T am
not referring to that point of the in-
admissibility of such amendments
now. I am referring to the points
which may be taken up in the present
discussion.

v/ Shri Syamnandan Sahaya (Bihar):

Sir, T would like to know whether I

have understood you correctly on one
point, namely, that the amendments
to the motion of my hon. friend Mr.
Tirumala Rao which relate to the
Korean situation or the international
situation and those relating to the
Indo-Pakistan agreement should not
be moved in the present discussion
. which we are holding today and that
tomorrow or the following day when
these subjects come up these amend-
ments may be moved. Am I there-
fore to conclude that the discussion
tomorrow, the day after or perhaps
the following day will be a continu-
ation of the discussion of the motion
of my friend? If that is rot so, then
these aniendments may now be dis-
cussed though not at great length.
Where an amendment touches upon
any subject in the Address I person-
ally feel thay it should not be shut out.
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This matter requires reconsideration,
amendments have been
tabled, I do not know how they can
be ruled out or not permitted to be-
moved.

Shri Tyagi (Uttar Pradesh): On &
point of order. I am afraid there can
be no ruling out of these amendments,
The only way to fulfil your wishes and
the wishes of the majority of the
Members of the House is that in the:
fitness of things the Government Whip
might go round and take the agree-
ment of all the parties concerned and
give it to you so as to enable you to
postpone the discussion. Otherwise,
constitutionally, I am afra’d the
Chair cannot rule out these amend-
ments so long as they are relevart.

Dr. Pattabhi (Madras): May 1L
make a humble submission? What-
ever ruling the Speaker may be
pleased to give in regard to both the
amendments and speeches, in so far
as the speech rendering thanks to the
President for the Address is concern-
ed, there should be no restriction
whatever and any omission, simply
because we are going to have &
discussion upon the subject later,
will be considered ‘a laxity or want of
courtesy. F

Mr. Speaker: I am afraid there
has been a little misunderstanding.
I had made a statement when the
quest’ons about the Bengal situa-
tion came up, and T had then stated
as to what the division of the disens-
sion was  gong to be. And the
Touse seemed to agree with me that
the discussion should be in three
compartments. So, it is not a
question of the Chair tsking
upon itself any of the rights -
or privileges of the Housa. As
the House agreed, and naturally for
better discussion and for avoiding
repetition of the same points over
and over again, we excluded the
Bengal question and we also exelud-
ed the Korean situation. There are
so many other points which could be
discussed with advantage in the
time at our disposal today. It was,
therafore, that I said that all points
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excepting these two points shou'd be
taken up for discussion today on the
President’s Address. Of course, I
did not mean to encourage any kind
of laxity or want of courtesy, but I
do not think that every point in the
President's Address need be referred
to even in 4 general motion of thanks.
Therefore, I divided these things in
this manner and T am requesting
Members not to take time in referring
to the other two points which are
coming up for discussion during the
mnext three days. That will save
time, that will save repetition and
the arguments will be more to the
point on the other questions.
Otherwise the effect of the debate
will be lost altogether. (Interrup-
tion) T may say that T do not
propose now to have any further
arguments on that, because this
point has been settled by a majority
view of the House.

As regards the legality of the
admissibility of the amendments, I
may make it clear that even with-
out referring  to  the  particular
arrangeinent, which 1 had
suggested, T find a large number of
amendments are of such a vature
that they could be legitimately ruled
out of order beeause of their argu-
mentative character. beeause of their
mixing np more than one issue in the
same amendment.  They are of that
type, but we need rot go into that.

As regards the other  difficulny,
namely the point raised by Mr.
Bahayn, this discussion will end
today. Tomorrow there will he a
separate  motion on  Korea. So.
it will not be a continuation of the
debate. But T am prepared to per-
mit the substance of these amend-
ments being re-tabled again up to
this evening, if the Members so like.
on Korea as well a5 the other
questions that we mayv take up for
discussion. Fren if they are not re-
tabled, T am preparcd to allow them
arguments in support of the views
which they have placed in the'r
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amendments. That is the position.
I do not think we need take more
time by discussing.

Shri T. Husain (Bihar): May I
know whether you have ailotted a
day for discussion on food? We would
like to know the different subjects
which have been allotted separate
days so that discussion may be
avoided now.

Mr. Speaker: That is for the
Government to arrange and it is for
the Members to see that they get the
time that they want. If they make &
request and the majority agree, I
think it could be arranged that way,
but as at present advised, there are
only two issues which are to be
excluded.

Shri Tirumala Rao: Sir, [ am
much obliged to you for your adviee,
but since I have been put as the
first speaker in this discussion I
thought it fair not to rvise up again
for a sceond time when discussion
on Korea would be taken up and that
was why T wanted to deal with the
two or three important points in the
Presidential - Address.  The main
question for which the =session has
now hLeing convened is the Korean
issue and T thought T ecould con-
venient'y refer to it during the first
halfl of my speech axd deal with one
or two other points in the other half,
T was about to eome to a conclusion
on the Korean matter when von gave
me this advice.

The efforts made by the Prime
Minister to impress on both Marshal
Stalin and Pre<ident  Truman  the
need for an under-tanding was
commendable. Some of the fiery
American woliticians  have  started
breathine fire and brimstone against
our Prime Minister beeause they dub
him as an azent of the Reds. But if
vou look at the propaganda earried
on tl reeently in the  ecommunist
Press of Ruscia, our  eountry  was
characterised as one of the mosk
reactionarvy countries headed bv a
reactionary Prime Minister. The
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surest sign that we are in the right is
that we are disliked by both the sides.
We are sticking to a position which
we think is right. Whatever that
may be, world opinion is gradually
veering round to the idea that there
is at least one moral giant in the
world who can speak out the truth
and pull up these people to come to
an understanding before they enve-
lop the whole world in dames.

That is one point in my discussion.
I do not want to enter into any
argumentative details, but I would
like to say that whatever has been
done so far by the Indian Govern-
ment has got the solid support of
the masses. India being such a vast
country, riddled with so many ‘isms’
and political ideologies, there are
bound to be certain sections of people
who think otherwise, but their abi-
lity to influence the people at large
is considered negligible and the great
mass of the people are behind the
Government and I am sure when the
test comes our stand will be more
than vindieated.

The other important questions that
have been agitating the public mind,
namely  [ndo-Pakistan relations and
the Koshmir issue, are being  dealt
with at the highest level by the most
experienced statesmen that our coun-
try has produced. This House is
always free to give its criticism and
also to instruet them if necessary to
go on certain lines. but we had
always expressed an abiding fa‘th in
the wisdom and unfailing patriotizin
that they have exhibited in dealing
with these problems and T am sure
the intcrests of the country as well
as of Kachmir are in safe hands. We
hope that the negotiations that are
now taking place will c¢ulminate in
victary for justice.

With regard to the question of
Sonth Africa. Mr. Speaker. you are
personally aware of our reactions
when vou led the Tndian Parliamen-
tary Dclegat'on and T was one of the
members with you there. When we
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had to meet the various delegations,
the South African Delegation was
one of them, and in our discussions
with them we invariably pointed out
the injustice that was being perpet-
rated in South Africa.

The leader of the South
African Delegation had the teme-
rity to say in that Commonwealth
Conference that the South African
Constitution  containg a- clause
which. says that citizenship
rights can be conferred only on those
of European descent. We  have
compared the  Constitutions  of
Australia and Canada which are the
other Commonwealth countries: no
such elause exists in them. There-
fore, the South African Government
and the white settlers of South Africa
are always haughty and racially-
minded and they are trying to liqui-
date all the coloured communities,
including Indians, in that continent.
Whether the matter can be settled
amicably in the U. N, Security
Council” or not will determine if
South Africa is going to be the author
of a mighty and even bigger war than
the one now threatening the world,
namely, a war between the co'oured
and the non-coloured nations of the

earth. Deople who are in charge of
world affairs should take a timely
warning ihat seeds of conflagration

are being sedulously fostered by the
Malan Government of South Africa.
The issue has to be fought by a'l the
coloured races of the earth against
this aggressive and  racially-minded
South African Government. That is
the only thing that I can say from
this place as a  Member of this
House. This mayter will not be
taken lying down. Unless the world
is going to be a place safe for all
people—whether coloured or non-
coloured, whether white or black—
unless all people can live peacefully
and ean pursue their avocations and
ideals undisturbed by others, this
matter is bourd, sooner or later, to
engage the serious attention of one
and all.
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With regard to the last item,
‘namely, the economic situation, it
is a perpetual situation that has been
facing us every day at every moment
of our lives. The hon. the President
has rightly referred to the question
of the ever mounting spira’ of prices.
In this connection, a very interesting
cartoon has come in last evening’s
Hindu. It shows the commodities
meking an attack on the Mount
Everest of prices. Some of these
commodities have been reached a
height beyond that~ of the Mount
Everest. For instance, take the pulses.
If there is a war in Korea, the price of
gram in U.P. gocs up. The price of gur
has gone up in C.P. Every little
thing is beng taken advantage of by
the black-marketeers to rocket these
prices and bring misery wupon the
poor people. T urge upon Govern-
ment to deal with this question of
prices with a firm hand. It is not
customary to complain  in  an
Address, but T am simply mention-
ing a fact when I say that the black.
marketeer and the man who has
learnt the art of getting rich quickly
have got a very soft dealing with the
Governments—both in  the States
and in the Centre. 1 want that thesc
people should be handled firmly and
taught a lesson. Some of the black
sheep should be treated exemplarily
go that the rest of the country will
have the benefit of such a treatment.

I do not want to take the time
of the House any further. 1 am
grateful that on this occasion we
have an opportunity of meeting here
once again and dealing with the
fmportant problems of the country.

8hrl Hanumanthaiya (Mysore):
I am not making a speech. But 1T
want to bring to vour notice one
observation which my hon. friend
made. He referred to the British
Prime Minister Mr. Attlee in rather
cartoonist language. On a solemn
ocoasion like this, when my hon.
friend is speaking in a representative
capacity, I feel that it is not right
to refer to the Prime Minister of a
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Commonwealth country like England
in those disparaging terms. It may
be al! right for a paper like the
Shanker's Weekly to do that, but

.not for my hon. friend when he

speaks on behalf of all of wus. I
would very much wish that he with-
draws the remarks.

Shri Tirumala Rao:
explain?

Mr. Speaker: I do not think it
requires any special explanation.

Shall I

+/Shri Syamnandan Sahaya: The

less explained it is, the better.

Shri Tirumala Rao: If you see
the Punch and other jouruels pub-
lirhed in England, you will see how
their cartoons are. We claim to
have a better sense of humour than
the British. I do not see the reason
for this unnecessary fuss.

Kumari Padmaja Naidu (Hydera-
bad): 1 must confess that in rising
to second this motion that has been
so eloquently moved by my hon.
fricnd 1 amn painful'y conscious of the
fact that the ink is hardly dry on
my signature cnttling me to the
membership of this great Assembly of
India. But it may well be that it
is just because I am still a stranger
in this alien place and am ignorant
of the factitious and  over-exacting
standards of hardened parhamertari-
ans that I am still able to judge with
the eyes of the millions outside this
Houge to- whom the President’s
Address must have  carried  an
urgently needed message of comfort
and hope. For though it deals with
grave issues, with matters  pregnant
with vast potentia'ities to affect “‘he
lives of myriads of human beings.
this Address is dominated by a quiet
and steadfast note of confidence
which is of the deepest significance
to us today, for the President speaks
with the voice of authority and inter-
prets the considered policy of his
Government.

For many months now—indeed
almost from the dav of the inaugu-
ration of our Republic—the peopla of
India bave endured a long drawn out
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and ever-increasing agony of suspen-
se over the tragic happenings in our
own and neighbouring countries. This
anxiety reached its crescendo a few
weeks ago with the sudden outburst
of war in Korea. Millions of people
have watched with eyes of fear the
swift development of a delicate and
difficult international ecrisis which
threatens to plunge the world into
flames. No matter how ignorans
he may be of the subtle
niceties and intricacies of
international relationships there is
not one illiterate peasant in the re-
motest of the far-flung villages of our
country-——who is not aware, con-
sciously,  sub-consciously or un-
consciously, that any conflict in any
distant part of the world has inevitably
and almost  instantaneously  its
repercussions on the life of his
little village. We are proud that
India has pledged herself to remain
independent and is determined to
follow the path which she has chosen
according to the ideals best suited to
the genius of her peop’e. But the
time has now come for a brave
recognition of the fact that the des-
tiny of India is inextricably
intertwined with the destiny of every
other nation, not only in Asia but in
the whole world. And there is—-there
cun be—no ultimate enduring solution
to many of our most vital provlems
except in proportion to their adequate
and final settlement on the interra-
tional  plane. Therefore, it is
entirely in keeping with the fitness of
things both in keeping with the
International outlook that the relent-
less compulsion of events has thrust
upon us and also in accordence with
the ancient traditions of our country
that our Government did not hesitate

to make unmistakably eclear our
attitude on the Korean situation.
For us to have faltered from scltish
motives of expediency or caution or
to have delayed in a mercenary spirif
of barter would have becen an unior-
givable betrayal of the teachings of
the great master at whose feet wao
have learnt that if we condone
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aggression and remain psaasive
watchers of aggression, we share in
some measure the guilt of ‘the aggres-.
sor. The far fabled wealth of India has
never been in her treasure houses and
palaces. Her real treasure has
always been the imperishable things
of the mind and spirit and 4!l of us
in this House are individually and
collectively heirs and guardians of
the incomparable gospel of peace
bequeathed to us by the greatesb
man of any epoch in any age since
the dawn of history. And the country
owes a debt it cannot repay to
our Prime Minister, who has made it
his life’s mission to spread this gospel
of peace to the farthest corners of'
the earth and create a new design
for international behaviour. [t is in
this spirit that we welcome the
correspondence he has had with

Marshal Stalin and Mr. Dean
Acheson.
The Minorities Pact which a few

months ago averted incalculable
disaster was a demonstration of the
practical application of Gandhiji's
technique of non-violence to the
solution of problems of human con-
flict on the international plane.

It is the sacred duty of every man
and woman who treasures the honour
of India to labour sincerely and
steadfastly to implement in the
spirit as well as in the letter every
clause of the minorities Pact to which
India is pledged. The task of ful-
filling the. Pact should be entrusted
only to men of imagination and undee-
standing capable of interpreting the
Pact in the spirit in which it was
conceived who will deal with it not s
just a problem of administration huf
Let us
not, therefore, imperil this Paoct
which is the very symbol of life of
millions of people in India and
Pakistan. lest we be arraingned at the
bar of history in the words of
Paracelsus:

“Yea, the conception was a
rose but the fulfilment is a moge
grown grey.’’
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Rumari Padmaja Kaidu]

he hon. the Mover in his motion
has already referred to the various
matters of national importance dis-
cussed in the President’s address.
There is only one to which [ would
like to refer, because it touches the
life of every human being in tkis

country.

We are grateful to the hon. the
President for the assurance he has
given us that the highest priority is
being given to the food situation and
also for the further assurance that
there will not be a shortage of food.
But I wish to emphasise sceurity Is
one thing and a scnse of security 1s
entirely different. Today everywhere
in Tndia there is a feeling of insecurity
in conncction with food. And with-
out the feeling of security the maxi
mum of sccurity is only a handful of
dust. I am sure Government will
do their utmost to instil a sense of
security among the people of India.

1 have great pleasure in scconding
this motion.

[MR. Drpury-SPEAKER in the Chair]

Mr,  Deputy-Speaker:
moved:

“That the Members of Parlia-
ment assembled in this Session
are deeply grateful to the Presi-
dent for the Address which he has
been pleased to deliver to the
House."’

Motion

There are a number of amend-
ments.  Some of them are vague and
gome others relate to the two motions
which will come up for discussion
from tomorrow onwards. Thevefore,
those amendments need not  be
moved.

Sardar Hukam Singh (Punjab): I
beg to move:

“That at tho end of the Motion
the following be added:

‘but regret—

(i) that the Government has

failed to take effective steps to
rehabilitate the refugees who are

,
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undergoing extreme _ privations
and untold sufferings;

(ii) that no progress has so
far been made towards the solu-
tion of the evacuee property pro-
blem vexing the minds of the
unfortunate refugees ~ from
Western Pakistan: and

(iii) that the address omits to
make mention of any progress
made in the recovery of Hindu
and Sikh abducted women which
should have received top priority
in the Government of India acti-
vities’.”

Prof. K. T. Shah: Parts (a) and (b)
of my amendment relate to Korea;
thercfore, I do not wish to move them
just now. DTart (¢), I submit.is a
matter of gencral international policy
and might be permitted to be
moved.

Mr. Deputy-Speaker: That might
also be reserved for the discussion on
Korea.

Prof. K. T. Shah: But that relates
to a general international situation
which may exist independent of
Korea.

Mr. Deputy-Speaker: I have no
objection to permit it. But we have
already two days allotted for that and
I think it will be more appropriate to
take that itemn tomorrow or the day
after.

Prof. K. T. Shah: I beg to move:
“That at the end of the
Motion the following be added:
‘but regret that Government
have proved atterly unable to
deal with the stedily worsening
cconomie situation in the counfry.
particularly  in regard  to fuod
and clothing. natwithstanding the
appointment of a Planning Com-
mission, or the improvement in
the country’s balance of trade’.”

Pandit Kunzru (Uttar Pradesh):
I beg to move:

‘‘That at the end of the motion
the following be added:

. ‘but regret that notwithstand-
ing the declared policy of the
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Government with regard to the
maintenance of the civil liberties
of the people, they have recently
been severely curtailed’.”’

I also beg to move:

““That at the end of the motion

the following be added:

‘but regret that the statement
contains no indication of the
steps that Government propose
to take to deal in the immediate
future with the fast deteriorating
economic situation’.”

Shri Jaipal Singh (Bihar): I beg to

move:

““That at the end of the motion
the following be added:

‘but regret that no mention has
been made in the address of any
intention to give effect to the
special provisions relating to
certain classes according  to
Part XVI of the Constitution’.”

Mr. Deputy-Speaker: Amendments

moved:

““That at the end of the Motion
the following be added:

‘but regret—

(i) that the Government has
failed to take effective steps to
rehabilitate the refugees who are
undergoing  extreme privations
and untold sufferings;

(i) that no progress has so far
been made towards the solution
of the evacuee property problem
vexing the minds of the unfor-

tunatc refugees  from Western
Pakistan; and
(iii) that the address omits to

make mention of any progress
made in the recovery of Hindu
and Sikh abducted women which
should have received top priority
in the Government of India acti-
vities’.”’

““That at the end of the motion

the following be added:

‘but regret that Government
have proved utterly unable tc
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deal with the steadily worsening
economic  situation in  the
country; particularly in regard to
food and clothing, notwithstand-
ing the appointment of &
Planning Commission, or the
improvement in the country’s
balance of trade’.”’

““That at the end of the moti‘on
the following be added:

‘but regret that notwithstand-
ing the declared policy of the
Government with regard to the
maintenance of the civil liberties
of the people, they have recently

oy

been severely curtailed’.

““That at the end of the motion
the following be added:

‘but regret that the statement
contains no indication of the
steps that Government propose

" to take to deal in the immediate
future with the fast deteriorating
economic situation’.”’

““That at the end of the motion
the following be added:

‘but regret that no mention
has been made in the address of
any intention to give effect to the
special provigions relating to
certain ciasses according to Part
XVI of the Constitution’.”’

The general discussion on the
original motion as well as the amend-
ments will now follow.

Shri J. R. Kapoor (Uttar Pradesh):
Will the Chair be pleased to fix some
time-limit for the speeches? )

Ordinarily
fifteen minutes.

Mr. Deputy-Speaker:
the time-limit is

"But in view of the fact that a number

of amendments have been tabled
and a number of Members are
anxious to speak I would request
them to confine their observations to
ten minutes as far as possible.

Prof. K. T. Shah: I have already
read out my amendmens, or that
part of it which relates to the internal
economic situation of the country.
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Therein ] have laid specific stress on
the difficulties in regard to the food
supply of the country and the
situstion in regard to clothing. The
-economic situation seems to be in
perpetual crisis, almost ever since
this Government has taken oifice.
Whi'e I am not suggesting that our
present economic difficulties are the
result exclusively of the sins of com-
anisson or omission of this Govern-
ment, I think there is a great deal in
the policies and measures pursued
by the Government which may just-
ly be held responsible for our pre-
sent economic situation. It is noé
on'y in regard to the absolute neces-
sarics of l'fe, like focd, clothing and
housing, that therc is very consider-
able discontent and distress in ihe
country. It is as much in regard to
the general position of the country’s
industry, commerce and related
matters, which have, time and
again, come before this House; and
which have created a volume of cri-
ticism, bhoth inside and outside the
House, that has not been, in my
opinion, effectively answered.

We have been perpetually faced
with difficulties, for example, in re-
gard to industrial production. We
have been told that there have been
signs of steady improvement in the
leading industries of the country.
Here and there you do find signs of
improved production, which, how-
ever, I am afraid, are neither abiding
nor substantial. The discontent of
the working elass, both in organised
industry and in unorganised agri-
culture, breaks out again and again,
either in strikes or sets of strikes or
industrial disputes, the results of
which have left no abidinz satisfac-
tion. Hardly is an industrial dispute
settled by adjudieation before a pro-
per tribunal, when complaints have
arisen about its insufficiency, about

the injustice done to one or the other _

side in the matter; and the one or
the other side have aga'n had re-
course to measures or devices by
which the discontent in the indus-
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trial world becomes, manifest.

We have been presented, in the
last session, with legislative pro-
posals to regulate more effectively
the Industrial Relations between
workers ond owners in this country,
and also in regard to the Trade Unicn
movement of the country. Only
this morning we were told that the
Reports of the Select Committees in
regard to both these Bills will have
to be postponed. I am not sorry that
this decision has been taken by Gov-
ernment to postpone further cousi-
derat’on at any rate of the reports of
the Select Committees on these very
vexatious and contentious measures
which Government have brought
before the House, and which will
sooner or later have to be considered
in every detail.

In this connection will you permit
me, Sir, to make a point of what I
think to be of cardinal importance
for the future growth of political
consciousness in the country, name-
ly, that though we have passed in
our Constitution an article which
makes Hindi the national language,
all our important measures still
seem to be in the English language.
And when measures of such impor-
tance, like those to which T just re-
ferred, are placed before the voter,

-or even before the worker, in the

English language, all the technical-
ities and all the peculiarities of such
legislation is hardly grasped by that
class which is most concerned in it.
Requests have been made to the
Ministry  concerned that  these
measures at least be translated in
the National Language, and in the
principal languages of the country,
so that the class affected thereby—
the class which is perhaps relatively
more conscious, better organised, has
perhaps even a better understanding
of these provis'ons—shoulkl have a
proper understanding of Govern-
ment’s policy in this regard. So far
as I am aware, this request has up -
till the moment not been satisfac-
torily met.
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The point is not merely of debating
importance. The point, I submit,
is a matter which will affect the
growing consciousness of the people
in regard to their own Government.
If you desire the people to be effec-
tively associated in the governance
of their country and of themselves,
if you desire that there should be a
real - understanding of the proposals
placed before the public by Govern-
ment, if you desire that there should
not be merely partisan or deliberate
misleading of the public by interest-
ed parties in such matters, then I
submit that it is high time the deci-

sion was taken to make all such .

legislation at least in the national
language, and, if you must, in the
English language, and, I would add,
as much as possible, in the leading
languages of the country; so that, at
any rate this fear should not remain
in the minds of the masses.

In this connection, you must re-
member, there is hardly one per cent.
of the population which is familiar
with the intricacies of the legal
terminology, and in a foreign langu-
age at that. There should, therefore,
not remain this fear in the public
mind at least that legislation of far-
reaching importance is leing enacted
in the country, when those being
vitally affected by such legislation
have not understood a single clause
of it, have not grasped the purpose
of it, have not appreciated the inten-
tion lying behind it. It is a counsel
which T hope those concerned will
accept in the spirit in which it is
tendered; and I trust that, hereafter,
matters of such vital importance will
be placed before the people in the
form and in a manner which the
people will understand, so that your
desire to associate the people really
in the task of their own government
will not be merely a paper promise,
but will be an actual fact.

I apologize for the little diversion
I have created by reference to this
point; but I hope its importance will
be understood, and the more so be-
cause of the legislation which pro-
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vided the occasion for that reference.
That is a legislation, I am free to
admit, creating the greatest misgiv-
ings in the minds of organized labour.
And it is not only labour which is
opposing that legislation. Even the
representatives of the employer class,
who had occasion to deal with this
legislation, have put forward the
strongest objection. The demand
seems, therefore, to be unanimous,
as far as T am able to judge that this
proposed legislation, may at least be
postponed for some time, if not until
after the General Elections, at least
after sufficient time has been givea
to the people to understand all the
implications and consequences of
that legislation.

For there is much in that which
is seriously objectionable and I do
not wish to take the time of the
House by going over that matter
which will be discussed on some later
occasion. But I must make this one
general remark: There is much in
that proposed legislation which makes
the working-classes feel that their
dearly won costly liberties or facili-
tieg are being attempted to be taken
away; and even their fundamental
citizen's rights as citizens are being
attempted to be side-tracked.

I hope that will not be the result.
I trust that the growing discontent
in the masses, and the distress that
is visible everywhere on account of
the worsening of the economic situa-
tion, will be prevented; or will, at
any rate, be remedied as far as it
lies with the Powers that be, by
approaching the people in the langu-
age in which they can understand,
and by making their intentions more
clear, more specific, than is likely to
be the casc through the English
language.

Referring to  the specific points
that T have brought in my amend-
ment, there is for the last four years,
if not longer, growing complaint
about an insufficiency of native
grown food-supply in the country;
and it has been our unenviable fate
to have to import large quantities,
costing  ever-increasing sums  of
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money, from abroad. India was, in
the matter of food-supplies, a self-
sufficient country, if not able even to
spare a little surplus for export. This
unfortunately has been completely
changed, and we are obliged notwith-
standing great promises to the con-
trary to import very considerable
«quantities, running into millions of
tons every year to meet the deficit
at home. I am not sure whether really
the supply grown in the country is
actually in deficit, or whether it is
the fault of procurement, whether it
is the insufficiency or inadequacy of
procurement or inefficiency of the
Rationing  Administration that is
responsible for this shortage of food-
supply. But the fact remains that
2 very considerable seclion of the
population is under hard rations; and
this, judged according to any standard
of nourishmeunt needed to maintain
working cfficiency, is not quite ade-
quate  to maintain  the working
efficiency of those, at any rate, who
are obliged to have hard manual work
or for the matter of that intellectual
work.

Even apart from those sections of
the population which are living under
n regime of rationing, there are other
sections of the population which are
suffering from shortage; and this
shortage has been responsible for a
great deal of  black-marketing and
corruption. That T am afraid seems
inevitable while the present svstem
of food administration continues.

Tt is not possible, in the limited
time at my disposal to make concrete
suggestions. But I do think. Sir. that
the system of control including pro-
curement and  rationing, so long
it remains  half-hearted. insufficient
and partial, will not suceeed. If vou
must have control—and T am one of
those who believe in it—vou must
have a }‘i!!id. universal, * effective
eontrol. without any chance of leak-
nge. But if vou cannot do so. then T
would ioin  with my friends who
demand that all controls must o
(hear. hear\. Yon cannot have parti?ﬂ
gontrol. Partial control will not
svoceed and therefore, it will have
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to be either that you dispense al-
together with control and allow the
freest room foy any anarchy that may
develop in this country;—I very
adversedly use these words,—or you
must take the only alternative of
socialising completely all means of
production whether of food supply or
any other necessaries of life.

Between the two extremes I see
no middle course which will be a
happy and a successful solution.
Personally, I make no secret of my
belief that there is no future for the
world, and certainly not for this
country, short of complete socializa-
tion in all matters of production and
distribution of the material wealth
of the country.

Mr. Deputy-Speaker: Ts the hon.
Member likely to take some more
time?

Prof. K, T. Shah: T will take five
minutes more.

Mr. Deputy-Speaker: The House
will now stand adjourned to 2-30

P.M. today.

The House then adjourncd for
Lunch till Half Past %wo of the
Clock.

The House re-assembled after

Lunch at Half Past Two of the
Clock.

[MR. SPEARER in the Chair]

Prof. K. T. Shah: When the House
adjourned for Lunch, I was speak-
ing about the undesirable effects of
controls as they are operating today.
I made it clear that, on principle, 1
am not against control as control.
In fact, T would desire wholesale
socialisation of all means of produc-
tion and distribution; and that kind
of socialisation cannot work unless
there is simultaneously all round
control. But, unfortunately, in this
so-called mixed economy, which is
neither fish, flesh nor good red her-
ring, which is neither individualism
nor socialism, controls are operating,
if I am say so, in such a way as to
create all sorts of evils. Corruption
is said to be rampant in the highest
places. But. the direect ancestry of
corruption, I, for my part, find in
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this very hotch-potch of controls that
are operating so imperfectly in this
country. People responsible for such
things may affect to treat such
- criticism as has appeared in 1he
public press with contempt. Time
and again mames have been mention-
ed, facts have been given, and dates
have been given about the prevalence
of corruption. But, these have not
been prosecuted, exposed, or denied,
"except by this very convenient state-
ment, we do not take notice of such
rags. If you do not take notice cf
such rags, if you do not take notice
of this kind of ecriticism that goes an,
what you are actually doing is that
under the shadow of these rags, a
great compaign goes on, call it a
campaign of calumny or lies or false-
hood affecting and influencing a
growing volume of public opinion.
But, so long as you do not expose
them. so long as you do not deal with
them in the only open and honour-
able way in which you should deal
with them, you will only add to the
misunderstanding among the people
and increase of corruption.

For, corruption feeds on corruption.
The more it escapes unpunished or
unnoticed, the more it will thrive. L
heard of one officer who was sent a
blank cheque for procuring a licence
for some one who was interested in
the matter. I do not vouch for :he
accuracy of that statement; but that
such things might even be imagined
is an index of the amount of evil
that is being produced in this coun-
try by the half-hearted and ill-
digested measures of control that are
being taken.

In this particular matter of food,
there is admitted shortage, or in-
sufficiency, and, therefore, the regime
of rationing. We are told that there
have been no actual deaths from
starvation. T do not know what is
‘the meaning of ‘‘starvation’” that
those authorities who deny the fact
of starvation in the country have in
their mind. If by ‘‘starvation’’ is
meant sheer foodlessness for a long
ccntinued period of ten, twelve or
fifteen days, whatever the ability of
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a person to resist, then, it may te
that such absolutely clear deaths
from undeniable starvation may be
few: not that there are none. If
you vunderstand by starvation in-
sufficiently fed, half fed or less than
half fed, ill-nourished and mal-
nutritioned, I am afraid such cases
of starvation are much greater in
number than those in power are apt
to admit or recognise.

Vital statistics in this country are
proverbially = very poor and in-
sufficient; and admission of death
from starvation is itself such s
stigma that, if the authorities insist
upon a rigid definition of starvation,
and notification of death from such
starvation, I am afraid, the informa-
tion that they have cannot be re-
liable.

In any case, that there is in-
sufficiency of food, and that there is
shortage is undeniable whether or not
you accept, the charge of causing
starvation. Time and again news-
papers have published such incon-
venient facts; and we are today still
living in a paradise of our own crea-
tion, at any rate, a comfortable
position that actually starvation is
not there. T have heen given to
understand that there may be some
later special occasion for debating
this very question at fuller length in
this House during this session. If
that is so, I do not wish to dwell on
this subject any longer.

But, I would like to urge that as
in the case of food, so also in the case
of clothing, there has been a muddle
created by directions and eounter-
directions, orders and counter orders,
about price fixing, about ceiling fix-
ing, about Government purchase.
about collective bargaining, and so
on; which have only gone to add to
the confusion in the public mind.
That does not speak of a clear policy
or definite intention on the part of
Government regarding national policy
in such matters. We have been, I
am afraid, blundering from order to
prder, each order perhaps undermin-
Ing or counteracting the i
order or Ordinance. gIn suchp;e?&lz
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of things, believe me, no class can
take a definite measure for construc-
tive progress. It is'not only the work-
ing claeses, the organised workers,
who are dissatisfied. I do not know
whether the whispers reach the years
of those in power that every class
from the big capitalist to the small
trader and the poor peasant, is dis-
satisfied. You may not like to know
it; it is not a very pleasant thought;
but it is still true that one hears nof
merely whispers, but very loud
shoute regarding the confused men-
tality of those who make the policy
in this country, particularly the
egonomic policy. Cloth, for example,
is a striking illustration of that; and,
therefore, 1 feel that the immediate
cause of the steadily worsening
economic situation in the country is
to be found in the absence of a defi-
nite, correlated, clear-cut policy in
the mind of Government as to what
they intend this country to have.

We had been led to expect a great
many things from the Planning Com-
mission which had been heralded long
before its advent by glowing pro-
mises. 1 feel a certain amount of
delicaey in speaking on this subject,
as I may be misunderstood if I in-
dulged in greater criticiem. But, ons
thing T would say, and that with
a clear ¢onscience, that the role of
the Planning Commission is not
defined, so far, at any rate, as the
public knows, that would justify the
expectations we had been led to
form. What exactly is the Planning
Commission to do, we do not know.
That the Planning Commission should
demand precise status for the Mem-
bers, Cabinet rank for the Members,
high salaries for the Members, is, of
course, human. But, that the Plan-
ning Commission should give some
indication of constructive policy,
should prepare some sort of a blue-
print of overall development of the
country, is a thing, which I at least
fqr one had been led to expect, as a
du'ect'. result or oconsequence of the
Planning Commission.

At whad stage that is. T do not
koow. Bu! 1 far as T have been
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able to gather from the public pro-
nouncements, I feel no clear-cub
policy is to be found even in regard
to the nature and function of that
body. As high an authority as the
former Finance Minister was obliged
publicly to state that he did not see
the necessity for it, and he could not
agree to the urgency of such a body.
The former Finance Minister may be
mistaken, as much as I may be mis-
taken in the matter. But, I think,
this can be said without any chance
of being mistaken, namely, the
absence yet of any definite, clear-cut
policy as to what is to be expected,
let us say, for the next five years
from this body about the develop-
ment of this country.

8hri B. Das (Orissa): The Plan-
ning Commission is reading your
reports—the 26 volumes of them.

Proft K. T. Shah: I am noti
flattered, Mr. Das, because I am
convinced that all these series of
reports may be above the heads of
most of the members.

Well, as I was saying, the sort of
thing that we should expect, that we
have a right to expect from the Com-
mission, is yet denied to us.

Then again is the campaign of
economy that we were told could be
expected, on which a committee was
working for perhaps two years, that
has not yet borne fruit in the form of
substantial savings in public expendi-
ture that we are entitled to expect.
If there has been economy here and
there, a few clerks or a few peons
might have been retrenched. Buy
I for one do not know if any large,
substantial, long-range economies
have yet been effected in the
national budget. Under the circum-
stances, in spite of the concessions.
that you may make, in spite of the
remissions of taxes, or reduction in
taxes that you may make to the
monied classes, you feel that even
those classes are not coming forward
with the enthusiasm that 1nay be
expected from them a8 a result of
the concessions made to them, %
bring about that increase of pro-
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duction that we were told would be
the result.

It is generally assumed that if pro-
duction does not increase the faulk
must lie with labour. I am afraid
that is a very one-sided, and even at
that a very unjust, view. I say this
because production cannot merely
depend upon labour being always
responsible for it. Labour has to
work with the wachinery, with the
equipment, with the plant provided,
and if that plant, or machinery or
equipment is not adequate or up-to-
date, or not the most efficient or
economical, hcw on earth can the
worker, even if he were to work
more than 48 hours a week, give you
the results that you expect? And if
those who have the command of the
equipment will always indulge in a
policy of selfish grabbing for them-
selves, naturally the worker would
feel that class consciousness which
may be hostile to the increase of
production, but which in his eyes, is
inevitable.  I. therefore, feel the
absence of a definite. clear-cut, con-
structive policy, which we had a
right to expect, but which has so far
not been announced by the Planning
Commission. It may be coming, and
1 hope it will come soon; but so far
that is not the case.

The last point on which T would
like to say a few words, and which
bas been mentioned in my amend-
ment is with regard to the improve-
ment in the trade balance. 1 am no#
quite sure whether Trade Balance
means the balance of accounts, or
merely the figures of imports and
exports. Certainly, so far as the
official year 1949-50, ending on the
31st March, 1950, is concerned, the
balance is the other way about. If
you say that the figures of two or
three months suggest that it is a
steady, permanent improvement, then
I am afraid I for one will not be able
%o agree with that view until I see
a more lasting trend in the same
direction.  Our economy does not
seem to me to be based on such sound
foundations as would result in a
permanent improvement. a lasting
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improvement of the kind that has
been indicated in the hon. the Presi-
dent’s speech, and has been suggested
in some figures that I have seen.
But your bringing this out as am
index of the growing prosperity, I
mean the trade balance. is, if you
will permit me to say so, misleading,
in as much as the trade balance
which varies so verv widely from
year to year and even from month to
month is not a verv sound, or a very
reliable index of the substantial
national prosperity ‘hat we are en-
titled to expect from a national
government of the kind we have.

The prosperity that is indicated, if
at all it is indicated by the figures of
trade balance, relate to large-scale
industries and not to the peasants,
not to the workers who from ninety
per cent. of the mass of this country.
[, therefore, beg those who are in
authority in this matter to realise
that such indices as these are not to
be worked to death. These indices
may be all right with their limita-
tions, but they are not to be depend-
ed upon for an absolute indication of
the real state, or the real economic
position of the country at any given
moment, and not certainly for a long
range of years.

There is only one word more I
would like to add before sitting down,
and that is in explanation, if you
will permit me, of the kind of amend-
ment [ had tabled. At the time that
tabled, there
was only one  motion before the
House, that of the vote of thanks to
the President for his Address to this
House. I had, therefore, the mis-
fortune to tuke up the points occurring
1. the President’s Address, and table
my amendment as I have done. But
pow that it is clear that certain items
from that Address will figure sepa-
rately, and separate motions will be
tabled on that account, naturally
those portions which are not quite
relevant now, or which have become
not quite rzlevant now, will be taken
up separately, and I hope this will
be understood and realised. T sub-
mit when the motion was tabled,
there was no alternative except to
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- bring in items that form the salient
features of that Address on which I
for one, felt dissatisfied.

In conclusion, if it i8 not imperti-
nent, may I. congratulate the
Mover on his eloquence in this
motion of vote of thanks, and still
more the seconder of the motion, who,
in her ringing tones and in the elo-
quent phrases she has used, has
reminded us of a great Indian woman
“who, unfortunately, is no wmore with

us.

Shri Sidhva (Madhya Pradesh): I
shall dea] only with para. 12 of the
President’s Address, namely, that
relating to food. 1 am very glad
that the hon. President has besides
dealing with international questions,
dealt with important  domestic
questions also in his Address, like the
food problem and the refugee problem.

The question of food is very
important because it ~ has a direct
bearing on our economny, and it is as
important as any other subject. But
there seems to be a lot of confusion
of mind and of thought on this
question of food, both in the country
and in this House. One does not
really know whether there is surplus
or whether there is real shortage of
food in the country. My friend,
crof. Shah just now stated that there
is shortage of food. But if one is to
rely upon the figures of Government
and the stutistics they have, as I
bave more than once proved, there
is no shortage, und 1 maintain that
position even  to-day  despite the
scare that has been going on in this
country that there is starvation and
famine. We must, however, re-
member one factor that we are
on the eve of elections, and these
things which are agitating the mind
of thes public and undoubtedly
exaggerated to u considerable extent.
There may be deaths, I do not dis-
pute that, but I refuse to believe that
these deaths are due to want of food.
{ have more than once quoted govern-
ment figures and the hon. Minister’s
predecessor, with whom I was in
oonstant  touch, both by way of
correspondence and personally, was

1 AUGUST, 1950

by the President 60

not able in a satisfactory way to
refute my figures and my arguments,
although I must say that my figures
were also his figures. I have not
created those figures from anvwhere
or at any time. :

The: Minister of Food i-
caltare and Agrj

Shri K. M. Munghi):
Neither dzg I ):
Shri Sidhva:

I was very glad to
hear. when I was in Europe,y tgat my
frxgq(] Mr' Munshi wag appointed
Mn_nster and fortunately we crossed
each other at London when he was
returning from America. It gratified
me ro learn that he had taken the
portfnlio of Food and Agriculture.
As Home Minister in Bombay, we
know how successful he proved and
encomnlums were showered on him all
round and I therefore felt that with-
In & short time he can tackle this
ticklish question which has been
agitating the mind of the public.
ll}ls question hus not' only been
agitating the public mind but it ig
fact tha_t people do not get sufficient
food. 1 also hope that my friend
Mr. Munshi will be able to “solve the
food question. It is only two
months since he took up office and
it \f'ould be most unfair if I pass
)gdgment on his working. Time
will conie in the October session of
Parliament when we will take full
account of  his achievements.
Unterruption) 1 expect that he will
solve the problem satisfactorily and
not merely stand on prestige and on
the statistics that have been com-
piled by the Government and try to
maintain them. That is my point.
It has been proved times out of
aumber that our statistics are not
correct.. I want my friend Mr.
Munshi to tell us where his Ministry
procured their statistics regarding
iood grains, which were placed before
the Purshotamdas Thakurdas Com.
mittee at an earlier stage when the
question was investigated. These
are the basic figures and whichever
committee is appointed by the Gov-
ernment they place these figures
before them and ask the committee
to give their findings.



61 Motion on Address

Their own officials have stated
times without number that the agri-
cultural production of the country is
mevely a forecast and a guess. Hence
the statistics are not reliable and I
bope my friend Mr. Munshi will look
into the matter.

1 am glad that he is visiting places
to acquire a first-hand knowledge of
the working of the food and agri-
~nltural devartments of the various
States so that he may know where
the fault lies. At the same time I
would request him to study the
figures and not stand on mere
prestige as his Secretaries have been
doing all along by maintaining that
their statistics are correct without
substantiating them.

I have dealt with an important
part of the question, namely the
adult equivalent, on which there is
great difference of opinion between
the Ministry and the Scientists. T
have quoted the scientists’ figures and
said that the 86 per cent. which they
bave calculated is absolutely wrong.
I will not go into the details of that
question. I would request Mr.
Munshi to study the question and
refute the arguments of the scientists
and not mine. I would request him
to find out how his predecessor Dr.
Rajendra  Prasad took it at 76
per cent. and all of a sudden the
Food Ministry has come out with 86
per cent., thus inflating the figure
and stating that there is a deficit in
the country. That is the point to
which I desire to draw the attention
of Mr. Munshi.

I have here a book entitled The
Indian  Journal of  Agricultural
Economics and there is a report by
Government’s  own officers, the
Director of Agricultural and Rural
Development, Bombay and an official
of the Civil Supplies Department of
Bombay. On page 289 it is said:

“It is admitted by many who
know the -actual conditions under
which these acreage figures are
reported that there is a tendency
to report a higher acreage under
food crops than the actual and
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a lower acreage under cotton and
“tobacco in order to show - com-
pliance with the provisions of
the Grow More Food Campaign.’”

It further says:

“‘There has been a tendency,
which has grown in recent years
i.e., since the allocation of food-
grAns to deficit areas became
the order of the day, of under-
estimating the actual production.
This tendency has perhaps seized
all government agencies from the
Taluk Officer to the Government
of India."” .

That is the problem which I waat
my friend Mr. Munshi to consider
and solve. Here are the comparative
figures for 1938-39 and 1947-48. In
1938-39 the acreage was 124,958,000
and in 1947-48 it increased to
130,876,000, that is an increase of
5,918,000. As regards the yield it was
36,313,000 tons i1 1938 and it came
down to 34,671,000 tons in 1947-48.
What is the reazon? If you say thaf
cotton acreage has increased, let us
cotton figures.  From
11,495,000 in 1938 it came down to
6,366,000 acreage in 1947-48 and the
tonnage from 2,355,000 in 1937-38 to
1,252,000 in 1947-13. So both food
crop and cash crop have decreased
and Government have paid o
attention to solve the problem.

Unfortunately some deaths have
occurred out of starvation during
recent months and people are making
a hullabaloo about it, saying thaf§
there is a famine and people are
dying for want of food. I have no%
made personal enquiries as to the
cause of these deaths and perhaps
my friend Prof. Shah has made
enquiries and is therefore able to say
that they are deaths due to starvation.
But I can say this much that these
deaths are not due to shortage of food.
Tkere is no famine, it is merely an
electioneering stunt.

I am not going into the question of
control and decontrol at the present
moment. It is such an important
question that I cannot say straight-
away that the control should be re-
moved. However it would not be out
of place for me to quote w.hat
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Gandhiji said on decontrol.  Since
the Government’s name has been
spoilt it would be in the fitness of
things for me to quote the pertinent
remarks of Mahatmaji and ask Mr..
Munshi to bear them in mind.

in a message read out by him »n
4th November 1947 Mahatmaji said:

“There ig, therefore, no real
scarcity of food. There are
enough cereals, pulses and oil-
seeds in the villages of India.
The growers do not, and cannot
understand the artificial control
of prices, thay, therefore, refuse
to part willingly with their stock
at a price much lower than they
would command in the open
market. The naked fact nceds
no demonstration. Tt does not
require statistics or desk-work
civilians buried in their redtape
files to produce elaborate reports
and essays to prove that there
is scarcity. It is to be hoped
that no one will frighten us by
trotting out before us the bogey
of over-population.”’

In scason and out of season it has
been stated that every year we have
to feed un incrensed population of
30 lakhs. If the population has in-
creased I do not know how all of
a sudden within a year these babies
are auble to produce a shortage of
food. These old outworn arguments
should be stopped, if you want the
problem to be solved. I have conti-
dence in my friend Mr. Munshi, =
any rate up to now. [ do not know
what will hapven bereafter. He is
a man of determined action and if
he wants he will sce that the right
thing ik done. 1 do not want to
discourage him or make disparaging
remarks. It would be unfair on my
part to sit in judgment over him
within two monthr of his accepting
office.

Mv hon. friend Mr. Munshi has
heen making sometimes statements
which are contradictory. Therefore,
T am obliged just to give him a warn-
ing that he should not indulge too
much in these statements. Although
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statements are necessary and publi-
aity also s desirable. it should.
be done -cautiously. Tcday when
people are saying that therz
is famine. they misunder-
stand these statements and misquote
not him but the Government. I
therefore wish that when he makes
statements he should see that he
does so rather cautiously.

3P M.

1 would only refer to one of his
speeches which has startled every-
bodv. He was speaking before the
8S8outh Indian Chamber of Commerce
in Madras on 8th July when he said:

“It is the Govenment's inten-
tion to lift food control by
1951.°°

80 far so good, although I mighs
state. despite my friend Mr. Tirumala
Rao who has submitted a report,
that there is enough food. T will
strongly continue to make that state-
ment unless somebody refytes the
arguments I have repeatedly made
both in public and in this House. 1
maintisin that statement because 1
am convinced that there is sufficient
food. The only point is that there
i2 no surplus. If.we had 25 per ceni.
surplus, I can assure you that all
that is hoarded now could eusily come
out. Let me give you an illustration.
Last year there was an acute shortage
of sugar in Calcutta. Immediately—
two days later—there was a scare of
salt shortage and people began to loot
the shops saying there was a salt
shortage. The panic then spread to
Bombay and shops in the labour areas
were looted thinking there was a
shortage. What we did was this. We
had 25 per cent. surplus stock. We
released this immediately, we asked
the Bomnbay Government to give us
transport and we rushed the salt to the
ration shops and salt was just thrown
into the market. Within two days both
in Bombay and in Calcutta the salt
seare had absolutely died down.

Therefore, I am reluctant to say
that until we have some reserve it
will not be possible straightaway tc
remove control on foodgrains. But
there is no reason why gram should
be controlled. Gram is surplus in
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our country. Up till now we were
told that it is in deficit. Last time
T asked a question of the hon. Minister
as to why he had not imported gram
from Aden, but there was no answer.
The question is one of defective
movement and defective procurement.
"That is the only reason I have come
across for this kind of deficit in one
area and surplus in another. It is
pot an overall deficit.

I was referring to the statement of
‘Mr. Munshi. He suggested that we
must have only = vegetables on one
day and that if people adopted the
habit of eating only vegetables on
one day then the food problem will be
solved. I would request him not to
treat the problem like that.  There
is already confusion in the public
mind today. It may be all right for
the hon. Minister to ask people to eat
vegetables. But is it practicable?
That is the point. We have experi-
mented on sweet potatoes and bananas
and spent some money. [ want to
know how much the Ministrv has
saved thereby. There is an organisa-
tion for the ‘*Miss-a-meal’’ campaign;
good in their own way, but how much
money has been saved? 1 asked
that organisation, ‘“‘Please let mse
know the figure. You have done a
good thing, how much grain has been
saved?” But no answer was forth-
coming. The slogans are very good
but the results are very defective.

Now, in Madras Mr. Munshi stated
that there are five crores of monkevs
and wild animals in our countrv. He
also stated that more than 20 per
cent. of the population are aged above
55. He told the audience. ‘‘You
have to choose either of the two™.
meaning, ‘‘Either kill al] those
monkeys and wild animals in the
country, or ask those above 33 fo
commit suicide’’ I don’t know
what Mrs. Munshi would say to that—
she will resent it. My wife will
certainly resent it if she is told that
veopie above 53 should die by suicide.
T don’t know whether he said it in
lighter vein, but it was not proper.
Tt confuses the public mind. Last
time I put a question as to how many
monkeys there. were in this very
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House (Laughter). I meant in the
country—I am sorry. It is a fact
that the monkeys destroy a large

vortion of our grains. The figures
sre not there. Why do you state like
that when you have not got the

figures? Let us know the quantity
of grain destroyed by the monkeys

-and the wild animals and then let us

find a solution. Your Department is
not prepared to give the correct
figures. That is the main argument
T have been harping upon in this food
problem.

Last time I stated that the State
Governments are demanding un-
necessarily more than their actual
requirements. I then said that
Rajasthan wanted 50,000 tons and
Government supplied only 18,000
tons; Rajasthan was satisfied—there
was no starvation and no death. My
submission is that the Government
of India should be very strict in this

matter. The Governments in the
States are functioning to please their
people and today the ration quantity
is so small that they would like to
give the people more. They are
elamouring for sugar, cereals, ete.
Thev want to give as much as possi-
ble to the people and please them.
The result is that some hoard. some
do not procure.

T may alsc state that my friena Mr.
Munshi has stated once that food
imports will end in the year 1951-52.
Of course, up to March 1952 is the
official year, but why should he go up
to March 1952 when the Government
policy is to stop imports after
December 19517?

Tf you want to maintain a surplus,
only that much of food should bea
imported to meet this need and noth-
ing more. If my friend keeps &
proper check, there will be an abso-
lutelyv.  good economy in our
country. We will be saving lots of
money; the millions of dollars that
we now spend to buy rice and wheat
will be automatically saved. Prof.
Shah stated that starvation deaths
are ocecurring. It is all electioneering
propaganda. My friend himself may
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the deaths are due to.

With these words, I commend the
motion that has been moved by Mr.
Tirumala Rao, though I am surprised
at the affairs of this Ministry. -,
griend Mr. Munshi’s predecessor =
appointed two committees: oue, .
Food Grains Comnmittee, and the
other the Food Grains Procurement
Committee. 1 am trying to study
the reports of both these Committees,
and 1 can assure you that I have got
both the copies. The first Committee
had a most comprehensive reference,
including transport. quality, ete. I
want to know from Mr. Tirumala
Rao, who is i member of that Com-
mittee, why did the previous Minis-
ter ot why did the Ministry appoint
& second Committee thereby starting
a sort of confusion in the mind of the
first Committee? I will only read
a paragraph in which the Foodgrains
Committee presided over by Pandit
L. K. Maitra bas said:

*“While the Committee was
functioning, another Committee
called the ‘Foodgrains Procure-
ment Committee’ with three ofti-
cials presided over by a Member
of the Parliament was appointed
in early February and consequent-
ly this Committee was placed
in a  somewhat embareassing
position, nesides creating con-
fusion both in the minds of the
people at large and the State
Governments as to the exact
scope and functions of these
Committees.”’

Now, T ssk you: is this not a
blunder on the part of the Food
Ministry? Apart from the money
that has been spent on the second
Committee, T want to know to what
oonclusion this Government will come.
Divergent opinicns have been given:
one by the official Committee pre-
sided over by an M.P. and the other
by a purely non-official Comniittee.
I can understand the latter—the
popular Committee. But I cannot
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understand the former—only the
Chairman being an M.P. and the rest
being officials. 1 can understand &
- wrely official Committee, but Lere is
s Committee of officials but to which
a non-official colour is given by having
an o.P. as Chairman. I would not
condescend to preside over a Com-
mittee where there are only officials.

"Now, I would urge Mr. Munshi to

look into this matter and re-organise
his whole Department. Unless all
these kinds of tomfoolery are elimi-
nated, and the administration is made
pure. eople wo't't have confidence.
If t} oeople have confidence in the
estal. :hment, then the natural cor-
rolary is that confilence will come in
the Ministry and consequently in the
Government. The food problem has
all along been dealt with wrongly and
inaccurately, whether it be irinocent-
ly or deliberately. They have not
given the figures and what is more,
this Committee’s report has not been
supplied to Members yet. It has been
printed and still we have not been
supplicd a copy. If this report would
have been given to us earlier,-—and
the report of hoth these Committees
were presented to Parliament long
ago—we would have discussed this
matter and brought up the important
question of food on the President’s
Address. T hope therefore that my
hon. friend Mr. Munshi will at least
clarify why a second Committee was
necessary and how he is going to take
a decision on this matter and why
has such a long time elapsed. The
food problem is so scrious and still
you are waiting, as vou waited in the
case of sugar. The decision to ap-
point an Enquiry Committee into the
sugar muddle was taken during the
last Budget Session but the Com-
mittee has beer appointed only now
and its report will come hereafter.
That is the old policy. I think the
quicker the dispesal the quicker for
the interests of the country. People
will speak a good word only if every-
thing is disposed of quickly. Dis-
posal is slow in the office—in fact,
everywhere. With these few words,
I support the motion moved by my
bon. friend Mr. Tirumala Rao and
ably seconded by the lady member.
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Pandit Kunzru: Mr. Speaker, the
first question that I should like to
refer to is that of civil liberties.
When the Constitution was
discussion, many Members of thl
Constituent Assernbly were anxiqus
lest the provisions of the Constitution
should provide insufficient protection
for the rights of the individual. It
was recognised that in special cir-
cumstances the State, ir order to
ensure its security, may adopt ex-
traordinary measures, but it was
generally desired that unless i was
shown that the State was face(' 7ith
an emergency the rights of . in-
dividual should be fully safegua led.

Many cases have come before the
High Courts, that have given rise to
considerable anxieiv on this sccre.
They have shown that either the pro-
visions of the Preventive Detention
Act or of the State Public Security
Acts have not been used with proper
care and that the detention of many
persons has bsen ordered on wholly
insufficient grounds.  The latest
series of cases that created great ap-
prehension among the public with re-
gard to the manner in which the
State Governments were using their
extraordinary powers came before the
Bombay High Court. The Bombay
High Court had to deal with the cases
of Communists and members of the
Hindu Mahasabha. One of the mem-
bers of the Hindu Mahasabha whose
case came before the Bombay.High
Court was Mr. Bhopatkar. Now, it
appears from the judgment of the
High Court that the Magistrate in-
formed the WHigh Court that Mr.
Bhopatkar was an active member of
the Hindu Mahasabha. In view of
this, the High Court came to the con-
clusion that the Magistrate had been
influenced by certain extraneous con-
siderations. The Magistrate had said
that the order detaining Mr. Bhopatkar
contained the information tha¢ he
was trying to commit acts of violence
against Ministers, but the High Court
was not informed of the nature of
the conspiracy or of the names of
Ministers against whom he was alleg-
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ed to have conspired. The High
Court therefore ordered his release.
It similarly ordered the release of &
number of other members of the:
Hindu Mahasabha and members of
the Communist Party. It appears
from the communique issued by the
-pbay Government that the Bom--
."Tigh Court had ordered the re-
, of detenus placed under deten-
on in 1947 and 1948 and who were:
continuing under detention under fresh
orders passed in February 1950 under
the Preventive Detention Act. The-
High Court came to the conclusiocn
that there could have been no ade-
quate grounds for renewing under
the Preventive Iletention Act the
orders passed as far back as 1947 and
1948 and ordered the release of the
persons concerned. The High Court
also pointed out that some persons.
had been detained owing to orders
passed by Magistrats who had no-
jurisdiction in the arca conzerned.

The Bombay Government, seeing’
which way the wind was blowing, re-
leased all the detenus: not merely:
those whose detesticn Lad been criti-
cised by the Bombay High Court, but
all of them, and then re-arrested
sixty of thern on the ground that they
had sufficient materia] in their
possession to justify their detention.

Now, Sir, there are two points that
require careful consideration in this
respect. The first is that but for the-
Bombay High Court, but for the fear
in the minds of the Bombay Govern-
ment of the intervention of the Bom-
bay High Court, the people who were-
arrested in 1947 and 1948 would still-
have been in detention. We are
grateful, Sir, to the High Court for
having put fear of God into the heart
of the Bombay Government. But
the instance that T have quoted and-
the number of people involved shows
with what little care a% least some:
local governinents have used the ex-
traordinary powers that they have:
obtained under legislation authorised
by the Preventive Detention Act.

The cther point, Sir, is that if the-
Bombay Government thought tha
there was sufficient ground for the-
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-oontinued detention of sixty persons,
why were they released in the first
instance and re-arrested later? Obvi-
-ously, there was some flaw in the
orders that had becn passed against
them and the Bombay Government,
therefore, releasad these people too
and pasesed fresh orders to detaia them
again.” This again shows how light-
ly the State Governments have made
use of their extraordinary powers.
Now, Sir, this House as the guardian
of the rights and privileges of the
people has every right to ask the
Central (Government to exercise pro-
per vigilance in matters relating to
the rights of the individual.

It is easy for anyone tn say that
under the Preventive Detention Act
and the various State Security Acts
s man can he detained for three
months only without the taatter being
placed before un  Aadvisory Board.
Will those who put [orwar.d this argu.
ment ask themselves whether they
would like to be detained cven a
week under such a law  without
adequate cause?

Sir, the fact is that it is not merely
the State Governmonts that have
been guilty of laxity, but the Central
Government itself has viewed the
-question of civil Lberty in such a way
a8 to show that it does not realise its
importance. Anyone who reads the
Preventive Detention et can see for
himself the difference between it and
the provincial Public Security Acts
previously in force. It was thought
that any preventive legislation passed
under the Constitution of Indin would
place restrictions on tho  power of
detention both of the Central Govern-
ment and the State Governments.
But we find that. on the contrary,
the Preventive Detention  Act in-
ereases the suthority of the Govern.
ment to detain people who are out-
side. Sir, under the provineial Secu-
rity Acts people who were thought to
be carrying on activities prejudicial
to the maintenance of essential sup-
plies and essential services would be
punished only after tiial in 4 court
<f law. Bu{ uader the Preventive
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Detention Act these people can be
detained under executive orders and
they can remain under detention for
three months without their cases
being placed before an Advisory
Board. ,

Again, Sir, under the YFublic Se-
curity Acts the cases even of persons
detained on the suspicion that their
activities were prejudicial to the main-
tenance of law and ocder or the secu-
rity of the State conld be placed be-
fore an Advisory Board. But urder
the Preventive Detenticn Act the.
cases of these people need not be
placed before any board for at least
one vear. And, even in the mean-
while, that is, during tkis period, the
Central Governmment would review
the cases of these people with the
help of a judicial officer. Now, here
again we see, Sir, that instead of pro-
gress there has been i good deal of
retrogression.  When the mind of
the Central {iovernment acts in this
way, instead of trying to limit the
powers of the authorities to detain
persons withou! trial it extends the
scope of prevantive detention.

The Deputy Prime Minister said
during the course of the discussion on
the Preventive Detention Bill that he
had passed two sleepless nights be-
fore agreeing to the Bill being placed
before the: House. T do not doubt
his sincerity at all. But the result
of his scrutiny of the Act wus poor
indeed. I think, Sir, that on a re-
view of the zases that have gene be-
fore the High Courts. any fair-mind-
ed man would come to the conelusion
that the power of detention without
trinl is being used to an excecssive
degree by the Government and thas
it is necessary to modify the present
law drastically. There were some
cases that came before the Supreme
Court. We all know that the deci-
sions of the Supreme Court in the
three cases that I am referring te—
that is, of Mr. Rajagopalan, the
“Cross-roads”” and the ‘Organiser”’
—were unfavourable to the Govern.
ment. In the course of one of the
judgments I helieve the Chief Justice
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pointed out that criticism of the Gov-
ernment with a view to creating dis-
satisfaction was not a erime under
the Constitution. I think that this
observation of the Chief Justice
should be taken to heart by the exe-
cutive Governments in this country.
Ifear they are aptito think that when
people strongly hold views diiferent
from their own and cary on
activities which reflect adversely on
the State they are guilty of a crime
end must be detained without trial
for being guilty of doirg a thing ‘"pre-
judicial to the safety of the State’’.
What is contrary to the interests of
the Government in power need not
necessarily be coutrary to the inter-
ests of the State. I know that the
views of the Chief Justice will re-
ceive due consideration from the Cen-
tral Government and that the moral
weight of his authority will compel
Government in the near future to
modify the Preventive Detention Act,
even before its icrmm expires, so as
to limit the powsr of the executive
Governments to deprive pecple of
their freedom on inadequate grounds.

I should like to say a word about
my second amendment. Dr. John
Matthai speaking in connection with
devaluation in Parliament placed an
eight-point programme before it with
8 view to controlling inflation. One
of those points wuas that the rgtall
prices of foodgrains and other things
should be brought down by at least
10 per cent. So far from his hcpe
being realised we find that an alarm-
ing rise in prices has taken place
during the last few weeks. ‘ihe rise
has not taken place during the last
five or six weeks; it has becn taking
place for some time, but there has
been a pronoumced rise during the
four or five weeks lying between the
6th June and the 8th July On the
6th June the wholesale index for
foodgrains was 399.6, hut on the 8tk
July it stood at 423.6. That is, there
has been a rise of 24 points or 6 per
cent. The President said in his
‘Address tha§ Government were very
anxious about the unsatisfactory
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economic position and had appointed
the Planning Commission in crder to
devise proper methods of advancing
the economic development of the
country.  Whatever the Flanning
Commission may do, it will take
Government some years to puteits
recommendations into effect. I shall
not be surprised if most of its re-
commendaticns are found to be long-
term propositions. But what we
want is the adoption of measures in
the immediate future to deal with
the present highly ubsatisfactory
economic position. The hon. the
Food Minister hLas threatened all
those persons who continue to in-
dulge in anti-social activities that
they will be properly dealt with un-
less they mend their ways soon. I
do not know what he and his
colleagues are thinking sbout. But
if he does not think that the rise that
has elready taken place in foodgrains
is alarming I doubt whether his
warnings will give much consolation
to the public or create apprehensions
in the minds of the hoarders and the
black-marketeers. My hon. friend
Mr. Sidhva 3poke, as he has often
done in this House. about the suffi-
ciency of foodgrains in this country.’
I remember very vividly the argu-
ments that were used during the-
terrible Benga] Famine of 1943-44 by
those who said that the deficiency
in the rice harvest of Bengal was so
small that it could not conceivably
bring about such a catastrophe. Yet
people starved and died in numbers
that nobody would have believed bus
for the testimeny of the Bengal
Famine Commission. This Commis-
sion said that in all, probably, the
deaths due to starvation and famine
amounted to 15 lakhs. 1 personally
think that the number of deaths was
even greater. I saw death in those
days in Bengal that I had never seen
In my life before, and I hope I shall
never see again. There cannot be
many Members in this House who
saw as much of the misery inflicted
on tl_le poor people by the Bengal
Famme.. The very fact that prices
have risen and that foodgrains are
not available to the consumers shyws:
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that the hoarders are aware of the
4act that. the supply of foodgrains ‘is
not quite adequate to the needs.
Even if the quantity is just enough,
to be sufficient for everybody, if it
were equitably distributed, even then
we cannot be certain that hoarding
will not occur. There must be a
certain hoarding before we can allow
the ordinary law of supply and
demand to operate.” If we do not
beuar this in mind and cease either
to import foodgrains or adopt again
the policy of de-control, whose results
were found by us in the short space
of 9 months to Dbe disastrous, we
shall be faced with a situation that
will be far more irremediable than
the situation in 1948 was.

The next point to which I should
like to draw the attention of the
Government is their failure to place
a co-ordinated programme of  agri-
cultural  development. My hon.
friend, Mr. Munshi in the course of
the many speeches that he has
delivered during the last four months
referred to the determination of the
Government not only to increase the
production of foodgrains but also the
production of jute and cotton. 1 wus
very pleased to read that statement
because nothing  baffled me  more
during the last session than the in-
ability of the Government to tell us
whether they were content with self-
sufficiency in foodgrains and whether
they had given any thought to the
co-ordination of the agricultural pro-
gramme so that not merely foodgrains
but all those commodities that we
stood in need of were produced in
adequate . quantities.

My hon. friend Mr. Munshi  has
not told us what our land resources
are and how much of it would Dbe
needed in order to bring about self-
sufficiency in foodgrains and at the
same time to grow enough cotton and
jute crops. We should like to have
definite information on this matter.
If we find that we cannot carry sut
our programme with respect to ll
these things at the same time we
hall have to make up our minds ss
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to the priority to be given to any
particular commodity. As regards
self-sufficiency in foodgrains. although
it is very desirable, nevertheless :an
we say that if there is self-sufficiency
today, we shall not need more food-
grains say five years or ten years
hence and if we cut down our pro-
duction of cotton and jute whiah .~re
far more valuable which can bring
us foreign exchange, I ‘think, this
will be a short-sighted policy and
cotton and jute are not the only
things that we want from a com-
mercial point of view.

[Mr. DEPUTY-SPEAKER in the Chair]

We want grains  too. The Com-
modities  Prices Board pointed uut
long ago the importance of oil-seeds
and asked Governments to follow a
policy that would be both in the
internal and external interests of the
Country but their advice has so far
fallen on deaf ears and the Govern-
ment is continuing with its bungling
policies.  The index number for
ground nuts has risen from about 350
in 147 to 700 and in other oil seeds
too there has been almost equally
a high rise in prices. The prices
have become so high as to be above
the international prices for oil-seeds
and the result is that these seeds
which were a valuable means of
acquiring foreign exchange have now
become useless for this purpose.
There are other things that T could
mention in this connection but I do
not propose to take the indulgence
of the lTouse to dwell any further
on this matter, but I hope you will
allow me to say that the situation i3
unsatisfactory not only agriculturally
but also in other ways. T have look-
ed up the figures of production in
respect of certain important industries
and T find that except in regard w
coal and cement, we have hardly ny
cause for satisfaction. In respect of
steel in the first quarter of this vear
the production may have been slightly
more than in the first quarter of last
vear but it has fallen in April, and
therefore, on the whole, we have »o
reason to be satisfied with such pro-
gress as has taken place. What
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does Government mean in regard to
this? This question of productior i8
connected with the entire economic
policy. Would the Government con-
sider the matter afresh, give their
best thought to it and then carry out
with determination any integrated
policy that they may arrive at? But
our complaint is not merely there is
failure in this direction or in that
direction but the Government have
so far not placed any co-ordinated
programme before us either in res-
pect of the industrial development
or in respect of agricultural develop-
ment. These are the two serious
deficiencies I find in the Address of
the President. But T think, Sir,
that if we want to secure the con-
tentment of the people and if we
want the Government should be
broad-based on the affections of the
masses, it is necessary for them to
attempt the problem of production
and to show that theyv will pay due
regard to the rights of the individual
and not deprive the people of their
liberty simply because their freedom
is an inconvenience to the executive

authorities.

g3 Mfaes Tra:  awafa o, g9
¥ S QT Ify N R} Tg A
o< auré 37 AT g, 5 s=iE g
IR TEF AT WAT g T
wT e 7 fear  yoA faam d @
T AT T EEFR FT IH § f6 oI
2w Ay TeEwmEr gy & AR e
T2z a6t & NaT Y S BT QT
IR Tegafa Y w7 F AT
g 37 ¥ fou quré T g, g
a0 R | g WY FgAT ATEQT E
afz feY #Y =g awt & ST FT
L A nft aF 921 Fa7 W 4G
FATEZI1FAT 7 TF 9 T F
ofqd Mg ¥ qgwa § W ITA q
sz fFwmdam N
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T AR FEL A IR I, @ T@
s € fr g et A1 FwN ¥
AT T T TS FT TIA FL | g
orzg a9t aF FAAY IS @, T I
e &, 9% & ag 1 #eT & e 3w
F T g 5§ AT FT NI F4r
FAA ¥ AT gRg AT X FAF S
R AT F ara Fyaa et a3 frdt
9% GFAT &, Sa4 «rEl 9 g f
T FT 9T FT |

IaorRa 7 foa A ¥ AfaR
TR A N A aad &1 @i A
& FAary ferdy & v 1 S
g g ¥ w7 WG aww § Al
FaT fr afs gr AR agh F FEAT F
Afeqal #1 AU & 99 G 7 TH
a gAR T F FYAdr arar Ifeaa
gt & 1 917 faunT afkeg &1 sfaam
grar a1 39 wwy A9 Fr faww g
W siud & ww Y § gt A,
TgT 9T Jg AT AT TG g B H
ag FgT Agar g f5 Ut F @
agt &7 fagg gt fe<t & 8¢ oy
Tifge #ad F a1 a@E F gF A
feedy & o anfed, ot & a19 agi
9T S FET F ARAR 37 g, I yw=w"
o g, ¥ WY gt 7 A =ifed ek
ST FTHTT FAUST 94T A7 FAT 7 g9
FEE 9 W wET & ad ar
AT IFT AR FI9 F FF &7 H
aFdt | 59 foa 7 s F)ar g fF
e swc ga} Tsgafa &1 wrwor
feedr & g &, 99 9FR faa i ag
F A qgt 9 Y FEY & 9T @ qEEH
# gy ®7 ITART HATTEA R |

Q@ a@ 9 g FE € q@Ag
g fr usgafq F 909 W F @R
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g7t N W W §9 F Wy
feufa &, anfus, o9 & ax gw
s swfaa fear § 1 o 3 i
AW AR TR T IR T A
#fas w=ft o= &t & ¥ o a=
FEFmTT g 1 38 FET w@r g 6
WU H IR @ AR § I G
FET 1 goy, Jy AAaTd afdfeafa
¢ 39 offafa & g WY wwa @
grar  fo ga o fF A4t aF &=
ST wrgd § ag A 7 Jm ¥ ) a9
a8t AMG® I~ IWRA FA T R
F g 3 oaw qoend Tk AR A
g s ot st xg awm a1 @G
o ¥ @ 91 FgAT AR § 5 af
¥ IO AT B KT AATT AT
&, @ 99 aF AfGF FF IGA T
¥ gl @ S gWoAw A&
& @l ag o ane g g
et & | R afF T IERA FA
NI NCE g7 § @ F4
fradt @ a fog & A AR 7T
g% A8 JAF R AG T EFHT
wm arsfaa fFa €, 3 391 f1 #0
¢ ot 7% W W oA §, qEa
& & A F e g, F A%
fwos i g\ T B 0 WA
sraeear &, g O gEQ &t oA
AN £ oY sramaEar § ) afkgw W
Y I 7 W AR FEAT TR
¢, ot wiw, W&, F2T § Aq 0O ag
€ 3 § SER A I, AW
* 3w & W) 3T AAA # oaE-
e § A A F TE@ F AR
wie g 7 Ay fed | = AT A
ag e € f6 R A Ed @
wEil & T AfeF o IRA FH
o e G Q A §, 1 9 A EEa
s §, T 2w & welre 71 fome wv
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fasrorT €, gk FwwY B i foaet
TR A fadtgfd, o9 ¥ WA 0
g ag AT 93 5 faav 9 & g
Tet &Y T FT aFA | TH A7 &<
2T & Ff9 &Y AT 71 [@ W, 39
Ffa g 3 #7139 &7 G B}
T YT IH § qFA WA AT H7q AT
FFIEIAHAAE A A gy
TR A 79 faug 9T oF #+9 faerd
4, & 3t 39 FHA #T F FI AT
AR g7 I 7 a9 FF F I9ARA
FLETT F G TF T 42T 37 4% )
I AT X AT H T T g H
FY 9% I3, I9 99 g9T T gAR FY
w5 ot saqEe dvaaw A gw
&1 rzarad faar & o gy foge
%, SR AR FT QY aw F w=_
 I@I 1 Q¥ T IH AT mal
AN Il A feafa ar g A o &
SELE I Gl
oY qEY oW § AT ST femr 7 v gw
TF WY FEH AW AL a@ & | afg
sfaq wea ofr =ed € i @ fawg §
T FEF g, Al ST FT A FAA & F
Wy Hag us fafma @
59 J6g ¥ g@ qfeaq w3
a3y RAF e 77 g= I
FT TF WA TF1 AT | IF NI F
g ag sramed far a1 F o
M & faug 7 oF FHA 9gT IR
Tq §9T & @ 9 FW AW §,
F% IFH q@ WA F fou gem@n
a7 | 9E Fq F T A F A I 8T
aq gaIR R St qaas g9 ¥
g uF qfgfas W § IET IS
¥fzar fodt & g® Tz fom & T®
Wﬂwg ..................
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ot Ro gwo .yl : wfaar T
et € )

&3 MNfa T . T I TR 99
e AE A, 1w oY U Frey QAT €,
TEH IR A TF T G Fo
W fFagzawad M@ & fawg
W RTHAT AEY & | § I FEYET
9T [ ) T, T N 38 € fF o
‘yFR afgfas FoEM agur dEw
FUAT Fq& FoqAT @A AN & AT
I FEAT FT FIE TIAT €T AT gH
fear T F rmAT AEATE BF am
I FEUAT FT Fgl qF I ®T H
aftrg F@ & 3R S FTawT a9g
qfXorg s € 98 FAT F FT F
AR AT F9 aF  Segd gar § o

oH AR M 3 A weer df
QeI ATq A qET o A g 3@ fouF
T §9E FT W AT T 377 TEAT )
o ) fawai gz & § faumr afewg
# 3R 39 ¥ afgd 99 § F 39 g
FT qSEF AT §, 1T 0 Nt &, AT qar
T fegr g s s useafa S &
WY F GFAY A T TR Fga gURL
QA Tl F FIAR A AR qg A
S & TS WTET {IT T T |

(English translation of the above
speech)

Seth Govind Das (Madhya Pra-
desh): At the outset I wish to con-
gratulate the President for having,
this time again, delivered his address
at first in Hindi, our national langu-
age. In our Constitution we have
accepted Hindi as our national langu-
age and it is going to replace English
fully in the course of the next fifteen
years. PBut, whereas, on one hand,
I congratulate the President on his
having delivered the address in Hindi,
on the other hand, T also wish to
say that although Hindi is intended
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to replace English within fifteen:
years our Government has, as yeb,.
not even taken even the first step in:
that direction. I agree with wha$
Shri Shah has stated that if we wan#
that the people of this land should
take interest in our activities them
it is essential that we encourage the
use of Hindi along with English. Of
course we have laid down tha$
English should hold the field #Zor
fifteen years but we have also stated
that we should so direct our efforts
that Hindi be enabled to replace if
at the end of fifteen years and tha#
we should make an endeavour to in-
troduce Hindi along with English
wherever possible.

In Uttar Pradesh all bills are draft-
ed in Hindi. All their proceedings
are conducted in Hindi. As stated by
Shri Shah, one fails to understand
what is there to stand in our way if
we were to draft our bills in Hindi
alongside with English. In the case
of the Constituent Assembly the list
of business for each meeting used to
be printed in Hindi alongside with
English but here even that practice
has not vet been introduced. I wish
to urge that the list of business here
must be supplied in Hindi along with
English, the questions too should be
supplied in Hindi along with English
and the drafts of bills and resolutions
to be introduced here should be in
Hindi as well as in English. If the
Government which is spending crores
of rupees on other projects were to
plead that she is unable to act upon
this suggestion on account of the
expenditure involved therein—slight
though it will be—such a plea would
be untenable. Hence, I hope that
just ag the President’s address has
been delivered in Hindi in the same
way Hindi would be introduced for
the other purposes mentioned by me,

The President has drawn our atten-
tion, in his address, to the most
difficult situation that is facing us
at present, viz., the economic situa=
tion. Ours is a mainly agricultural
country and the mos} serious short-
age, that is facing us, is that, of food-
grains, which we have to import from
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abroad. It is said we will not be
..importing foodgrains from abroad
after 1951. In view of the interna-
tional situation, however, we may
not possibly be able to import, up to
1951, even that amount of foodgrains
that we intend importing. We have
farmulated numerous plans for the
growing of more foodgrains here. I
wish to tell the Minister of Agricul-
tare—who is leaving just now—that
if he wants that his plan should
. gucceed he will have to attend to the
_means for growing more food, for
unless we do that our plan is not
going to succeed. The biggest lacuna
which 1 perceive in our grow-more-
food campaign, to whioh I have drawn
the attention of-the Government not
once but a number of times, is the
- ghortage of oxen. I .am mot opposed
to the use of trastors and: other agri-
.ultural machinery. We .do stand in
need- of tractors. We also stand . in
.peed: of -other- agricultural machines.
It we want to -ryeclaim our fallow
lands .which are infested with reeds
and thorny: bughes. eto., we do stand
in need of tractors and the . other
machines and we muat not become
. oblivious. of that necessity. But, if
we think these tractors and agricul-
tural machines are going to make for
the succesg of our graw-more-food
El::s, I do not.ab all share that view.
king to the distribution of land in

this country and the area available
to an average cultivator we must
.concede that we cannot carry on
oultivation here without. bullocks. I
am sorely. grieved to look .at our plan
for_ agriculture, at the plan of agri-
cultyre for this predominantly agri-
cultural land; a plan which has no
place in it for oxen, cows. and milk
and allied things. Two vears back
the Governmment appointed a Com-
mittee for that purpose of which I
%00 .was a member. After due eon-
siderajion we presented the Govern-
ment with a plan. When, in this
House, I asked some questions about
that plan the then Minister for Agri-
culture, 8hri: Jairapadas Doulatram.
agsured us that action would be
taken in socordance with our report
in two years’ time. Two years are
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past but the situation in regard to
cows and oxen is just the same as
it was two years ago. The position
today is just what it was then, and
we have not advaneced even a steg
further in that direction. If Shri
Munshi wants to succeed it is .his
duty to present to the Parliament
a definite plan in that respeot.

Only a few days ago I read a speeck
delivered by Shri Munshi. In that
speech he held out the assurance
that he was very soon going to move
4p. M in Parliament a legisla-

co tion regarding cow-pro-
tection. He invited me to dinner
vesterday. 1 went to his place and
when I questioned him about it—
incidentally, besides being a states-
man, our Shri Munshi also happens
to be a man of - literature and has
written some poetry, some dramas,
slso some stories :

Shri X. M. Munghi: -Net poefry.
:Seth Gowipd; Das: Let it be poetry

in prose if not in verse;.prose too is
poetry in a sense. He placed before
us a very beautiful plan showing
what he intends to do in the- matter
of cow-protection. I became en-
amoured of that plan. But. the. ques-
tion is whether, like other literary
plans which generally end as plans,
this one is also going to remain just a
plan or whether we would be able to
see it in a concrete shape and form.
I am anxious to see the day when he
translates that plan into action and
when that action comes up before us
here in the form of a Bill.

I had to speak on other subjects
too but.since my time is over I had
better ovlese. During the last 27
vears, that is ever since I became.a
member of this House, as also while
I was a member of the Constituent
Assembly, I have expatiated on only
two subjects and today again, in
saying these few words with reference
to the President’s address, I wish to
lay stress on just these two things.
viz., the national language and cow-
protection.

Sardar Hukam Singh: Three long
years ‘have elapsed since this pro-
blem of evacuee property arose. More
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than six millions of people came over
from West Pakistan, leaving pro-
perty of the value of more than four
thousand million rupees in that coun-
try. They have been looking towards
the Government that it would solve
their problem and their miseries
would end. But I am pained to re-
mark that even though there was no
lack of sympathy on the part of
Government, this question remains
where it was in 1947. If we were to
judge the efforts by the number of
conferences that have been held with
the other country, Pakistan, certainly
we might conclude that the attempte
have been splendid. But if real
achievement is to be taken into con-
sideration, then I dare say that the
results have been little so far. Up
till June, 1949 we were told that
there had been six conferences fo
solve this problem, and though
different aspectg of the question were
tackled, nothing came ouf of those
conferences, and theére ia little hope
‘of getting any relief or compensation
from Pakistan. Our hon. Minister in
charge convened a meeting, or rather
a conference of the refugee leaders
here in Delhi on the 21st and 22nd
of July, 1949, if T am correct, and
there he observed that surely, refugees
would be given compensation; if
might be i cash or it mighyi be in
the form of property, or f6 migh¥ be
in the form of bonds. Nobody. doubts,
he said that they have a right %o gef
this compensation and that ¢they
would be given compensation. No-
body denies that. When this was
known, that Government had a mind
to give. that compensation, and be-
cause the question of evacuee pro-
perty had not been solved so far by
means of conferences, a non-official
resolution was moved here on the Gth
February, 1950, that some kind of
tax might be levied so that funds
might be raised to give this compen-
sation to the refugees. But thal
resolution wae rejected aud again the
attention of the refugees was directed
towards getting compensation from
Pakistan. Further attempte wera
started and whas I find is thaf there
have been ome or two other con-
ierences a8 well. The last conferenoca
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on the subject took place on 26th
June. 1950, but so far as the reports
go to show, we find that no tangible
result has come out of that as well.

Bir, believe me, whatever little
these poor refugees could bring with
them when they were leaving their
hearths and homes, that has been
exhausted. Their misery is greater
now than it was in 1947. They have
withstood these three monsoons and
three severe winters and suffered pri-
vations that cannot be described. The
present rains also have brought
greater miseries to them, and I can-
not do better than read three or four
lines here, to show in what plight
they are living in this capital city of
Delhi.

*‘The downpour has worsened
the already miserable condition
of the refugees. Many refugee
families have gone without food
ot sleep during the past two days
because of rainwater trickling
down through the roof and flood-
Ing the shacks from bhelow.”
Then again—

‘A’ round of the city showed
thé pitiable condition of the
refugees living in ents or thateh-
‘ed huts, The most badly
sffected aren was ¥he Bela Road
where there 1s a small colony of
.8 hundred mud Huts. The re-
refugees had piled sall' their be-
fongings en charpols to prevend
them from being washed ons.
The inmates could not cook
their food. There was no place
to sleep or lis down., Refugee
men, women and children spent
Me whole day throwing water

out of their shacks.'’

That is not the condition in one
camp, bub it iz the general conditien
in most of the ocamps. And even in
huts that have been provided or the
stalls that have been allotted, the
condition is no better. Even the con-
dition of the people whom the Gov-
ernment believe they have rehabili-
tated, is no better.

Unless this question is solved
there cannot be any contensmend in
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the minds of the poor refugees, who
believe that they are the victims of
circumstances, and they alone have
suffered for no fault of theirs. It is
the duty of the whole country to bear
this burden.

Sir, you must have read about
¢he recent All India Refugee Con-
ference that had its session in Delhi.
The Government was warned that
the non-rehabilitation of the refugees
would endanger India’s freedom.
They had gone so far because they
felt that unless this section of our
country is rehabilitated and put to
work there cannot be any peace In
their mind and they would feel agita-

ted all along. They have therefore:

proposed that a capital levy might
be imposed on the country. 'The
refugees think that they are justified
in making this demand. There is
no justification why one part of the
country should suffer for the sake of
the whole country and why the
price should be paid by one sectioti
alone and the others should not con-
tribute to it. The moneyed people
of India do owe a duty to the coun-
try: they should come out with their
savings to contribute towards this
fund. My submission is that that is
a proposal that has come from the
Refugees Conference which was
presided over by an eminent Con-
gressman whose integrity and fidelity
is beyond doubt: I mean Babu Puru-
shotamdas Tandon.

Sir, I would briefly refer to the
amendment I have tabled about the
recovery of abducted women. Since
this question arose in KEast Bengal
fresh complications have arisen and
the recovery of abducted women from
West Punjab has been thrown into
the background. We have read that
some numbers have been recovered
but on scrutiny I have found thab
the fresh recoveries are of those
women who had been abducted in
the. Kashmir operations and no re-
covery has ‘been made of abducted
women that we lost in West Punjab,
the Frontier, Sind and Baluchistan.
This matter ought to have received
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top priority at the hands of the Gov-
ernment and I wish to point out
that there was no mention of it in
the Address of the President. T’
want to draw the attention of the-
Government to this very urgent mat--
ter and I want to know whether
some special measures are going to
be taken so far as the recovery of
abducted women of the Punjab- is
concerned or is this a matter which
Government wants all the refugees

from West Punjab to forget alto-
gether.

In the end I would wind up with
this observation. What the refugees
want consists of these items. They
require houses for all refugees. They
submit that all existing accommoda-
tion should be utilised for giving shel-
ter to the refugees. It is a fact that
several houses locked during the last
few months in Delhi are lying sealed,
while the . refugees are squatting on
the pavements and have to suifer all
the inclemencies of the weather. The
transfer of the refugces {rom one
place to another should be stopped
by Government and they shculd be
allowed to earn their living by their
own honest means, if the Govern-
ment have no means to rehabilitate
them in any other manner or hy
giving them compensation for their
losses. Some provision should be
made for the education of their child-
ren. As 1 have submitted special
attention should be paid to the re-
covery of abducted women.

The last point T want to urge is
that all displaced persons should be
given the right of citizenship. No dis-
crimination should be made and they
should not be asked to give further
proofs as to when they came here
or whether they had the necessary
qualification. ~ Forthwith this right
of citizenship should be conferred on
all the displaced persons who have
come over to this side. With these
remarks, Sir, I move my motion.

Shri Jaipal Singh: Sir, I had only
one purpose in tabling my amend-
ment No. 21 and it was not so much
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o praise or criticise -what the Pre-
sident had been pleased to tell us as
to point out what to my mind was
.a very important omission, signifie-
ant all the more, because for the
-second time the President in his
inaugural address had completely
been silent on the welfare activities
.of the Government of India. In the
first address that he gave us also
there was complete silence on what
T may call the Welfare Ministries of
the Government of India and the
‘same has happened again. While I
do endorse all that he had been
pleased to say in regard to the other
matters I feel that I must mention
about one failure of the Council of
Ministers. To use his own words ‘1
have appointed under Article 75, a
Council of Ministers to advise me in
‘the exercise of my functions and be
responsible to this House for the good
Government of India.”” I would like
to single out article 338 of the Con-
stitution which is in Part XVI. It is
as well that I should read it out:

““There shall be a Special
Officer for the Scheduled Castes
and Scheduled Tribes to be
appointed by the President . . .%°

It may be argued by some that
perhaps the State Governments are
competent enough to look after the
interests of what the Constitution
calls, generally in a comprehensive
term, ‘‘backward classes’’.

But article 339(2), reads:

‘““The executive power of the
Union shall extend to the giving
of directions to any such State
as to the drawing up and execu-
tion of schemes specified in the
direction to be essential for the
welfare of the Scheduled Tribes
in the State.”’

Here I am not speaking for the
Scheduled Tribes only. I include the
Scheduled Castes, the Scheduled
Tribes and all other classes that may
be comprehended within the phraseo-
logy ‘‘backward classes’’. Regret-
fully, I have to support my friend,
Pandit Hirday Nath Kunzru, in
—emphasising that Government have
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failed to place a co-ordinated pro-
gramme before us in regard to the
backward classes. I think it is neces-
sary that the Council of Ministers
should advise the President to imple-
ment article 388 as soon as possible
so that there may be a co-ordinated
plan, a co-ordinated programme for
the whole of India, so that the various
States may work in harmony and not
in different directions. I indeed
welcome two of the Ministers of {he
re-constituted Council of Ministers—
my friend Shri Hare Krishna
Mahtab, and my friend, Shri Sri
Prakasa, both of whom have coma
from areas that are preponderantly
tribal. They should be able to advise
their colleagues in the Council of
Ministers as to what should be done
and how necessary it is that article
338 should be implemented. It is
already evident—this is not the place
nor is there time for me to give
instances—that some of the safe-
guards, some even of the fundamental
rights that have been guaranteed to
these backward classes under the
Constitution are being denied them
in some of the States, I will not give
instances—I will only say this much,
that it is necessary that the Presi-
dent should have someone who will
advise him, and through him the.
Council of Ministers here at the
Centre may also be acquainted fully
as to whether the rights that have
been guaranteed in the Constitution
are being: actually conceded and
whether any fresh directions need

emanate from the Centre to the
various backward class areas.
Sir, I need say no more. T only

wanted to draw the attention of the
Government to a serious sin of
omission—very serious so far as I am
concerned. We are supposed to have
the so-called reservation only for ten
years. Tlow many years are going
to pass before the articles which are
supposed to ensure those safeguards
to hring about a general levelling up
of the Indian population are going to
be implemented? How many more
years are going to elapse before an
imrlementation of the specific articles
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18i@ down in the Constitution is, to
be madé? It is a very serious affair.
" o end. Sir, it I may have the
permission of the House, now that I
haye been able, [ hope, to draw the

attention of the House—I do not find.

the Leader of the House present but
there are his colleagues who may
have listened to me—now that they
have heard what T had to say, I
would like permission of the House
to withdraw my amendment.

8hri Tyagi: Sir, [ support my friend
Mr. Thirumala Rao’s motion of
thanks to the President. Discussion
on most of the points that have been
referred to in the President’s Address
hss been postponed to a future date
~pointe like the Indo-Pakistan Agree-
ment and the Korean situation—and
therefore T have very little to say
just now. DBut there are one or two
important and salient points which I
want to emphasise.

I am glad the President has men-
tioned that he is conscious of the
economic stress under which the
country is passing today. . T am sure
our Finance Minister should also be
equally conscious of it because the
Address is always representative of
she polioies of the Government. But
looking at the present method of
administration, T want to emphasise
that I do not find any recovery any-
where. The President has stated
that with a view to achieve n recovery.
_his Council of Ministers have appoint-
ed a Planning Commission to improve
the economie conditions of the coun-
try. 1 am not vet fully convinced
whether this Planning Commission
will really be in a position to deliver
the goods in the present state of
affairs. For, only the other day I
.have read in the papers that the
Economic Committee of the same
Council of Ministers have already
chalked out a programme saying that
for a number of vears they would be
able to incur no capital expenditure.
If there is no capital expenditure to
inocur, I wonder what the Planning
Commission would do except, of
course. to devote its attention towards
the administrative machinery itself
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Wihout money there cén be no plan:
except the tation which my hon.
friend Mr. Munshi had. 8ir, I was.
born in a rural area, I belong to a
rural family and my constituency is
a rural one. I feel it is useless to
atternpt any planning of production-
in the urban areas for it is not possi-
ble uundef the limited resources at
the disposal of the State. In the-
rural areas there is absolute unem-
plovment. Never during these thirty
years of my political life have I seen:
uneinployment so widespread as it is
today. It is so especially in the:
educuted classes and T wonder-
whether the Government has taken-
any notice of it. A deputation of’
about twenty or thirty M.As. came-
to see me at my place and said they
had no employment whatsoever. The.
present system of education is so bad’
that all those who get even slightly-
educated refuse to produce any
economic  values—social values of"
course they have divorced as soons
as they get admission into the Uni-
versities—so they are producing
neither  social values nor economic:
values. Sir, I submit the educated’
classes are absolutely unemployed..
Those that are employed do not create -
any values; they only consume the:
values created by others. Tt is only
the power of muscles that creates.
any economic values. In the villages:
there are muscles lying idle. 1 want:
to invite the attention of my hon:
friend Mr. Deshmukh to- this ques-
tion. Tast time T shouted here on
the same subject. T have got a bad’
reputation that T talk aloud, but in-
the villages we are used to talk:
loudly—it isx the urban etiquette to
talk slowly. Any way, in my own
natural way I want just to tell iny
hon. friend that there is great un-
employment in the villages. They
have nothing else to do exeept agri-
culture, but then everybody cannot
find land for agriculture. All their
industries have been taken away from
the villages and brought into the
towns. From the grinding mill down
to the cobbler’s work, it has come
down to the towns and the villages:
are left in absolute unemployment..
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You want more production. If you

want more -production do please take:

"eare to introduce cottage industries in
the villages so that they can produee

witheut investing much capital. That-

' is an item that has always to be
regarded in the State as well as in
the Centre. I submit that the only

. oure is that we should produce more
and we can produce more only when
we approach the muscles which can
produce. It is no use your approach-
ing the muscles which really do not
produce. Just as Mr. Munshi is
now going about in foreign lands to
procure grains, our Prime Minister
goes out of the House to procure

brains. He brings brains always from
outside. By brains I mean brains
which T lack. Such is the position.

I submit that today museles are
lying idle. Instead of taking the
muscles to the machines, you take
the machines to the muscles and let
production take place where the
muscles are, so that our Labour
Minister may be free of the trouble
of providing housing and other ameni-
ties. They have their own little
cottages, where they will live and
work and give you production.

Sir, the paradox today is that in-
flation is on the decrease. The statis-
tics show that in the beginning of the
war, it was at a certain figure. At
the end of the war, it went up to
Rs. 1,307 crores and it is said that
it has now come down to Rs. 1,182
crores. The bank credit also has
come down from Rs. 998 to Rs. 862
crores. Thus, inflation ig coming
down. But, simultaneously prices
are rising. The most serious thing
which the country is facing today is
this great rise in prices. Every time
announcements are made from this
House and on the radio that the rise
in prices would be checked, they
prove a mirage. People know it for
a fact that prices go on rising. The
index has risen from 848 to 393. Tt
is still riring and there are the war
clouds. So. it will go on rising.
Therefore, I submit that the greatest
need of the day is to plan this way.
It is no use your planning big indus-
tries.
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I take this opportunity of weleom-
ing the new friends who bave come
into this House-as Ministers. I hepe
they will do better than their pre-
decessors' and help us to tide ower
the present crisis. But there
ate some Mimisters who have, I
believe, less work than they have
been talking about in the past. Every
time we want a man, we have to-
look to the outside world to find an.
gxpert. It seems that the House is
bereft of experts. I would suggest
that junior Ministers, or even senior-
Ministers, who have less work may
devote some time as under-study ‘o.
Mr. Deshmukh, so that they may
learn something of the Finance:
Ministry, and if there is any further
change, these Ministers who have less
work today in their own Ministries
may know something more about
finance and about other Ministries
too. That is the only way in which
we can have more experienced people -
on the Government benches.

I have been in the Estimates Com-
mittee for some time on behalf of’
this House, and after peeping into-
the details, I see that most of the-
difficulty lies in less control over the
administrative machinery. I can
make bold to say that the budgetary
expenditure can be reduced to the
extent of Rs. 100 crores. I submit-
that the Council of Ministers and
Advisers to the President have not
been able to reduce a single pie from
the Defence expenditure up till now.
They say that war clouds are hanging-
and Defence is necessary. That is
all right. But I submit that if money
is being wasted in the Defence De-
partment, the Defence Forces are also
being wasted. Our Defence Forces
must be taught to spend money with:
thrift and economise expenditure. T
think that the Defence expenditure
can be reduced to the extent of Rs. 50
crores at least without reducing the
strength of the Army. There is so-
much waste at present.

There is so much waste in other
Departmentgs tco. But this is not the
ocecasion to discuss the Ministries. So
T do not want to go into details. But
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I beg to submit before this House
that if a scrutiny is made and . if
more detailed supervision is enforced,
there can be & lot of saving in the
expenditure which Government are
incurring. The immediate need is to
reduce the expenditure of Govern-
ment. It is no use asking people to
work more or saying that there is
corruption among them and they do
not work. Well, it is the responsi-
bility of Government, if there is

corruption, to remove it. You have
all propaganda machinery. You have
the _Information Ministry, you have
the Education Ministry. Why don’t

you educate people in a manner SO
that we can ward off this wave of cor-
ruption. Why blame the pleoPle?
Every Government servant, _right
from the smallest man to the highest
officer, is pompish. There is too
much of pomp. Government servants
gre spend-thrifts. T would suggest
that from the President down to the
smallest officer, they must reduce
expenditure. You inust first reduce
your personal expenditure. Reduce
it to a very great extent, reduce it
to the extent that you used to have
at your own home, so that our
simplicity and spending  less' will
radiate and travel down to the people.
Today the clerk is in the greatest
trouble. He gets Rs. 100. Tt is very
difficult for him to give milk to his
children. [ have seen many families.
“They are not living up to the standard

which they used to have before. So
austerity should be preached and

radiated from the Centre and through
the Council of Ministers of the Pre-
gident. They must reduce their ex-
penditure first. They can reduce their
«expenditure on motor cars; on travel-
ling expenses; on postage stamps; on
trunk telephone calls. We should
‘content  ourselves  with writing a
letter; we should aveid putting in
‘immediate” telephone calls.  All this
-expenditure should be drastically cut.
Tt is only then that we can stand up
boldly and ask the country to reduce
its expenditure. We must start a
campaign asking people to live a life
of self-abnegation by cutting down
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their expenditure. I suggest thabt &
campaign that no cloth should be
purchased for three or four years
should be started. For the sake of
patriotism, I would hot mind wear-
ing torn clothes. We must be able
to say that we would not purchase
any new cloth but will reserve it for
export. In Russia, I have read in
the papers that even the biggest men
went without shoes because there was
no leather available in Russia and
they did not want to import it from
outside. If we start a campaign of
austerity like this and thereby help
the smaller men living in the towns
and villages, it will be something.

I think many other friends have a
lot more valuable to say. So I would
only content myself by saying thab
the economic conditiong are very
telling and they are causing great
disaffection. It is on that account
that there is—if not widespread dis-
order—at least a marked down going
of the law and order position. Morals
are going down. Our wealth is going
down and all this degradation is due
primarily to our financial difficulties.
I therefore submit that this should be
rectified without delay.

The Minister of State for Rehabili-
tation (Shri A. P. Jain): I rise to
deal with some of the points raised
by my hon. friend Sardar Hukam
Singh and if I do so, I do not do it
in the spirit of debate but as a human
being who feels as much for the
refugees as anybody present in this
House or elsewhere.

.I come abt pnce to the points
raised by my friend Sardar Hukam
Singh. He raised the question of
Evacuee Property. Government is
fully aware that the question of
Evacuee Property is an important
one and unless that question is
settled satisfactorily, the refugees
cannot live in comfort and in peace.
We have all along been trying to
settle the question; but, unfortu-
nately, in a number of conferences
which were held in the early stages,
there was not the same kind of res-
ponse from the other side—] mean
Pakistan. This House will realise
that there are limitations to the ques-
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tion of the settlement of Evacuee Pro-
perty, because-the final settlement of
this question depends largely upon
the settlement between ourselves and
Pakistan. The House will also be
aware that recently conferences bet-
ween ourselves and Pakistan have
been held with regard to Fvacuee
Property. An agreement was reach-
ed on the 28th of last month about
movable property which the Hindus
have left in Pakistan and the Muslims
who have migrated to Pakistan have
left in India. That agreement has
been published in the papers and it
has now reached a mature stage. Ins.
tructions between ourselves and Pak-
istan have been agreed upon and they
will be issued for implementation in
a day or two. I hope that within a
few months—I am not in the habit of
fixing time targets—this question of
movable properties will be satisfac-
torily settled and the properties which
refugees have left in Pakistan will be
salvaged.

That leaves us Sir, with the two
other kinds of preperty, namely rural
property and the urban immovable
property. As far as the rural jroper-
ty is concerned, we have had the re-
cords for the West Punjab and on the
basis of those records, standard acres
have been worked out both for Pakis-
tan land which our people have left
there and standard acres for East
Punjab. As a result of that working
it was found that about three-fourths
of the land which our people have
left in Pakistan is available here. A
certgin graduated cut was applied,
ranging from 20 per cent. to 95 per
cent. in the case of the biggest land-
lords and on the basis of that cut
quasi-permanent settlements for three
years have been made. Consequent
on this settlement, I can say, be-
cause I have seen things with my own
eyes on the spot, there has been a
considerable easing of the situation. T
kave been to the villages of the Pun-
jab and I was glad to find that the
Punjabees, who are a hardy people
and who can stand difficult times as
few other people can, are now busy
tilling their lands. I am sure, Sir,
that the Punjabees, so far as the
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rural areas are concerned, will be
soon on their feet. The one thing
that I noticed in the rural aieas was
the vast devastation done to the
houses in the villages. I was parti-
cularly struck by that and I am trying
to find out some way to help the
Punjab Government in  reconstruct-
ing the houses which have been
destroyed in the rural areas.

Shri Sidhva: What about the cul-
tivators’ land in Sind?

Shri A. P. Jain: So far as Sind
and areas outside the West Punjab
are concerned, we have.not so far
received any records from West Pak-
istan except a part of the records
about Bahawalpur. As scocn as
those records are received, we shall
be in a position to assess the area
and the quality of land that has been
left behind. That question is before
us.

Now the question of urban proper-
ty is certainly a difficult one. Dur-
ing the course of the last conference
we discussed that question with the
representatives of Pakistan.

Dr. Deshmukh (Madhya Pradesh):
May I know, Sir, if Pakistan has
been supplying all the information
that we have been asking for?

Shri A. P. Jain: T will afiswer that
question presently when I have finish_
ed with this question of REvacuee
Property.

As I said the question of Evacuee
Property was discussed with the Pak-
istan representatives. My hon. friend
Shri Gopalaswami Ayyangar had &
further talk with the Pakistan mission
and also with Nawab Liaquat Ali

-Khan. It is difficult for me to state

anything in detail about the discus-
sions that have taken place between
us, but I can assure the House tha#
we are making every possible effort
to come to some settlement about the
urban property and we are fully cons-
cious tnat unless the question of ur-
ban property is settled the situation,
so far as the towns and cities are con-
cerned, cannot be eased.

The House will also remember that
an Act for determining the ciaims of
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people who have come from Pakistan
was passed by this Parliament. That

Act hes now been put into force and
a joint Claims Cammissioner has

been appointed. Since the 1st of
Jul aim-Forms have been made
available a¢ all head post offices and
in some other pust offices as well. I
regret, Sir, that the response to these
claims hes not been as good as we
would like it to be. (An Hon. Mem-
ber: What is the reason?) It is ap-
parent thst unless we know how much
property each of the migrants (each
—of the refugees) has left behind, no
final settlernent of the evacuee pro-
perty can be done in India. Our
effort is to determine the claims at
the earliest possible date so that the
final solution of the Evacuee Proper-
ty become possible. I r:quest,
Sir, those Members of phis House
who are interested in the refugee
problem to assist us to propagate
smong the refugees und to tell them
that it is & matter of utmost impor-
tance that the refugees must fill their
claims correctly and truly aand file
them before the officers whom we
have appointed, so that after scru-
tiny we may be in a position to know
as to how the property was owned
between the refugees and on what
bagie we could distribute either the
Evacuee Property left by the Mus.
lims here or any other property that
we may choose to put into the pool.

A reference has been made to a
certain understanding given Ly my
bon. friend Shri Gopalaswami Ayyvan.
gar at the Refugees’ Conference in
July 1949. He stated that the com.
pensation will be in the form of cash,
or in the form of property. or in the
form of bonds. Government stands
by the pledge which he xave and
Government proposes to implement
it.

A question was put to nie as to
whether the DPakistan Governmment
has been supplying a!l the informa-
tion we have called upon. The Pakis-
tan Government has supplied us some
of the information. but pot all the
information. But during the last
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conference they promised to send us
the remaining informmstion.

Shri S8idtiva: May I in-this connee-
tion, with your permission, draw the
attention of the hon. Minister to an
unstarred question whioch I bhad put
this morning. I wanted to know the
position as rogards the 1028 claims-
for pension aud Provident Fund of
former servants of Governrients and
Local Bodies in Pakistan which were:
forwarded to the Government  of
Pakistan. The reply is that the Gov-
ernment of Pakistan have not inti-
mated their acceptance in a single
case up to now. May I know whether
the Minister realises that these
people depend upon these amounts
for their very existence and what ac-
tion are they going to take in this
direction?

Shri A. P. Jain: My hon. friend
Mr. Sidhva has read orly a part of
the reply. The remaining part of the
reply says that a regular machinery
has been set up for determining thess
claims.

Shri 8Sidhva: But with what
result? C 4

Shri A. P. Jain: Now, Sir, I come
to the next question of housing in
Delhi. My friend Sardar Huksm
Singh is right when he says that quite
a number of refugees in Delhi are
lying almost without ghelter, But 1
want him and the House to 1ealise
fully the situation in Delhi. A census
of the refugeas in Delhi was held im
the month «f December 1948, with
regard to the refugees who were living
in camps and in the month of July
1949 in regard to the refugees who
were squatting in Government build-
ings. As a resnlt my Ministry under-
took the responsibility of rehabilitat-
ing three lakhs of persons in Delhi.
It was found that the absorbing capa-
city of Delhi could not exceed 38 lakhs -
of people. Out of these 3 lakhs of
people about one lakh and 90 thousand
are living in the evacuee houses
left by the Muslims. During the
course of the last year we have been
able to provide accommodation for
another sixty-six thousand persons or-
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so. After these sixty-six thousand
persons about forty-four thousand per-

sons remain, to whom we are under

an obligation to provide accommoda-
tion; and 1 hope that before the end
of the financial year all these remain-
ing forty-four thousand persons will
be placed under roof built by us.

But about Delhi there has
been a greati difficulyy. The more
construction work we have been
doing in Delhi the more persons
have been pouring into Delhi. Those
of my friends who are genuinely
interested in the problem of refugees,
to them I request and request very
humbly, that they must co-operate
with us in trying to put some sort of
limit on the number of the people
who can be absorbed in Delhi. My
hon. friend Sardar Hukam Singh, and
men like him, have influence with the
refugees, and I request them that
they should tell the refugees that
Delhi cannot take any more refugees.
If refugees continue to flow into Delhi
at the rate they have been doing of
late it would be impossible for any
building programme to cope up with
that inflow.

Sardar Hukam Singh: Rehabilitate
them somewhere else. :

Shri A. P. Jaitt! That is a point on
which I join issue because we have
been asking refugees to go out of
Delhi and settle in other places. But
a man who comes to Delhi is not pre-
pared to go elsewhere. That has been
my experience. Everyday 1 receive
refugees without let or hindrance—
any widow, any person suffering from
an ailment or disease who wants to
come and see me, has just to walk
into my room and T listen to that
person. I tell them that.Delhi has
not got the place to absorb everyone
and I ask them to agree to go to an-
other place, but T have not come
across a single case where they have
agreed to do so. In fact we have
building programmes in other States.
The High Power Committee has re-
commended a sum f Rs. 7 crores for
building houses during the year 1950-
51  Out of these seven crores two

1 AUGUST, 1850

by the Fresident 102

crores are goiug to be gpgz,xtAin_D‘elhi.
My Ministry has been able to aug-
ment “this' two crores-by snether fifty
lakhe by selling the houses, and we:
are going to spend dufing this finan-
cial year s sum of two ofores and
fifty lakhs in Delli and five crores out-
side. Out of the five crores we aré
building houses” outside Delhi. A Bus$-
the biggest problem about Delhi is
that the man who comes to Delx
comes without being invited and he
refuses to move out of Delhi. Unless-
that problem is solved I say it will
be difficult not only for this Govern-
ment but for amy Government to-
solve the problem of housing in Delhi.
Shri B. Das: May I ask in what
way the Punjab Government is co-
operating with you? .

Shri A. P. Jain: Well, the Punjab
Government is co-operating with us
fully and cent per cent.

Shri B. Das: Last year they
were not doing if.

Shri A. P. Jain: I take this oppor-
tunity of paying a high tribute to the
Punjab Government for the manner
in which they have done the rural
rehabilitation. »

Shri B. Das: 1 am glad they have
improved since you took up minis-
tership |

sten gfesw TwaT 7 &) fiT Tw
qamar § fF sl folt F oy =
TR I I ATA AN AR o1
Y 41g §IT ¥ FoTAT fft A
AT W wwm g1 fgfafedas -
fazg (Rehabilitation benefits)
fR?duNEawi F aw @
I arm # & foolts (velief) g
Tad g -

R A9 7 s fwogw W
F 919 FEAE (co-operato) FE
FLWE | FTH AT A TTEATET T
aFar g fF g W gamR are S
T F
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(claims) & foq oY srfie Y 7€ o
TFGHT FAGHTH IALT TG AT |
QX BT HTOT TG T T T FT
g g fr oW Y IO F FIRAA
fram afi €1 v waw #
fram ant N faam o fe
T F9F AR FY T FG )

(English translation of the above

speech)

Lala Achint Ram (P’unjab): More
than once you have referred to the
continued influx of people in Delhi.
I would like to know whether apart
from these three lacg of immigrants,
housing facilities or other rehabilita-
tion benefits have becn extended to
any person other than these. In my

opinion, you have not been able to
afford relief even to these three lacs.

You have again complained of lack
of co-operation on our part. May I
request you also to co-operate with
us?

Further you huave stated that no
satisfactory response is forthcoming
to the appeal made by you regarding
the claims. What then is the reason
thereof? The reason is that people
have no faith in the promises made
by you. It is essential that you re-
assure them that you would fulfil your
promises.

. 8hri A, P. Jain: Sir, is it me who
18 in possession of the floor or my
hon. friend?

Mr. Deputy-Speaker: The hon.
Minister will go on without any inter-
ruptions.

8hri D. D. Pant (Uttar Pradesh):
On a point of order, today has been
fixed for discussion of the President’s
speech and not for replies from Minis-
ters. If the whole time is wasted
‘between  Ministers and  others I
believe we will hardly have any time
to discuss the Dresident’s specch.
And T believe that Mr. Jain. with
#ll respect to him. should not have
taken so much time of the House.
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Shri Kamath (Madhya PradesK):
May I submit that it was not proper
on the part of my hon. friend fo have
said ‘“wasted’’ time; it is for you to
judge whether an hon. Member is
wasting time or nct.

Mr. Deputy-Speaker: I am afraid
Yetween these objections and explana-
tions much time of the House is wast-
ed. There is no point of order.

Shri Kamath: I only brought it to
your notice.

Shri A. P. Jain: My friend Sardar
Hukam Singh hss referred to the
question of capital levy. He has
himself admitted that a non-official
Resolution was moved on the 9th of
February recommending the imposi-
tion of some kind of tax to give com-
pensation to refugees, but that Reso-
lution was rejected. Therefore, so far
as this House is concerned I do not
think that that remains as a live ques-

tion. But that does not by any
means mean  that  Government
is not going to compen-
sate, or create a pool for

the compensation of, the refugees.
Nonetheless the manner in which he
has suggested it has already been
rejected by the House and I am afraid
it cannot be taken up once again.

Sardar Hukam Singh has again
referred to the question of abducted
women. He has said that rnost of
the abducted women who are now
recovered are those that had been
abducted from Kashmir. That is
partially true, and in fuct some cther
women have also been recovered.
Every effort is being made to recover
the abducted women on either side
and I quite agree with Sardar Hukam
Singh that we must lay the largest
amount of emphasis on the recovery
of abducted women on either side.

Bumming up his speech, Sardar
Hukam Singh laid stress upon the
housing programme about which I
have already said something. It is
true that some of the houses which
have been left by the Muslims who
have recently migrated to Pakistan
are Iving vacant, but under the Indo-
Pakistan Pact we are under an obliga-
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tion to restore those houses to the
Muslims who come back to Indis
before the 31st of December.

About the stalls we have been try-
ing to find out alternative space and
we have built quite a large number
of shops, and if any hon. Member
wants I will arrange for his visit to
those places where we have done con-
struction work.

About the education of children,
during this year the High Power
Committee has rccommended that a
sum of Rs. 8 crores—REs. 1} crores
for vocational and technical training
and Rs. 1} crores for grants for edu-
cation—should be allotted. That
money has been allotted and instruc-
tions have been issued for giving free-
ships and money for books and sti-
pends.

Shri Dwivedi (Vindhya Pradesh):
But that was spent in the capital only
and not in other places.

Shri A. P. Jain: No. Sir, these are
some of the questions. I can assure
you that we are trying to solve the
problem in the best manner possible.
But difficulties there are and we can-
not claim that we have done every-
thing that was cualled for. Nonethe-
less, within the limited 1means at
our disposal we have tried to do our
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best. Government is prepared, and:
in fact desires, to give the fullest co-
operation to any body of persons who-
want to do work for the refugees, and-
we invite co-operation from every
section of people who are really in-
terested in that problem.

Shri Goenka (Madras): On s poiné
of information, may I know whether
the debate is closed and whether you-
have called upon the Government
Members to reply?

Mr. Deputy-Speaker: In view of
the fact that a iarge number of Mem-
bers are interested and are anxious-
to take part in the debate, the debate
on this motion will not conclude to-
day. It will go on tomorrow.

Shri Goenka: My question, was
whether you have closed the debate:
and called upon Members on the Offi-
cial Benches to reply to the debate.

Mr. Deputy-Speaker: The debate
will go on tomorrow, and Mr. Jain’s
reply today does not mean that other
hon. Members cannot take part in
ib tomorrow—part of tomorrow, that
is til 3 o’clock as scheduled at
present.

The House then adjourned tll &
Quarter to Eleven of the Clock ow
Wednesday, the 2nd August, 1950.



